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Advisory Committee must consider
this matter very carefully and allow
sufficient time for the discussion of
this taxation measure.

Mr. Speaker: I will send a special
invitation to Mr. Kamath to be pre-
sent at the meeting of the Business
Advisory Committee.

The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Central Excises and Salt Act,
1944

The motion was adopted.

Shri T. T. Krishnamacharil: Sir, I
introduce **the Bill.

DEMANDS FOR SUPPLEMENTARY
GRANTS, 1956-57

Mr. Speaker: The House will now
take up discussion of the Demands for
Supplementary Grants, 1956-57.

There are a number of cut motions
to the various Demands. Hon Mem-
bers may hand over the numbers of
the selected cut motions which thev
propose to move at the Table, within
fifteen minutes. I shall treat them as
moved, if the Members in whose
names those cut motions stand are
present in the House and the motions
are otherwise in order.

Does the hon. the Finance Minister
wish to say anything regarding these
Demands, in general, giving an idea
to the House as to what they are; if
any new services have been under-
taken they may be explained in
extenso?

The Minister of Finance and Irom
and Steel (Shri T. T. Krishnama-
chari): Sir, I am rather new to this
particular task. I am given to under-
stand that in a matter of this nature,
no preliminary statement is made and
it is for the House to raise any issue.
I shall be present, as far as it is pos-
sible for me, to give such assistance
to the House to make up its mind and
also to present to hon. Members the
Finance Ministry’s point of view. But
the details have been given, to the
extent it is possible, in the notes and
if the House asks me to explain any
p;rtion at any time I shall be avail~
able.

17 DECEMBER 1956 - 3132

Mr. Speaker: I leave it to the hon.
Minister. But if he thinks that any
particular matter is so important, he
can even at the outset explain it in a
few sentences to the House. That
will be better. Anyhow I leave it
to him entirely.

shri T. T Krishnamachari: I
could not pin-point any particular
item here as being of special im-
portance about which I would like to
tell the House. I have gone through
the Demands and I find there is no
radical departure from the custom
that has been laid down. As I said,
if any points occur to hon. Members
on which they think that an expla-
nation is necessary, I shall be avail-
able.

Mr. Speaker: We shall then take up
the Demands.

As already announced in the Bul-
letin the demands of the Ministry of
Home Affairs will be taken up first,
that is Demands Nos. 52, 52A, 53,
53A, 54, 5TA and 61.

Shrimati Renn Chakravartty (Basir-
hat): Demand No. 9 will come up
lgter.

Mr. Speaker: Demand No. 9 will
come next.

For these Demands two hours are
allotted, with special reference to
Demand Nos. 53, 53A and 57A. That
is the recommendation of the Sub-
Committee.

Shri K. K. Basu (Diamond Har-
bour): Are we to send you the No.
of our cut motions, or try to catch
your eye?

Mr. Speaker: They may be sent and
I shall treat them as moved. Mean-
while if any hon. Member wants to
speak, he may refer to those cut
motions.

DeMAND No. 52—CABINET

Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,56,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1957, in
respect of ‘Cabinet’.”

**Introduced with the recommendation of the President.
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[Shri T. T. Krishnamachari]
Demanp No. 52A—ZoNAL COUNCILS
Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,55,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1957, in
respect of ‘Zonal Councils’.”

DeEmanp No. 53—DEeLsx

Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 3,34,09,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1957, in respect of ‘Delhi’.”

Demanp No. 53A—HIMACHAL PRADESH
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,42,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1957, in respect of ‘Himachal
Pradesh’.”

DEMAND No. 54—POLICE
Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 54,56,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1957, in

)

respect of Police’.

Demanp No. 57A—Laccapive, MnI-
COY AND AMINDIVI ISLANDS

Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 3,00,000 be grapted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1957, in
respect of ‘Laccadive, Minicoy
and Amindivi Islands’.”

- DEMAND No. 61--RELATIONS WITH
STATES
Mr, Speaker: Motion moved:
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“That a supplementary sum not
exceeding Rs. 29,32,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1957, in
respect of ‘Relations with States’.”

Shri A. K. Gopalan (Cannanore):
Sir, my cut motions are No. 27, 28,
29 and 30 to Demand No. 57A.

These cut motions relate to the
question of organising and improving
the fishing industry, general economic
and social development, necessity of
revising existing pena) laws and other
regulations now in force and the
arranging of a dialy steamer service
between the mainland and the Lacca-
dive, Minicoy and Amindivi Islands.

Demand No. 57A relates to Lacca-
dive, Minicoy and Amindivi Islands.
Even today the administration of these
islands being carried on under an Act
called the Island Regulation Act of
1912. There has absolutely been no
change in the administration of these
islands. The administration is called
the amin administration. There are
no elected panchayats.

Some of the provisions of Regula-
tion Act of 1912 had been declared by
the High Court of Madras as ultra
vires of the Constitution. I had tabled
some Questions and had also written
to the Minister that this Act should
be changed. I do not know whether
any action was taken on my sugges-
tion. The sections which have been
declared to be ultra wires of the
Constitution must be repealed and a
new administration must be set up.

The next point I wish to make is
about education. There is only one
elementary school there. The majo-
rity of the inhabitants of these islands
are Muslims; they are illiterate, they
are uneducated. There is absolutely
no facility for the education of their
children. There is not even a higher
elementary school, with the result that
about fifty students who have been
given stipends are studying in a
Calicut high school. But how many
children can leave their homes and
go to another place for their studies?
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It is therefore very necessary that
a higher elementary school, as also a
High School should be started imme-
diately, as otherwise there will not be
any improvement in their lot.

I now -come to the question of
health. There are no hospitals in these
islands. There is no regular steamer
service to these islands, and country-
crafts by which people usually travel
take from fifteen to twenty days;
often these small boats capsize and
people die.

Elephentiasis and leprosy are pre-
valent in an epidemic form and until
and unless Government take up this
question of combating these diseases
seriously, they are likely to spread in
a virulent form. They cannot go and
live in some other place. So, when
there is some epidemic like leprosy
and elephentiasis, if it is not checked
at once, I am sure the whole popula-
tion there will be destroyed. So,
immediate measures should be taken
to provide those facilities. The State
Government has made a show of doing
something, but nothing really has
been done to improve the conditions
of the Islands.

As regards communications, it i¢
only once in fifteen days or once in a
month that they get letters. As there
are no regular steamers, they are not
able to get letters. Sometimes, even
for getting some good patent medi-
cines, they have to come to the main-
land, to Calicut or Cochin,

Mr. Speaker: How far are the

Islands from the mainland?

Shri A. K. Gopalan: It takes by
boat at least seven or ten days. (An
Hon, Member: About hundred miles).
Not hundred miles. It is about three
hundred miles. By ordinary boat it
takes about seven days to reach. The
result is that by the time they return
with the medicine, the patient might
have died, because it would be twenty
days or one month for them to return
with the medicine. As I have already
pointed out, on account of the lack of
regular steamer service, the letters do
not go and the communications are
very bad. Also, there is no com-
munication between one island and the
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other. That communication is also
not there. These islands are separate,
and from the Laccadive Islands to the
other islands there is no communica-
tion, and there is no communication
from the mainland also. In reply to
a question it was stated by the hon.
Minister that they would see that a
regular steamer service is established
from the mainland to the Islands and
also from one island to the other. But
that has not yet been arranged. Un-
less and until a regular steamer ser-
vice, from the mainland to these
Islands and also from one island to
the other, is arranged immediately,
they would not be able to have these
facilities of communication or to get
anything from the mainland—anything
which they require and which is not
available there. So, as far as com-
munications are concerned, it is very
necessary, as had been promised in the
House, that a regular steamer service
must be established. I do not know
whether any arrangements have since
been made; but it had been promised

* that some steamer service would be

established, and I would request Gov-
ernment to consider it immediately.

I want also to make another point.
As regards these islands, as I have
already pointed out, they are very
backward in the matter of education.
Only one set of community lives there,
namely the Muslim community. Re-
garding the health position also, there
are epidemics there; unlike some
other places, they will not be able to
get immediate help from adjacent
towns, etc. And connection with either
the mainland or the other islands is
also not there. The amount allotted
here—though it is supplementary
grant—shows that as far as economic
as well as other improvements are
concerned, nothing has been done
there. As far as industry is con-
cerned, some money is set apart for
coir. There are coconut trees there.
But as far as fishing is concerned,
something must be done. Because they
are living in an island, and to catch
fish and also to have some cold storage
arrangements for keeping them, facili-
ties have to be made available to
them. If that industry is established,
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as also the coir industry, immediately,
the question of employment also in
a way can be solved. The industries
which can be easily developed there
are the fishing industry and the coir
industry. These industries must be
developed.

I therefore wish to conclude with
this observation that as these Islands
are under the Central Government,
the Central Government has to see
that educationally, economically, as
well as in the matter of health condi-
tions, they improve these things very
much and that a much larger amount
is spent on these items of develop-
ment.

Mr. Speaker: May I have an idea as
to how many hon. Members want to
take part in this debate?

Shrimati Renu Chakravartty: In this
particular debate?

Mr. Speaker: Yes,
mands.

Shri B. Shiva Rao (South Kanara—
South): One or two questions I would
like to ask.

Mr. Speaker: I will give him an
opportunity. I will now call upon
Mr. Kamath.

Shri Kamath: (Hoshangabad): Mr.
Speaker, I am moving Cut Motions
Nos. 7, 9, 10 and 11 and commend
them for the consideration of the
House. I shall dispose of the last
three briefly first, and then take up
the first, that is No. 7.

With regard to these Advisory
Committees that have been consti-
tuted for Delhi and Himachal Pra-
desh, I find that not enough represen-
tation has been given to the Opposi-
tion on these Committees. And with-
out adequate representation for the
Opposition on these Committees, I
venture to submit that they can hardly
be called democratic committees in
the truest sense of the word. I would
therefore urge Government to see to
it that the Opposition parties are better
represented on both these Committees
for Himachal Pradesh as well as for
Delhi.

Coming to Cut Motion No. 9, relating
to the functions and powers of Zonal

on these De-
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Councils, I am not aware whether the
constitution as well as the functions
and powers of the Zonal Councils have
beeh finalised once and for all. I
believe the matter is still in a state of
flux arfd that the picture is inchoate.
I would therefore ask the Minister to
let us know what is going to be the
constitution, particularly as to whe-
ther the Members of Parliament and
the M.L.As. of these States which will
be included in the scope of reference
of the Zonal Councils, will find a re-
presentation on the Zonal Councils or
not. I think without representation
for the M.Ps. and the M.LsA.. of those
States with reference to which each
Zonal Council will be constituted, the
Zonal Councils will function neither
to the satisfaction of the people in
the States nor in a democratic or
efficient manner.

I will come now to Cut Motion No.
7. Various points arise with regard to
this particular Demand, No. 52. I
would invite your attention to page
21 of this booklet. And incidentally I
am glad that the printing is better this
time than on the last occasion. It is
more easily readable. It is visible and
lggible. There are various points
which arise with regard to this parti-
cular Supplementary Demand for
Grant relating to Cabinet. I will
briefly deal with each of the aspects
of this matter.

You will find that though at the
time of the Budget we had only forty
Ministers in the Council, including

Deputies, now, owing to efficient

family planning, the number has in-
creased to forty-five by the end of the
year. And you will find that more
money is being allotted for touring,
internal as well as external. Item (iii)
says: “More touring than originally
anticipated both within the country
and abroad”. International touring is
anticipated and is being provided for.
I would like to know—and the House
would like to know, I am sure—a few
more details with regard to this tour-
ing, as to which Ministers propose to
go on tour within the next four
months. General Elections are com-
ing on now. I do not think many

- Ministers would like to go away from
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their constituencies. Still there are
some dare-devils......

Mr. Speaker: The hon. Member
may one day become a Minister. Let
him not become a dare-devil!

Shri Kamath: “Dare-devil” is not
unparliamentary.

Mr. Speaker: There is nothing un-
parliamentary about it.

Shri Kamath: It is a tribute to the
Minister.

Shri V. P. Nayar (Chirayinkil): It
is an honour. )

Shri Kamath: And some will per-
haps go outside the country and stay
there. All honour to them for doing
their duty to the people so well and
so efficiently. But the point is this.
I have experience in my own State of
how too much touring by Ministers,
whether of the Centre or of the States,
upsets and dislocates district adminis-
tration. There are so many Minis-
ters in each State and so many at the
Centre. Take my own State Madhya
Pradesh. There are about 30 there
and about 50 here, and thus about 100
Ministers are going all over the State.
I think that at times more or one
Minijster per day will be visiting a
State. The House can easily realize
how the administration of the district
is upset by this constant touring. I
consider that much of the touring is
mere plan-less touring nowadays, and
that should be put an end to, and I
would submit the district officers
should not be asked to dance atten-
dance on every Minister who comes
to the district headquarters. The De-
puty Commissioner, the D. S. P. and
other district officers invariably go to
the Station to receive the Ministers
and that means that at least 2 or 3
hours, if not more, of very vegluable
time meant for carrying out the work
of administration is taken up in re-
ceiving and sending off of these Minis-
ters. I therefore, very earnestly sug-
gest that if possible, a special Minis-
ter may be appointed for looking
after the receptions and farewells of
Ministers in the S'ates and at the
Centre. No Minister need bother about
‘these hereafter, if there is a special
Minister who will have the portfolio of

528 L.S.D.
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receptions, entertainments, farewells
and send-offs ana tnat wowa soive
this difficulty to a large extent. I am
well aware that many Ministers are
still doing this ‘receiving’ business and
my suggesuion mignl reduce tne num-
ber of Minister doing this job. The
other aspect of the matter is the
increase 1in the strength of the
Council of © Ministers. The first
item that is mentioned is the
arrears claimed by Railway authori-
ties on account of maintenance,
repairs, etc. of saloons received for
Cabinet Ministers at enhanced rates
for four years from 1952-53 to 1955-56.
The Railways are claiming a transfer
on book account; I would like to
know particularly how many Ministers
travel by saloons; how many
saloons are set apart for them;
which Ministers of Cabinet rank
travel in them, which other
Ministers, and au particulars thereof.
I cannot recall which parti-
cular Minister is entitled to what kind
of saloon and how much money is
being spent on a saloon. I think it
is high time we look into this. I do
not know if you, Sir, are entitled to a
saloon. If the Ministers are entitled
to use a saloon, you too should be
entitled; otherwise, none should have
saloon. I think the House will appre-
ciate the point that you too must be
entitled, in order that you may be ‘on
a par’ with them. However I do not
want to bring you into the picture.. ..

Mr. Speaker: The Speaker is entitl-
ed to all the amenities provided for a
Cabinet Minister. Let me not be
brought into the picture. The Minis-
ters have much to do with executive
duties outside,

Shri EKamath: Very well. I only
brought this matter to your notice be-
cause this has got a direct bearing on
the number of Ministers. I have learnt
that electric consumption at the resi-
dences of the Ministers is shooting up.
There is a question which will come
up before the House, perhaps tomor-
row, and we would get the informa-
tion. I am told that the electric bill
at the residence of some Ministers has
.gone up to Rs. 1,000 or so a month,
per Minister-Ministerial Capita. I
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think that this matter should be inves-
tigateq into and I suggest a Parlia-
mentary Committee should go into the
ma:ter, because in the Caiptal of India,
people say, in most of the Ministers’
residences, a regular ‘Diwali’ is going
on; so many lights are on and are
burning, and there is so much power
used for various matters in their
houses. That should be looked into.

Then I come practically to the last
point, the example set here by the
Prime Minister in increasing his Cabi-
net, and the strength of his Cabinet
is  somewhat faithfully copied in
the States. They say: “The Prime
Minister’s example should be followed
by the Ministers in the States”. The
present Bengal is one-third of the old
Bengal. How could anyone justify
the strength of 32 or more Ministers
in the Cabinet? If the old Bengal
were there—I mean, the entire Ben-
gal—it would have 100 Ministers....

Mr. Speaker: We have no right to
criticise the States here.

Shri Kamath: They are copying
the example set-up here. They say
that “the Centre is setting a good ex-
ample and we are following it.”

Lastly, I would urge that we should
forge sound precedents and traditions
in our Parliamentary democracy. It
is very necessary that the Ministers
should be Members of either House,
preferably of the Lower House—Lok
Sabha. There is a talk going on
about this matter and there is a desire
on the part of the powers that to see
that most Ministers are Members of
the Lok Sabha in future. Awkward
situations might arise when they are
not Members of the Sabha. You yolr-
self experienced a difficult position
when Shri S. K. Dey attended the
House for the first time; you yourself
did not know who he was and you
were quite right in asking him about
it. We fully appreciated your point
of view that the Speaker should know
who is who among the Ministers;
otherwise one begins to wonder what
Parliamentary Democracy is coming
to.. (Interruption) My leader says
that even the Prime Minister who
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chooses his Ministers does not know
the Ministers.

I may state that here in this House,
we have had and are still having two
Ministers,—Cabinet Ministers,—who
are not Members......

Mr. Speaker: We are going into
the General Supplementary Demands
and here no matter of policy which
has already been adopted some time
ago can be taken up. Ministers have
been appointed who under the Consti-
tution need not be a Member of this
House or the other for six months.
Therefore, they are there. Of course,
when they are appointed, they must
be introduced to the Speaker; other-
wise they put him into an embarrass-
ment, because he does not know
whom to call or by what name to call.

Shri Kamath: The two Ministers
were appointed after the Budget Ses-
sion. As I said, it stands to propriety,
if not reason, while speaking about
the Cabinet, that the Prime Minister
along with his colleagues should be
Members of one of the Houses of
Parliament; I hope that those who
are still not Members will be elected
to this House or the other one very
soon. It is rather painful.........

Mr. Speaker: Does he want a bye-
election now?

Shri Kamath: I am told that one
of them tried to get into the Rajya
Sabha, but there is no room for him
there. That is rather sad for him.
The newspapers have reported it. I
hope both the Ministers would find
a place. I hope that the ex-Chief
Minister of Bombay would also find
a place in one of the Houses. There-
fore, I would request the Minister to
enlighten the House on these points’
that 1 have raised with regard to these
cut motions.

Shri*M. S. Gurupadaswamy (My-
sore): Sir, I wish to speak on my cut
motions Nos. 6, 8 and 20. My hon.
friend Shri Kamath referred to the
undesirable trend in the expansion of
Ministries and said that there should
be a limitation to the number of
Ministers. I wish to add only one
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more point. In the U. K. such a kind
of chaos in the choosing of Ministers
was existing for many many years.
The Members of Parliament there began
to feel the same way as we are feel-
ing today. They thought that there
should be some limit to the numbers
and categories of Ministers. They
took a long time to consider this mat-
ter. At last, they decided that there
should be an enactment of Parliament
to fix the maximum limit to the num-
ber of Ministers. They have passed
an Act and that Act is in full force.
The Prime Minister or the Leader of
the House of Commons has no power
to expand the Ministry beyond this
limit fixed by Parliament except with
the permission of Parliament and that
permission could only be given by an
amendment of the Act. I feel that
that is a very healthy piece of legis-
lation. We, here, follow the Mother
of Parliaments and we imitate all the
practices, conventions and principles
of the British Constitution.

An Hon. Member: Colonial child.

Shri M. S. Gurupadaswamy:I think
we would be doing better if we copy
the example of Britain even in this
matter. I would request the hon.
Minister to consider very seriously
this aspect of the matter that there
may be a limit on the number of
Ministers and also a definition of the
categories of Ministers. As was point-
ed out by my hon. friend, there are
different categories of Ministers.

Pandit Thakur Das Bhargava (Gur-
gaon): May I enquire whether it is
true that 10 per cent of the member-
ship of Parliament has been fixed as
a fair proportion of the number of
Ministers there?

Shri M. 8. Gurupadaswamy: I do
not know that. The fact remains
that in England today, the formation
of the Ministry is governed by an Act
of Parliament. They have not left

it to the discretion or sweet will of.

the Leader of the House. I feel that
that is a very salutary principle and
that should be copied here. That is
my simple point.

Pandit Thakur Das Bhargava: That
has not been exceeded here,
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Shri M. S. Gurupadaswamy: I was
pointing out that there are different
categories of Ministers. We have
never considered what types or
categories of Ministers there should be
when the Ministry is formed. As the
Leader of the House went on expand-
ing the Ministry, he also went on
creating distinction between one set
of Ministers and another set of
Ministers. Now, there are four sets
of Ministers, if I am correct. There are
Cabinet Ministers; secondly, Ministers
of Cabinet rank who cannot sit in the
Cabinet; thirdly, Deputy Ministers;
and lastly Parliamentary Secretaries.
We are therefore having four classes
of Ministers. I am not referring very
light-heartedly to this matter. I wish
that this should be considered very
seriously. I appeal to the Ministers
and the Leader of the House, who is
not present now, to consider this mat-
ter whether it would not be possible
at least hereafter to have an Act of
Parliament to fix the number and
define the various categories of Minis-
ters.

My hon. friend Shri Kamath point-
ed out that there has been too much
of expansion of the Ministries. I also
feel the same way. The expansion of
Ministries to an undesirable extent
is not good even for the Ministry it-
self. If there is too much growth in
the number of Ministers, I am afraid,
it may lead to collective irresponsibi-
lity rather than responsibility. It may
also lead to rival antagonisms operat-
ing in the Ministry. In other words,
it may destroy hemogeneity. I may
draw the attention of the House to one
particular matter. Dr. P. S. Deshmukh
iss here. He said something in the
other House regarding the ceiling of
cotton price. That statement was
not in tune or in conformity with the
statement of the Finance Minister.
Therefore, contradictions were there
and different sets of statements were
made on one particular point. Such
instances could be quoted in plenty.
I do not want however to take the
time of the House.

The Minister of Agriculture (Dr. P.
8. Deshmukh): I must say that the hon.
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Member’s information is
There was no contradiction.

~ Shri M. S. Gurupadaswamy: There
will be different occasion to point
out the contradiction by showing
proof. I am pointing out that such
contradictions are bound to arise if
there are too many Ministers because
it is very difficult to control....

Mr. Speaker: Even if there are only
two Ministers, there can be contra-
dictions.

Shri M. S. Gurupadaswamy: But
the danger will be less.

Shri K. K. Basu: His complaint is
that there are so many Ministers and
they themselves do not know each
other.

Shri M. 8. Gurupadaswamy: That
was one of the points raised in the
British House of Commons before pas-
sing the Act. Even from the stand-
point of the Ministry, it is not good
to have a very large number. We have
now about 45 Ministers and some
Parliamentary Secretaries. I think
we have reached half a century. I
feel that there are as many colours
in the Ministry as there are in the
rainbow.

An Hon. Member: More.

Shri M. S. Gurupadaswamy: Such
an undesirable, limitless expansion, I
think, is not copducive to efficient
working.

incorrect,

My next point is about the tours of
Ministers. That point hag already
been made and I do not want to re-
peat it. Ionly want to consider
not whether some of the Ministers
have not misused the power given
to them. I find that certain Ministers
have been mostly touring their con-
stituencies. Many of them have
been invariably found, as often as
possible, in their constituencies, If
there are any changes or develop-
mentg in the States, they go there
and dabble in local politics. I am
gsorry that such undesirable trends
are found and I think that Ministers
should take care to see that such
needless private tours in the guise of
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public tours should be avoided as far
as possible.

My next point is about Zonal
Councils. It is a new experiment
under the States Reorganisation Act.
1 was one of those who opposed the
very conception of Zonal Councils. I
do not want to refer to that now
because it is irrelevant. But having
formed the Zonal Councils, I wish to
suggest that the Zonal Councils should
concentrate their attention now on the
problems of boundaries. There are
very many boundary disputes between
States and those disputes had not been
settled before the Act was passed. It
was left to the zonal councils. It was
left to the Ministers of the States
concerned to negotiate and bring
about settlement. Now that the Zonal
Councils are being or have been cons-
tituted, I expect that the Zonal Coun-
cils should first try to settle these
boundary disputes or controversies
regarding certain areas between
various States; between Mysore and
Madras, Mysore and Kerala ete. So,
T would suggest to the hon. Minister
that instructions may be given accord-
ingly to the Zonal Councils. As the
Home Minister happens to be the
Chairman of the Zonal Councils, he
may take up this matter soon and
settle all the boundary disputes even
before the general elections if possi-
ble, if not at least as soon as possible.

Shri V. P. Nayar: I only want to
make a few observations about the
neglect of the Central Government
in matters relating to the Laccadives,
Minicoy and Amindivi islands. My
leader gave details of the primitive
conditions under which 20,000 poor
people live there.

It was rather astonishing for me Sir,
to hear the Home Minister saying this
morning in answer to a question by
my hon. friend Shri Shiva Rao that
these islands have nothing at all in
common with any State or the people
of India, so that they have to have
a development programme separately.
If you go through the footnote you
will also find the extent of the neg-
lect, because it is very clearly stated
there that in the short time avail-
able, however, it has not been possi-
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ble to obtain complete information
and formulate plans for the develop-
ment of the islands. Here are:two
or three islands, possibly our only
land space in the vast Arabian Sea,
and the only spaces from which we
can properly operate our defence
forces being subjected to such gross
negligence, when as we know the
islands have a population of 20,000
people. It is to be very much re-
gretted that even today nobody can
go safely to these islands. There is
no servicee We may have.- powered
vessles, we may have boats, but there
is no motor boat which operates bet-
ween these islands, and if you go
through the details of the sea sur-
rounding this place, you will find that
all these islands can be converted in-
to very useful islands for the main-
land of India if only the fisheries in-
dustry is developed.

We know as a matter of fact, all
around these islands there are vast
resources of fishes available, like the
tuna and bonito an& several other
varieties which besides the good prices
which they fetch in the Indian mar-
ket will provide markets for exports.
I have not been able to go to this
place, but my information goes to show
that in all these islands small fishing
harbours can be built to the very
great advantage of the population
there which is essentially maintaining
itself on fisheries.

The Government of India should
also, I would submit, think of at least
having an air strip in these islands be-
cause of their immense strategic im-
portance. We do not have islands
like these in the Arabian sea and
therefore if these islands are neglect-
ed regardless of the misery which
the people there have to suffer or the
squalor which is common in all these
islands, I submit that it will be a
costly mistake for the nation also.

I do not want to say anything spe-
cially about the lack
there which, according to our infor-
mation, is very deplorable. There are
practically no medical facilities, and
tropical disease like elephantiasis and
leprosy are rampant. Nothing could
be done because of the transport prob-
lem and the difficulty in sending medi-
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cal aid. Therefore, unless something
is done and very quickly too, I sub-
mit that we will be neglecting a popu-
lation of 20,000 people and also neg-
lecting the development of a place
which is probably of the greatest
importance for our naval defences.
It wil be easy to have some small
fishing harbours located in the
islands. Ships of the Indian Navy
can also pay regular visits and send
their men. A lot of things could be
done like that if only Government
have interest. Even at the time of
asking for Supplementary Grants I
am sorry to find that Government say
that they have no information at all,
that the information could not be
gathered. We hope that by prompt
action at least by the time when the
next Supplementary Grants are
brought there will be no occasion for
this, and we will be in a position to
have direct communication with these
islands and see that these islands have
at least begin the process of develop-
ment.

I would not suggest any other in-
dustries, but I would very earnestly
urge the Government to establish the
fisheries’ industry on modern lines, so
that the condition of the fishermen can
be improved, and also to consider
whether it will not be possible in
the light of our requirements in the
context of the present world situation
to have at least an air strip so that
we can have better patrolling oppor-
tunities. We have also to find out
whether some small port could be de-
veloped so that our powered vessels
can regularly call on these islands.

With these words I request the Gov-
ernment to pay proper attention to
these three islands which, I stress
again, are of immense strategic im-
portance for our defence.

Shri Damodara Menon (Kozhi-
kode): Urise also to speak a few
words on the development of the
Laccadive, Minicoy and Amindivi
islands. I represent these islands now
in this House, and as has already been
pointed out, these islands today are
in a very backward condition. I know
the Government have some plans of
development for these islands. Not-
ably it has been promised here that
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there would be regular boat ser-
vices, steamship services, between
these islands and the mainland. I do
not find in the Supplementary De-
mands any provision made for the
starting and running of thisshipping
service. I would like the hon. Minis~
ter to state here what progress has
been made on this scheme, whether it
is likely that in the near future there
will be regular service between the
mainland and these islands. Now,
country-crafts go to these islands dur-
ing the non-monsoon season, but if
any craft goes to these islands during
the monsoon season, very often they
find it impossible to reach the islands
and we have many reports of the
islanders being landed in some other
place or being lost in sea. Therefore,
the first step for the development of
these islands will be the starting of
a regular service and provision has to
be made for this as early as possible.

The main industry in these islands
is the coir industry. I am glad some
provision has been made for its deve-
lopment. But I want to know what
steps Government are taking to start
the coir industry right in the islands.
Now they produce coir and it is sold
to the mainland. The arrangement is
very unsatisfactory. There must be
some co-operative institutions in the
islands themselves to collect the coir
made there and send it to the main-
land.

Another thing which forms the cry-
ing need of these islands is the need
for medical aid and education. I am
sure now that the islands are going
to be Centrally administered, the
Government will take immediate steps
to establish primary schools and make
medical facilities available. A doctor
is hardly seen there. It is also not
possible for doctors to be sent there
because the conditions of life are
really inhospitable. Therefore, ample
provision must be made for the loca-
tion of hospitals as also for the resi-
dence of doctors and other medical
men.

These are things which the Central
Government will have to attend to
urgently.
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I understand that only about ten
islands in this group are now inhabit-
ed. I do not know what scheme the
Government has to see that the other
islands also are inhabited. I would
suggest that people may be sent there
and establishments set up there by
which these islands can also be dave-
loped. They are all small bits of
islands, and as suggested by Shri
V. P. Nayar, the fishing industry can
develop very well in these islands;
besides, that will also give employ-~
ment to these poor people.

13 hrs.

Since these islands have now come
under the direct charge of the Central
Government, and no proper democra-
tic set-up is being contemplated at
present it is the duty of the Central
Government to see that these people
do not suffer. They are now voters
in the parliamentary constituency
which I represent here, and I do not
know what democratic set-up Gov-
ernment will have for them in the
future. In the Bill that has been in-
troduced. .. .....

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Is there no democratic set-up there
now?

Shri Damodar Menon: They are
now not having any democratic set-
up at all. In the Bill that has been
introduced here, I find that some kind
of democratic set-up is contemplated
for the Centrally administered terri-
tories like Tripura, Manipur and
Himachal Pradesh etc. I would sug-
gest to the Minister that some form of
democratic set-up is granted to these
islands also. Of course, it may not be
so advanced as in the case of the other
big territories like Manipur, Tripura
and Himachal Pradesh. But some
kind of democratic set-up is called
for because today these islands en-
joy no democratic rights.

If that is done when Government
have these islands under their ad-
ministration, it may be possible for
those people to feel that they are
better  administered, that their
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amenities are better looked to, and

their education and health services
* are specially attended to.
With these few words, I request

the Minister to pay special attention
to the development of these islands.

Shri K. K. Basu: I would just like
to add my voice to those of Shri
Kamath and Shri M. S. Gurupada-
swamy in regard to the views ex-
pressed by them on the expansion of
the Cabinet. I tried to work out the
ratio between the number of Members
of the Congress Party and the num-
ber of Ministers, and I found that
every twelfth man was a Minister,
even if I deducted the number of Par-
liamentary Secretaries.

I had the good fortune to work on
@& committee appointed by the late
Speaker, and continued under your
regime, on offices of prdéfit, and in
the course of my work there, I found
that there were nearly six hundred
to seven hundred offices. This shows
that it is pnssible, if I may say so,
to exercise :nfluence in regard to
appointments in those committees, not
to speak of the Ministerial appoint-
ments. I arn fully conscious that in a
developing :conomy like our which
aims at the ushering in of a welfare
State, there might be occasions when
the administrative process will have
to be expanded and new men will
have to be brought in. But the House
has not yet been taken into confidence
’in regard to the justification for the
expansion of the Cabinet and in some
cases for upgrading the Parliamentary
Secretaries to the level of Ministers.
Only recently—I am not striking any
personal note about this—the Parlia-
mentary Secretary to the Minister of
Railways and Transport was upgraded
to the post of Deputy Minister. We
know that the administration of the
railways has been so strongly crticis~
ed in this House that the Railway
Minister even thought of resigning
because of what he considered the
failure of his own administration. So,
even though we are appointing a
number of Ministers, ostensibly with
a view to improve the administration,
yet, unfortunately, so long, we have
found that the administration has not

17 DECEMBER 1958

Supplementary 3152
Grants

yet improved. If you go through the
reports of the parliamentary com-
mittees such as the Public Accounts
Committee and others, you will find
that there have been quite a few oc-
casions when the working of the
railways has come in for criticism,
you will see from these reports to what
extent those committees have criticis-
ed the working, failures and irregula-
rities of the different Departments and
Ministries. Therefore, unless Govern-
ment are prepared to take the House
into confidence, as to the necessity for
the further expansion of the Cabinet,
I am' constrained to say that this
House should not accept these Supple-
mentary Demands for Grants.

I am surprised to find—I have no
personal knowledge of this matter,
but I find from what Shri Kamath has
said—that even the electric bills for
the Ministers’ personal consumption
are paid by Goverment. That is a
staggering state of affairs. I can un-
derstand giving to them a free house,
because most of these Ministers come
from other parts of the country, and
it is very difficult for them to find
accommodation here. But I would
have thought it was much better to
have given them some house allowance
or a house on a subsidised rent. But
it is really strange that they must be
given everything free. This creates a
kind of pschological atmosphere among
them. Further—of course, I am not
concerned with this here at the
moment—most of them do not know
what their future is, and what the
verdict of the people will be after six
months or one year or after every
five years; they must also be in the
good books of the leader to continue
in their office. I would suggest that
this practice of even the electric bills
for the personal consumption of the
Ministers being paid by Government
should be discontinued.

I have something very strong to say
in regard to the use of saloons by
Ministers. Unfortunately, one day, I
had to travel in a particular train
where I was sandwiched between a
saloon and an air-conditioned saloon.
I fully understand that if a Minister
has to go on tour from one station
to another, it may be necessary to have
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a complete bogie for him, because he
may have to carry the office with him.
But, if, for instance, a Minister goes
from Delhi to Madras or Delhi to Cal-
cutta or Delhi to Bombay, he can
easily travel by the air-conditioned
coach, because, after all, he represents
the people today, unlike in the Bri-
tish days, when, for security reasons,
he had to travel without coming into
contact with the public travelling even
in the air-conditioned coach, not to
speak of coming into c8ntact with the
common man.

1 had asked a question in regard to
the number of saloons that have been
maintained, both air-conditioned and
uon-uir-conditioned, for the use of the
Ministers and the senior officers of the
Railway Board and others. But, unfor-
tunutely, no answer has been given to
that yuestion yet. I would submit
that they must justify their right to
use tnese saloons, especially at the
present time when we have to save
every pie of our national exchequer
for the developmental work in our
country. I would have wished that
instead of trying to increase the num-
ber of saloons, the Minister would
nave come forward to reduce the
~wumber from ten to two, three or four,
so fhat, except on speclal occasions
- the Ministers and officers may travel
by the first class or at the most by
the air-conditioned coach. Therefore,
[ am strongly of the opinion that the
time has come in our country, when
we are thinking of the socialistic pat-
tern of society, and we are having as
the objective of our Constitution a

© welfare State, for doing away with the
specialised kind of treatment being
given to the Ministers and higher-ups,
which is a legacy of the old British
Raj.

Regarding the tours of Ministers, I
am really worried why at the time of
the elections the number of tours
undertaken by Ministers should be on
the increase, because, it is very easy
that under guise of opening one vil-
lage hospital the Minister might go
to his constituency which he has not
visited for the last four and a half
years. He may certainly go on tour
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and visit his constitueacy because he,
is responsible to his constituency, but
he should not do so at the expense of
the national exchequer.

I would conclude my observations
on these Supplementary Demands for
Grants relating to the Home Ministry,
with a few observations on the Zonal
Councils. The House has passed the
law relating to the setting up of these
Zonal Councils, and these Councils
have got to be set up in the different
zones comprising the different States.
But what I would like to point out is
that from what we have “been able to
gather from the Home Minister’s ob-
servalions both in the Joint Committee
and also in the course of discussion
in this House, the whole conception of
the Zonal Councils is still in a nebu-
lous state. Further, in view of the
general elections which are now com-
ing on neither the Home Minister nor
the heads of Governments in the va-
rious States have the necessary time
to formulate clearly the scope and
functions cf these Zonal Councils and
their mode of working. When that is
the case, I would submit in all serious-
ness that we should not embark upon
such expenses on administration. The
time has come when we have to see
that every pie of our national exche-
quer is spent in such a way that it is
really productive and not wasted in
the maintenance of an office or a
higher administrative set-up. You
yourself know, as a former Chairman
of the Estimates Committee, to what
extent we are still continuing the old
process of having a top-heavy adminis-
tration, without trying to gear it to
the needs of the country and the re-
quirements of the people in accordance
with the objectives and the standards
that we have kept before ourselves.

With these words, I oppose some at
least of the Supplementary Demands
for Grants of the Home Ministry.

Shri Kelappan (Pennani): I am
speaking on my cut motions Nos. 21,
22 and 25. In doing so I only want to
endorse what has been said by my
hon. friends just now and also add a
word or two.
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One cannot lock on with equanimity
at this kinds of increase in the num-
ber of Ministers. I thought 40 was
too big a number. It is for the Minis-
try to consider whether it will not
be better to limit the number of
Ministers. If they wint to have one
person for each portfolio to be train-
ed up, there are a number of young
men who can be taken up as Parlia-
mentary Secretaries, so that they may
take their places later on in the Minis-
try. There are energetic, intelligent
and smart young men—a number of
them—and they will take greater
pains to study the various questions.
‘Therefore, even the number 40 seems
to me is too big. If party exigencies are
to be solved by appointing more and
more Ministers and Deputy Ministers,
there is no knowing where it is going
to stop. Therefore, I look with some
concern at the increase in the number
of Ministers like this.

The Zonal Councils have now come*

to stay. But after some time, the
Ministry will realise that these Coun-
cils have no function to perform. They
are ineffective and futile. These Coun-
cils were conceived in a different con-
text altogether. If we have a number
of small States, as they have in the
United States, a number of them may
have to undertake certain common
works. They may have to consult
among themselves often. As our States
are now constituted, they are very big,
like Bombay, Madhya Pradesh, Rajas-
than and so on. It is only very rare-
ly that these States may have to un-
dertake any common works and may
have to consult among themselves.

So it is my hope that after some
time the Ministry will realise that
there is no need for these Zonal Coun-
cils. Even now, there may arise ques-
tions which concern two or more Sta-
tes. But then what we do is to have
a talk at ministerial level. If they
cannot come to any understanding,
the matter will go to the Central
Ministry who will intervene and set-
tle it. This system could have gone
on. But now expenditure goes on in-
creasing and this is mere waste of
funds.
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As regards the Laccadives, Minicoy
and Amindivi islands, the administra-
tion that we have there now is some-
thing like an antiquated, archaic, fue-
dal system of administration. It has
to be brought in line with the admi-
nistration in the whole country. The
population there is very very back-
ward. Government have allotted a
sum of Rs. 150,000 for purchase of coir.
What is not alone is this coir is sent
to the mainland where it is manufac-
tured into finished products. If somez
small factories could be started in the
islands themselves, they could give
work to the people there and the coir
could be converted into finished pro-
ducts and taken over to the mainland.

There is need for at least a small
dispensary in each of these islands.
So also is the need for schools. They
are very very backward now. It is
possible to.have a regular steam laun-
ch service established between the
mainland and these islands. That will
be absolutely necessary if these islands
are to develop.

Shri Velayudhan: I only want to add
a few words ag regards the informa-

tion of Zonal Councils and
the expenditure incurred. of
course, according to the States

Reorganisation Act, we are going
to bhave these Zonal Councils.
At the time when this idea was moot-
ed, it, was mentioned that these Coun-
cils would be directly under the Gov-
ernors and the Government or party
in power would not have any influence
over the policy and programme that
would be taken up by the Councils.
It was, as you know, intended to pro-
tect the interests of the minorities
in that area; perhaps, it might be
linguistic minorities or political mino-
rities or ‘even racial minorites. But
when I saw the constitution and struc-
ture of the Zonal Councils, I too was
convinced, as my. hon. friend, Shri
Kelappan, was, that this would be a
failure, because it would be a hand-
maid, practically in the hand of the
party in power, in the various States.
They will use these Councils for their
own interest and exploit them. at the
<same time damaging the interests of
the minorities, for whose benefit these
Councils were originally started.
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Then I come to the subject of the
appointment of officials to these Coun-
cils. I am very sorry to say that the
administration has got a tendency to
appoint officials on high salary when-
ever an an opportunity is provided by
parliamentary legislation. This has
been going on for the last so many
years, ever since we got independence.
It has been the characteristic of the
present Government and administra-
tion to create jobs on very high sala-
ries. I do not think a small Coun-
cil with a few members must have a
Joint Secretary on a salary of Rs. 1100
—1800. It is surprising that a’Joint
Secretary of such a high salary is re-
quired for such a minor administra-
tive purpose as a Zonal Council. Of
course, it is the custom and practice of
Government that when there is a
Joint Secretary, there must be im-
mediately an Under-Secretary; other-
wise, the administration will not be
carried on. Then there must be a
Superintendent followed by Assistants.
So goes the set-up of the administra-
tion.

If I may say so, there will be no
work for these officials. They will be
sitting idle and wasting public money,
because for months together there will
not be any work at all for the Zonal
Councils. So it should have been the
lookout of the Home Minister to have
intelligently gone into this matter and
seen what work these officials would
have. But the Government will never
look into such details.

Let me cite an example, the case of
the mechanised farm the Government
are going to have. It is mentioned
that the General Manager will have
a salary of Rs. 1800 ad hoc. Then
there must be a Mechanical Engineer
on Rs, 1,000—1,400. Then there must
be a Director -of Administration; he
must have Rs. 800—1,1500; then there
must be an Assistant Mechanical Engi-
neer, followed by a Farm Superinten-
dent on Re. 600. I have geen farms
like this in some other countries. There
the head of the farm will not have
more than Rs. 300 or Rs. 400 or
Rs. 600. This is only a mechanised
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farm. I am citing this because we
have a mechanised farm in Bhopal
and we all know how many crores
have been lost in the administration
of the farm.

The Minister in the Ministry of
Home Affairs (Shri Datar): The hon.
Member is speaking on an unrelated
Demand.

Shri Velayudhan: I was only quot-
ing an example. I thought the Minis-
ter would intelligently understand
what I said.

I was speaking about the Zonal
Council and the appointment of offi-
cials because the Home Minister will
have to sanction the staff. I was ask-
ing why the Minister did not go into
details as to the work that should be
performed by the officials appointed
to the Zonal Councils. My question
is, why such huge waste; why should
such high posts be created for minor
work. There is no work .at all. I
would invite the hon. Minister to go
and see what to work there is, except-
ing chit-chatting, going to parties and
cinemas and other things, for months
together.

Shri N. C. Chatterjee (Hooghly):
Very good work.

Shri Velayudhan: I challenge the
Minister in this.

Another point about the Laccadive
Islands. My friends from Malabar
have spoken in detail about this mat-
ter. The other day I got a letter from
a friend of mine from that area; he is
the only graduate from that area and
he is an officer in the Government of
India. He says that the local popula-
tion has now got the fear—now that
this has become a Uniop Territory—
that so many Congressmen from Mala-
bar are having an eye on these islands
and they want to see that they are
elected in the election to Parliament.
There are people in the locality who
can manage their own affairs. ‘They
should be given the privilege of ad-
ministering their own affairs. People
from the neighbouring State should
not be their representative in Parlia-
ment. It is a very backward arra
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and they come under the President’s
list also. They must be given the lit-
tle privilege or convenience or advan-
tage of working there. The Govern-
ment should look into, that.

Another thing. Government should
look into, particularly, the health of
the people in that area. There is ele-
phantiasis in that area. The Govern-
ment should ask the WHO or some
other organisation to depute somebody
to that area and spend some money to
remove this disease prevailing there.

About this area I want to empha-
sise only this. The people in that area
are fully alive and they are capable
of running the administration. There
must be some autonomous adminis-
tration and they must be given charge
of that. There is a fear in the minds
of those people now that others will
capture their right and sit in Parlia-
ment. A person who is born in that
area and is living in that area, should
be given the right to represent that
area in Parliament.

Shri T. B. Vittal Rao (Khammam):
Sir, I am moving my cut motions
Nos. 24 and 26 relating to Labour—
the working of the Industrial Tribu-
nal in Delhi—and Demand No. 57A—
about the direct steamer service be-
tween the mainland and the Lacca-
dive Islands.

When I am speaking about Labour,
neither the Minister nor the Deputy
Minister is here.

The Minister of Heavy Industries
(Shri M. M. Shah): I have been ask-
ed to represent them.

Shri T. B. Vittal Rao: I am very
glad.

Shri K. K. Basu: Gujarati frater-
nity. ‘

Shri T. B. Vittal Rao: There are
200 Unions with a membership of
1 lakh in Delhi. In the textile indus-
try itself, there are 20,000 workers.
In the Second Plan, in the chapter on
Labour, it is said that we should con-
centrate on the effective implementa-
tion of abour legislation. I will just
tell you how effectively labour legis-
lation is being implemented in Delhi,
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the metropolis of India. The largest
chunk of workers in this Delhi State
are building workers. They number
about 75,000. Even though it has been
said that legislation should be under-
taken regulating their conditions of
work, till today that legislation has
not come up. Regarding stone-cutters,
the provision of minimum wages
should be implemented. It is there in

‘the Act. You can just see how fla-

grantly it is being violated. In order
to circumvent this provision, a stone-
cutter is appointed only for 5 days and
then he is dismissed. Then he is ap-
pointed for another 5 days. If a
worker engaged in building construe-
tion is employed for 6 days, then, on
the 7th day he has to be given a hoii-
day with wages. In order to deprive
him of this facility, he is appointed
for 5 days and dismissed after that.
There is no proper housing for these
workers nor is there proper water
supply. Even the small hutments that
are constructed, are pulled down mer-
cilessly and when some sort or resist-
ance is shown, they are lathi-charged,
without giving them any alternative
shelter.

To implement the Minimum Wages
Act or the Payment of Wages Act, we
have only 2 or 3 inspectors, whereas
there are 20,000 workers in the tex-
tiles, 75,000 of these building workers
and 50,000 shop assistants in Delhi
State. The shop assistants are not
given over-time wages. I believe 2 or
3 inspectors cannot cope with this
work and the proprietors violate the
provisions of the Acts. TUnder the
Payment of Wages Act, there is a se-
parate authority in all the States. The
Labour Commissioner is appointed a
Commissioner under the Payment of
Wages Act. But, here, one judge of
the Small Cause Court is appointed
with the result that he has to
look after his duties as well as these
grievances. The representations sub-
mitted to him are naturally delayed.

Then, thert are the municipal
workers. There is flagrant violation
of the law. They are paid their
wages on the 15th, 16th or the
17th. According to the Aect, they
should be paid in the first week. Here
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there is a peculiar system. There is
nq separate officer to look after
the enforcement of labour legis-
lation. The whole thing is under
the Director of Industries, Labour
and Civil Supplies. He has a
plethora of cases. You will see a
number of workers and trade union
representatives and leaders standing
before him and he cannot attend to
anything. Even conciliation proceed-
ings take a pretty long time—8 or 10
months. Drastic steps should be ‘aken
to remedy the situation if you want to
do justice to these workers in a socia-
listic pattern of society.

I have got a case of a sub-editor of
the Hindustan Times. He was dismis-
sed without any cause. After 3 mon-
ths of protracted conciliation proced-
ings, the case was preferred for ad-
judication in March. Usually, the con-
ciliation proceedings should not take
more than a day—two or three days
or even four days at the most. And
then the Conciliation Officer makes a
recommendation to the Government
whether the case is fit for adjudication
or not. In this case it took three mon-
ths to refer it to adjudication. It went
to the tribunal after some months
which said that this particular editor
should be paid some interim compen-
sation. Finally, the proprietors went
to the High Court or Supreme Court
and got a stay order. The fact remains
that the employee has not got any-
thing to this day.

While referring to Delhi, we can-
not but make a mention of the water
supply system. We were told that
some better arrangements would be
made for the supply of pure and
chlorinated water for us. But even
today the Najafgarh nulla is flowing
into the river and that water is sup-
plied to us, highly chlorinated. I do
not know when we will get protected
water supply so that there may not
be any more cases of jaundice. Re-
garding the sanitation obtaining in the
city of Delhi—no doubt we are living
in very nice places—if we go to the
city, we will know how unsatisfactory
it is. You can better imagine it in-
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stead of my explaining it to you.

Having said this much about Delhi,
I would like to say a few words ab-
out the direct steamer service between
the mainland and the Laccadive Is-
lands. So many people coming from
those parts have spoken much about
it, but I would like to place only a
few facts before the Minister. Two
years ago in reply to a question of
mine, the Deputy Minister of Trans-
port told the House that the Madras
Government have been asked to look
into the matter, and further they have
made a representation to the Gov-
ernment of India in this regard and
asked for a subsidy. The hon. Minis-
ter then assured the House that the
question hag been taken up and a sub-
sidy of Rs, 1,25,000 would be given. I
then pursued the question. I put a
question to'the Transport Ministry and
it came to the Home Ministry. The
Home Minister stated that the Madras
Government have been asked to look
into the matter, and the subsidy would
be paid by the Central Government.
After a few months when again this
question came up in this House, the
Minister stated that as the Laccadive
Islands are going to be Union Terri-
tory, the Central Government would
take this up. For the last two years
this question has been going on like
this—from the Central Government to
the Madras Government, from the
Madras Government back to the
Central Government. Files are mov-
ing but the steamer service is not ply-
ing yet. I do not know much about
the people of the Laccadive Islands,
but I say a newsreel shown by our In-
formation Ministry and I now know
how bad the condition of those people
is. When the President visited the
Laccadive Islands some time 1last
year, the main demand of those people
was for a direct steamer service bet-
ween the madlnland and the Laccadive
Islands. But the Government have
been sleeping over it fot a pretty long
time. I hope at least now when the
question of saloons has been raised,
something will be done, and done
quickly, for the poor people of the
Laccadive Islands for better relation-
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land and those unfortunate distant
islanders.

Shri Nettur P. Damodaran Tellicher-
ry): 1 shall make myself as brief as
possible. I would like to say a few
words about the Zonal Councils and
record my protest for keeping Mysore
State out of the Southern Zone. My-
sore, as we all konw, is now added on
to the Zonal Council to which Bombay
belongs. Mpysore is essentially a
South Indian State and it should have
been put into the Council along with
Andhra, Madras and Kerala. Andhra,
Kerala and Madras are in one Zonal
Council. Kerala and Mysore have
many things in common with each
other. Their boundaries are common.
That is to say. They have the same
boundary in very many places. I
think this should be rectified even at
this stage. Even if any change is ne-
cessary in the Western Zonal Council,
I think Andhra should have been add-
ed on to Bombay rather than to Mad-
ras.
Madras should belong to one Zonal
Council.

Mr. Speaker: Will all of them be
too big—Andhra, Mysore, Kerala and
Tamil Nad?

Shri Nettur P. Damodaran: Since
Andhra has got many things in com-
mon with the present Bombay State
and has also got a long common bor-
der, it should have gone with Bombay
rather than with Madras. Mysore,
Kerala and Madras are inter-linked
in various spheres, and all the three
States have long common borders. I
feel that some change should be affect-
ed as early as possible in this matter.
=

I also come from Malabar District,
which is the nearest district for the
Laccadive Islands. The Laccadive,
Amindivi and Minicoy Islands belong-
ed to the District of Malabar in the
Madras State till the 1st November of
this year. As my friend, Shri Vittal
Rao, and other friends from Kerala
area have pointed out, this group of
islands deserves immediate attention
from the Central Government. They
have come under the direct charge of
the Government of India. As my
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friend, Shri Vittal Rao pointed out,
the question of running a regular

steamer service between the mainland
and these islandg has been hanging fire
for the last so many years. A number
of questions have been asked in this
House and vague replies given, some-
times by the Transport Minister and
sometimes by the Home Minister. At
the beginning of this session I had
tabled a question about the' steamer
service to the Laccadive, Minicoy and
Amindivi Islands. The hon. Home
Minister’s reply what was that nego-
tiations are going on with a shipping
company—only one company has come
forward—for running a steamer ser-
vice between the mainland of the west
coast of India and the Laccadive Is-
lands. This matter has been pending
for a considerably long time. Even
during our President’s visit to these
islands, the urgency of the problem of
transport was brought to his notice,
but I find that the Home Ministry of
the Government of India have not
moved in the matter very much. If
it is not possible for any private ship-
ping company to come forward, I
think it is the Government’s direct
responsibility to purchase a steamer
and run it between the mainland of
India and the Islands of Amindivi,
Minicoy and Laccadive. I would also
suggest that the steamer should touch
all the important towns on the west
coast of India, at least between Cochin
and Mangalore, namely Ponnani, Cali-
cut, Badagara, Tellicherry, Cannanore,
Kasergode and Mangalore, and should
touch all the inhabited islands in this
group of Laccadive, Minicoy and
Amindivi Islands. My friend, Shri
V. P. Nayar, has appraised this House
of the immense possibilities of deve-
loping the fishing industry in these
islands. I associate myself with every
word of what he has said about these
islands. They provide immense pos-
sibilities for the development of fish-
ing industry in India. A number of
small fishing harbours could be cons-
tructed there. Another important use
to which these islands can be put
has been suggested by him. In the
defence of our country, these islands
have a very important strategic role

to play.
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[Shri Nettur P. Damodaran]

I do not know whether I will be
treading on dangerous grounds when
I say this. These islands are now
very much neglected. They are popu-
lated entirely by our Muslim breth-
ren who, in their present state of iili-
teracy are likely to be influenced by
our nearest neighbours. In a state of
emergency, these islands may become
potentijal danger spots for the safety
and security of our country. So, even
from that point of view, they deserve
better attention and the inhabitants
of these islands should be kept in a
satisfactory condition. Reference had
already been made to the lack of edu-
cational, medical, health and indus-
trial facilities, If we develop one or
two islands very well, they can be
very good tourist cenfres and holi-
day resorts and if there is a regular
steamer service from the West Coast,
I am sure quite a large number of
tourists from India and abroad will
see these beautiful islands which are
now kept in a state of neglect. Like
Kashmir or any other beautiful part
of India, these islands will become
tourists’ paradise if they are properly
developed.

One other point which was referred
to by my friend Shri Gurupadaswamy
and others, was that the number of
Cabinet Ministers was too large, 1
do not share this view since our
country is a very vast country and
many great projects are being taken
up. With the increasing work that
our national Government is handling
now, we can not say that the number
of Ministers is too large. Consider-
ing the exigencies of he situation and
the nature of the work they now have
to transact and compared with the
vastness of the country, the number
of Ministers is not large,

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): It is very
small?

Shri . Netftur P. Damodaran: They
are not too many; that is what I say.

1 agree with the suggestion made
by Shri: K. K. Basu about the use to
which these saloons are put to. I find
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that some at least of our Ministers
and officers do not keep in touch with
the people whom they are represent-
ing. About the Ministers of course,
according to the need of the hour and
the nature of the work they will have
to transact, we will have to allow the
use of saloons. But many of them,
particuarly the Government officers,
very often keep themselves, shut in
these saloons and keep themselves out
of touch with the public. In a welfare
State and in a country which ig pledg-
ed to the socialist pattern of society,
it is quite out of tune if we make
extensive use of these saloons and 1
think that the Government will
bestow some thought on this problem
also.

Mr. Speaker: The following are
the selected cut motions to the Home
Ministry Demands. They have been
indicated by Members to be moved,
subject to their being otherwise ad-
missible: —

20, 6, 7, 21, 43, 8, 9, 22, 10, 24, 11, 44,
25, 26, 27, 28, 29, 30, 45, and 46, 5 and
31

Problem of limiting the size of the
Ministry,

Shri M. S. Gurupadaswamy: 1 beg
to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 4,56,000 in respect of
‘Cabinet’ (Page 21) be reduced
by Rs. 1,000.”

Question of expansion of the Minis-

Shri M. S. Gurupadaswamy: I beg
to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs." 4,56,000 in respect of
‘Cabinet’ be reduced by Rs. 100.”
Appointments to the Council of

. Ministers.

Shri Kamath: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
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ceeding Rs. 4,56,000 in respect of
‘Cabinet' be reduced by Rs. 100.”

Increase in the number of
ministers.

Shri Kelappan: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 4,56,000 in respect
of ‘Cabinet’ be reduced by Rs.
100.”

About the increasing appointment
of ministers and Y use
of salooms.

Shri K. K. Basu: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 4,56,000 in respect of
‘Cabinet’ be reduced by Rs. 100.”

Working of Zonal Couneils

Shri M. S. Gurupadaswamy: I beg

to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 2,55,000 in respect
of “Zonal Councils’ be reduced by
Rs. 100.”

Functions and powers of Ml
Councils

Shri Kamath: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 255,000 in respect of
‘Zonal Councils’ be " reduced by
Rs. 100.”

Necessity for the Zonal Councils

Shri Kelappan: I beg to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 255,000 in respect
of ‘Zonal Councils’ be reduced
by Rs. 100.”

Constitution of the Advisory Com-’

mittee for Delhi,
Shri Kamath: I beg to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 3,34,09,000 in res-
pect of ‘Delhi’ be reduced by
Rs. 100.”
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Inordinate delay in the disposal of

disputes referred to the Industrial
Tribunal, Delhi

Shri T. B. Vitial Rao: I beg to

move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 3,34,09,000 in res-
pect of ‘Delhi’ be reduced by
Rs. 100.”

Constitution of the Advisory Com-
mittee for Himachal Pradesh

Shri Kamath: I beg to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 2,4200,000 in res-
pect of ‘Himachal Pradesh’ be re-
duced by Rs. 100.” :

Lack of uniformity of Pay Scales
in centrally aided subordinate
Police Force

Shri A. K, Gopalan: 1 beg to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 54,56,000 in respect
of ‘Police’ be reduced by Rs. 100.”

Urgent need for development
works

Shri Kelappan: 1 beg to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 3,00,000 in respect
of ‘Laccadive, Minicoy and Amin-
divi Islands’ be reduced by
Rs, 100.” .
Delay in providing for the direct
steamer service between the Main-

land and Laccadive Islands

Shri T. B. Vittal Rao: I ‘beg to

move:

“That the demand for supple-
mentary grant of a sum not ex-
ceeding Rs. 3,00,000 in respect
of ‘Laccadive, Minicoy and Amin-
divi Islands’ be reduced by
Rs. 100.”

Question of organising and
improving the Fishing
Industry
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Shri A. K. Gopalan: I beg to move:

“That the demand for supple-
mentary grant of a sum not ex-
ceeding Rs. 3,00,000 in respect of
Laccadive, Minicoy and Amin-
divi Islands’ be reduced by
Rs. 100.”

General economic and social
developments of the Islands

Shri A. K. Gopalan: I beg to move:

“That the demand for supple-
mentary grant of a sum not ex-
ceeding Rs. 3,00,000 in respect of
‘Laccadive, Minicoy and Amin-
divi Islands’ be reduced by
Rs. 100”.

Urgent mnecessity of revising
existing penal laws and other
regulations mow applicable
to the Islands.

Shri A. K. Gopalan: I beg to move:

- “That the demand for supple-
mentary grant of a sum not ex-
ceeding Rs. 3,00,000 in respect of
‘Laccadive, Minicoy and Admin-
divi Islands’ be reduced by
Rs, 100.”

Question of arranging a daily
steamer service between the
mainland and the Islands
Shri A. K. Gopalan: [ beg to move:
“That the demand for supple-
mentary grant of a sum not ex-
ceeding Rs. 3,00,000 in respect of
‘Laccadive, Minicoy and Amin-
divi Islands’ be reduced by

Rs. 100.”

Neglect of the Islands
Shri A. K. Gopalan: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 3,00,000 in respect of
‘Laccadive, Minicoy and Amin-
divi Islands’ be reduced by
Rs. 100.”

Necessity to give equal pay 1o
subordinate staff of the Central
Reserve Police
Shri A. K. Gopalan: I beg to move:
“That the demand for a supple~
mentary grant of a sum not ex-
ceeding Rs. 29,32,000 in respect
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of ‘Relations with States’ be re-

duced by Rs. 100.”

Economy in exrpenditure
Shri M. S. Gurupadaswamy: I beg

to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 4,56,000 in respect
of ‘Cabinet’ be reduced by
Rs. 1,000.”

Ventilate the grievance of non-
establishment of a High Court
Bench at Aurangabad in Marth-

wada of Bombay State

Shri Telkikar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 29,32,000 in respect
of ‘Relations with States’ be re-
duced by Rs. 100.”

Mr. Speaker: These cut motions
are before the House,

Shri Datar: In the course of the
debate, three points have been made
by the hon. Members: firstly, re-
garding the number of Ministers, the
increase therein and the amount to
be spent over them and their travel-
ling; secondly, regarding the zonal
councils and thirdly, regarding the
Laccadive and Amindivi islands.

Taking the first point first, I would,
in all humility, point out that the
number of Ministers is not large at
all. The hon. Member has said that
the number of Ministers was large
taking into account the strength of
the British Cabinet. I have here be-
fore me an authorised ‘publication,
known as the Britain the Official
Handbook. Herein, I find that are
as many as 15 to 25 Ministers
‘called Secretary of State for vari-
ous departments. In addition,
we have Ministers who are hold-
ing traditional offices and then, we
have the Chancellor of the Exche-
quer and the Lord Chancellor. In
addition to all these officers  whose
number may come to about 30 or 35,
we have got Ministers of State. We
have in addition Parliamentary Se-
cretaries and Under Secretaries. If
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all these officers are taken into account,
the number would be not less than
50,

Shri Kamath: In India there are
so many State Governments.

Shri Datar: So far as the popu-
lation of India is concerned, we have
38 crores and the area may be not
less than 12 or 15 times that of the
UK

Shri Kamath: What about the
State Cabinets?

Shri Datar: Now, so far as the
Government is concerned, the hon.
Member is aware that its revenues
are in the neighbourhood of Rs. 500
crores. We are no longer a merely
police State; we area welfare State
and there has been a very great ex-
pansion of activities of the various
Ministries. Under the circumstances
#t would not be proper to say that the
number is unduly large. (Interrup-
tions.) I have heard all the hon. Mem-
bers quietly and I expect a quiet hear-
ing. (Interruptions.)

Mr., Speaker: Order, order. The
hon. Members ought not to be im-
patient like this. I am not allowing
interjections when the hon. Members
are speaking. There are three times
as many Members on this side as on
that side. Life does not consist of
constant interjections.

Shri Datar: Neither in UK. nor in
any other democratic country has
there been an Act of the legislature
defining or specifying the number
of Ministers. It depends upon the
work that is to be done. So, it is the
privilege of the Prime Minister or the
Leader of the House to appoint as
many or asg few Ministers.as he likes.
It denpends upon the work that the
Ministers have to do. In the ultimate
analysis, we are responsible to this
House and it it is found that the
number of Ministers is largely
in excess, then, we are accountable
to you, So, I submit that the num-
ber is not large at all; much less is it
unduly large.

This is matter on which it is ex-
tremely delicate for me to
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because I have to carry on the work.
I would point out to the hon. Mem-
bers that the Ministers have to carry
on their strenuous piece of work and
their average period of work per day
is not less than 12 hours. The hon.
Prime Minister is working for 16
hours.

An Hon. Member: What about the
others? He may work for the Party.

Shri Datar: For Party reasong or
otherwise. It is entirely wrong to
call the number in question and say
that the Ministers are as many as a
legion. ... (Interruptions). Let me
continue. Every Minister . is working
for more than 12 hours a day. Let
the hon. Members understand it quite
correctly. Our Prime Minister is
working for more than 16 hours a
day. Under the circumstances the
Prime Minister is a better judge than
my hon. friends opposite. So, I
would submit to the hon. Members
opposite that it does not look very
dignified to call in question the num-
ber when the work hag been increas-
ing beyond all enumeration.

Shri Kamath: Dignity is not your
privilege only.

Pandit Thakur Das Bhargava:
Kindly appoint one Animal Husban-
dry Minister,

Shri Datar: I take it, after all, as
a joke.

Pandit Thakur Dag Bhargava: It is
not a joke. I make it very seriously.

Shri Datar: That question will be
considered as carefully as posasible.
We shall leave it to—

Mr. Speaker: The hon. Members
to my left will come in large num-
bers and have their own Ministers!
Why are they in such a great hurry?

Shri Kamath: We do not want
Ministership. We are the Opposi-
tion.

Shrl Datar: So far as the question
of tours is concerned, let hon. Mem-
bers understand that in addition to
the work that a Minister has to carry
on as a Member of the Government,
in Parliament, and in his office, he
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also has to possessa direct knowledge
of the conditions everywhere, and
therefore it is the Minister’s duty to
go round and have. an understand-
ing of the conditions. Unless he has
a direct knowledge of the conditions
obtaining, especially in the rural
parts of India, in the outlaying parts
of India, it would be extremely diffi-
cult to understand how the adminis-
tration has been going on there.
Therefore, tours are a necessity.
Tours cannot be dispensed with,
much less can they be disregarded.

So far as the saloons are concerned,
I would like to point out that saloons
are not taken recourse to as a matter
of course. Only in extremely select
or rare cases where it becomes ab-
solutely necessary that saloons are
taken recourse to. For example,
when Parliament is sitting and if a
Minister has to go on public business,
then, if he has to return immediately
to answer the various charge of my
hon. friends opposite, he takes re-
eourse to saloons. As a matter of
course, saloons are not taken except
when they are absolutely essential I
can assure the hon. Members of that
‘fact. \After all, we are answerable
to the people, and therefore, I would
assure the hon, Members that only
on absolutely rare occasions and in
" very select occasions, saloons are
taken. Otherwise, . they are not
taken. :

I would pass on to the Zonal Councils,
So far as the Zonal Councils are con-
cerned, I am amazed at the ignorance
or the misunderstanding that a num-
ber of hon. Members had. This is a
matter which is governed by the
States Rearganisation Act. Therein,
it has been pointed out what the
functions and what the position of
‘the Zonal Councils are. My hon.
friend, Shri M. 8. Gurupedaswamy,
wanted to know whether there would
be scope or a place ora room for ML.As
of MPs there. So far as that ques-
tion is concerned, it is entirely a gov-
ernmental, inter-State or inter-Gov-
ernmental organisation. So far as
the different States, which are the
units of the Zonal Councils, are con-
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cerned, their Chief Minister is there.
Two more Ministers are added on and
the Home Minister of the Union
Government is the Chairman. So,
after all, it is a very small body, and -
its functions are specified. Therefore,
it must be understood that whenever
there are quéstions of a nature which
can be better solved so far as the
States are concerned, by sitting to-
gether and by coming to certain
agreements, then, naturally, such a
machinery ought to be welcomed. So,
with due deference to the hon. Mem-
bers, I would point out that it is
more or less a Governmental, inter-
State machinery. The Zonal Coun-
cils are not large bodies, large enough
to include either MLAs or MPs. But
their representatives in the States,
the elected Ministers in the State, are
the Members of the Zonal Councils
concerned.

Further, it was stated that the
Zonal Councils may not turn out any
work at all. In fact, my hon. friend
Shri A. K. Gopalan said that Zonal
Councils are a futility. It is rather
harsh on the part of my hon. friend,
whom I respect, to say that the Zonal
Councils would be absolutely useless
before the Zonal Councils have enter-
ed upon their career.

Shri Kama¢h: Give them a trial
Shri Datar: We propose to have

" the first meeting, the inaugural meet-

ing of the Zonal Councils during next
month, that is, January, 1957. The
object should be well known to the
hon. Members. I would not go back,
but I would recall to the hon. Mem-
bers that when the idea of a Zonal
Council was broached for the first
time by the hon. Leader of the
House, there was a spontaneous re-

‘action to it and there was a spon-

taneous response to it, and that is the
reason why the idea of a Zonal Council
has been worked out. It will furnish
a platform for the States to come to-
gether and to discuss matters of com-
mon interest and also to discuss
matters which are likely to become
disputes between one State and an-
other State.
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Shri Velayudhan: The Leader of
the House did no. think of a Zonal
Council of the type which you have
constituted.

Shri Datar: This machinery re-
quires the blessings of all the hon.
Members. Therefore, even before it
has started on_its career, it would be
entirely wrong to predict a failure.
I am quite confident that we have got
sufficient common sense. Our na-.
tion hag got understanding and a
long vision, and the Zonal Councils
would come together and solve many
a controversial gquestion.

The last point related to the Lacca-
dive group of islands. So far as the
Laccadive and Minicoy islands are
concerned, 1 was very happy to find
that a considerable amount of interest
has been taken in them. I must say
that I was rather intrigued at the
spurt of attention paid by my hon.
friends from the South to these small
islands. I may point out to the hon.
Members that these are small islands.
They are hardly 10 or 15, and the
total areas of all these islands put to-
gether is 13 square miles. Their
population is about 22,000. The
nearest island is about 120 miles from
the West Coast and the most distant is
about 180 to 200 miles. They are all
scattered. Some of these islands, for
example, the Laccadive Islands, was
formerly ruled by the Cannanore
Rajag till 1875. Then they came over
to the British and they were looked
after by the Madras Government. So
far as the Amindivi Island is concern-
ed, it was under the British from the
period of the fall of Seringapatam in
1799. Those groups of islands came
to the Central Government for the
first time on 1st November 1956. Let
this fact be understood very clearly
If this fact is understood very clearly,
then, -the Central Government can-
not be held respomsible for whatever
has’ been done, whatever little has
been-done or whatever has not been
done, so far as these islands are con-
cerned. ' v ‘ R

Then, the Laccadive group ofiis-
lands were under the administrative
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control of the Collector of Mallabar
and the Amindivi Islands were un-
der the control of the Collector of
South Kanara. It may be said to the
credit of the Madras Government that
they have tried to give as much atten-
tion ag they could to these islands,
taking into account the difficulties
that they had, especially the difficu)-
ties communication. The matter of
communicationg is not so easy. In
fact J may point out to the House that
the Madras Government had taken a

' number of steps, so far as these islands

are concerned. I am afraid some of
the hon. Members have not visited the
islands and possibly they have drawn
more upon their imagination....

Shri A. K, Gopalan: We would not
have returned if we had gone there.

14 hrs.

Shri Datar: The interest that the
Government has taken is clear from
the fact that the President of the
Indian Union had gone there. The
then Governor of Madras had also
visited some of the islands and their
reports are before us. I would point
out to.this House that there are pri»
mary schools in almost every one of
these islands and there are also medi-
cal facilities, though of course of a
limited- nature, available there. Even
when the Madras Government was
carrying on the administration, they
had certain schemes. They had evolv-
ed certain proposals which now have
been transferred to us.

Shri A. K Gopalan: May I know
whether the hon. Minister knows that
six months back some boats had
capsized and about 20 or 25 persons
had net returned. We do not know
what happened to them. That matter
has been brought forward before the

Shri Datar: I was explaining to the
House, what has been done by the
Madras Government which was in
charge in one case for more than 150
years-and in another case for nearly
70 -years. It would be wrong to say
that the Madras Government have
completely neglected these islands.
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[Shri Datar]

The Madrags Government had a num-
ber of proposals before them for the
purpose of continuing the hostel for
the children at Kozhikode on the west
coast, conversion of certain elemen-
tary schools into middle schools and
the opening of railway schools also
in some of these islands. The coco-
nut nurseries were continued with a
view to establishing them on a sound
footing and the medical facilities
were sought to be increased. (Inter-
ruptions). Let hon. Members have
some patience. '

Mr. Speaker: If hon. Members
have any questions, they may note
them and put them after the hon.
Minister concludes.

Shri Datar: So far as fisheries are
concerned, funds amounting to
Rs. 175 lakhs have been included in
the Budget estimates for the next
financial year for the development of
fisheries.

A very important question was
asked about communications, Com-
munications is a fairly difficult
matter. As long ag the Madras Gov-
ernment was in charge, they were
carrying on negotiations with certain
shipping companies. One of them
was prepared to enter into a certain
agreement, but by that time, on
1:11-56, the Government of India
took over these islands. We are car-
rying on the negotiations now. There
companies came forward, but ultima-
tely only one company has made
certain definite proposals. The enor-
mity of the problem can be under-
stood by pointing out that Govern-
ment will have to spend a very large
amount of money. Government are
anxious to have a round-trip, so that
a steamer that starts from the main-
land can touch one of these islands.
So far as the other islands are con-
cerned, this steamer would stop in
the mid-stream and launches would
be used. This arrangement requires
a cost of Rs. 2,500 per day of work-
ing. The charter hire proposed is
Rs. 2,500 per day. The vessel will be
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available for 11 days in a monthfx
round-trip during the fair seasu-
8 months in a year from October &
May. The question was whether te
other consequential  arrangememl
could be undertaken by cerld
shipping authorities. The matter wy
found to be a bit difficult. I my
point out that the Central Goven
ment in anticipation of the transs.
of these islands, called a meetingd
the authorities of the shipping com
panies as early as June, 1956 Th
next meeting has also been helf
and certain proposals have ha
made. The Government are anxios
to have a direct service between b
mainland and these islands. We &
not mind the small number of peplt
there; after all, they are Indian ct
zens and they are entitled to all th
amenities that every Indian citizens
entitled to.

An hon, friend, Mr. Gurupadaswamk
if I am not mistaken, entirely ms
understood me when 1 said that then
was nothing common at present bel-
ween the mainland and these islands
The difficulty is that they are abso
lutely in a primitive condition in:
number of matters. So, before the
can be useful members of the zond
council, it is essential that w
should take them through a pe
liminary period of intensive deve
lopment, so far as the differest
activities are concerned, Thit
is the reason ~why the Goven
ment of India took over these islandt
We are anxious to spend more mone,
perhaps more than what the Stas
would have done. Some of the Stats
were anxious to have these ilnd
for themselves. For example, th
Kerala Government were anxiow
that these islands should be given t
them. But they had very limited re-
sources and the problems of Keral
were also many. It was therefor
considered that it would be better in
the interest of the development o
these islands themselves, that they
were placed under the Central Gov-
ernment. The Government are going
to take a number of administrative
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steps also, so as to bring them in line
with the other States,

As 1 stated, these islands require
constant attention not only so far as
the improvement of the administra-
tive machinery is concerned, but also
so far as the development of the land
and the availability of amenities of a
civilised life to the people are con-
cerned. I would assure hon. Mem-
bers of this House that Government
are fully conscious of their obligations
towards these islands. They are parts
of India and Government would see
to it that as early as possible, they
are placed on the same footing of
development as the other parts of
India, namely, the mainland. After
this preliminary requisite has been
gone through, they can become very
useful members of the zonal councils.
That is why today it has not been
found necessary and useful to make
them members of one of the zonal
councils. That question would be
considered when they are fully
developed and I am quite confident
that they will be developed within a
very short time.

Shri A, K. Gopalan: The reply to
a letter written by me on 14th
August, 1956 about these islands is:

“The question of informing the
islanders of the welfare and where-
abouts of the survivors of the
wrecked Melaca and their ulti-
mate transhipment to their islands
from Kozhikode has been referred
to the Madras Government.”

May I know what is the answer?

Shri Datar: At present, I am not in
possession of the facts. I shall make
enquiries and inform the hon. Mem-
ber.

Shri A.K. Gopalan: It has also been
stated that the question of arrange-
ment of a steamen service between the
mainland and the islands is being
considered in consultation with the
Transport Ministry. May I know the
position?
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Shri Datar: I have just explained
the position. The first meeting was
held in June, 1956.

Mr. Speaker: The hon, Minister
has said that it costs Rs. 2,500 per
day; the steamer would touch one
of the islands and the other islands
would be reached by launches.

Shri Datar: Goverment are anxi-
ous to have the steamer service as
early as possible.

Shri Gopalan: It has also been
stated that the question of suspension
of the Bombay Government’s re-
covery proceedings against the owner
of Melaca has also been referred to
the State Government. May I know
the position?

Shri Datar: It was referred to the
State Government first, because the
State Governments were carrying on
the administration. When we took
over the islands on 1-11-1956, we were
not in possession of full facts. That
is the reason why sometimes a refer-
ence has been made to the Madras
Government for information. As
soon as the information is available,
necessary action will be taken.

Shri A, K, Gopalan: May I know
what happened to the representation
of the Welfare Committee of the
Laccadive Islands that the represen-
tatives of the islands may also be in-
cluded in the Advisory Body of the
Scheduled Castes and Scheduled

. Tribes, because there are no repre-

sentatives from there

Shri Datar: I amnot aware of this
position, but I shall see whether there
are any people apparently belonging
to the Scheduled Castes and Sche-
duled Tribes there.

Shri Kamath: May I ask whether
it is a fact that the electricity bills of
Ministers at their residences are paid
out of the public exchequer and if so
whether they are as heavy as Rs. 1,000
and Rs. 2,000 to which I referred ear-
lier?

Mr. Speaker: These are matters
of detail
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Shri Velayudhan: The Minister
just now referred to doctors. 1
would like to know how many doc-
tors have been appointed there?

Shri Datar: I may tell the hon.
Member that I cannot give the exact
number of ‘doctors, but we have pro-
vided for medical facilities,

Shri Velayudhan: Without doctors?

Shri Datar: I may, however, state
that a surgeon is going there.

Shri V. P. Nayar: The hon. Min-
ister just now said that a sum of

Rs. 175 lakhs will be provided in the’

next year for the development of
fisheries. May I know whether any
team of specialists in fisheries have
visited this place, and if so, for what
time, in order that they may be able
to submit proposals which cover
Rs. 1:75 lakhs?

Shri Datar: Before the sum of
Rs. 1-75 lakhs is spent a number of
exploratory matters have to be gone
into and they are being started. For
example, exploratory fishing will
have to be carried out with some
small power boats,

Shri V., P, Nayar: Before that you
have allotted the amount.

Several Hon. Members —rose

Mr. Speaker: I am not going to
allow any more questions.

Shri T. B. Vittal Rao: I have rais-
ed certain points about the Ministry
of Labour.

Shri M. M. Shah: Mr. Speaker,
Sir, my hon. friend Shri Vittal Rao
has raised certain questions regard-
ing labour disputes in the Delhi
State. It is quite natural that the
House should feel anxious on this
import2at matter, but I am afraid the
hon. Member has not got before him
all the facts of the case. It is true
that some cases are pending before
the Industrial Tribunal in Delhi, but
I mmay point cut that in the year 1954-
55, 41 cases were reported and the
Industrial Tribunal has disposed of
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satisfactorily 38 cases. In the year
1955-56, 63 cases were reported of
which 40 cases have been disposed of
satisfactorily. There are undoubted-
ly some pending cases; but a large
number of cases has been disposed
of satisfactorily by the Industrial
Trbunal.

As the House is aware, under the
amended Industrial Disputes Act
which recently was passed by
both the Houses of Parliament, we
are taking steps to appoint a new
full-fledged Industrial Tribunal for
the Delhi State and I can assure the
House and the hon, Member that
within the next two months a new
[ndustrial Tribunal will come into
existence,

Besides during the current year
there were reported 2,697 cases of
ordinary industrial disputes of which
the hon, Member. will be happy to
know that 2,014 cases have already
been settled by concilitation proceed-
ings in favour of the workers. About
360 cases out of this have been com-
promised by mutual consent of both
the parties and only 175 cases have
been rejected. In that way almost
95 per cent. of the cases pending have
been disposed of satisfactorily. This
is not a very small achievement as
far as labour administration is con-
cerned.

We must also remember that an
Industrial Tribunal does not merely
deal with cases under the Industrial
Disputes Act; it has also to be under-
take disposal of applications. During
the current year the Tribunal has
over and above these cases, dispesed
of 435 applications under section 33A
over several disputes.

Then the hon. Member referred to
the inadequacy of the staff in the
local administration as far as labour
is concerned. It is true that compared
to a big full-fledged State, the Delhi
administration is comparatively
small. Even so, the staff that is
working today is not unsatisfactory
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or inadequate. We have a full-
fledged Conciliation Officer in the
torm of a Director of Labour and
Industries, then one Labour Officer,
one Assistant Labour Officer, three or
four Minimum Wages Inspectors, three
Labour Complaints Inspectors and
ten shop assistant inspectors. The
administration has under review the
question of expanding the staff to
meet the increasing need of labour
disputes. There also it was mention-
ed that adequate steps and attention
are not being given to the question of
labour welfare in the Delhi Adminis-
tration. Sir, I may inform the hon.
Member that 1,380 labour houses are
under construction and will be com-
pleted very soon. In the Second
Five Year Plan we have made much
more provisions than even in the
First Five Year Plan and 3,000 indus-
trial houses are going to be built in
the next few years. So, I do hope
that the hon, Member and the House
will appreciate the different steps
that we are taking in the fleld of
labour welfare. We have actually
opened seven welfare centres, actual-
ly they are functioning. One more
is being opened very soon. In the
Second Five Year Plan period we
have provided a very big programme
of housing of labour, and welfare
centres and different types of welfare
activities in the field of labour wel-
fare. All these merely go to show
that Government is fully aware and
alive to the responsibilties which in
a socialist pattern of society or wel-
+fare State a modern Government has
“ to undertake.

The hon. Member made particular
mention of the stone-crushers. As he
already knows, Government has full
sympathy with this clags of construe-

* tion labour. If the hon. Member is
not aware, I may inform him that we
have already brought this. class of
workers under the Minimum Wages
Act not only in Delhi but in many
other States. Actually the Com-
mittee has fixed Rs. 1/12 as the
Minimum Wage for this class of
workers. When the Government
found that even this wage is some-
what inadequate a Committee has
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been appointed to go into the ques-
tion of the revision of the minimum
wage of the stone-crushers and econ-
struction labour. I can assure the
hon. Member that the revision recom-
mended by the Committee will be
considered. All these and various
steps which I-have enumerated will
satisfy the hon. Member to enable
him to withdraw his cut motions.

Mr. Speaker: Out of the various
cut motions that have been given I
find that two do not seem to be re-
levent or proper. No. 5 is an economy
~utmoved by Shri Gurupadaswamy.
He has moved:

“That the demand for a supple-
mentary grant of a sum nat ex-
ceeding Rs. 4,56,000 in respect of
‘Cabinet’ be reduced by Rs. 1,000”.

{Economy in expenditure.)

As hon. Members are aware there
are three kinds of cuts—one relating
to policy, the other relating to in-
dividual grievances ard the _third
economy cut. With respect to an
economy cut the amount that is given
must approximately, or as far as
possible and as nearly as possible,
tally with the amount to be econo-
mised. Therefore, I am sorry this
~ut motion cannot be allowed.

Then there is No. 31 by Shri
Telkikar. It relates to the non-estab-
lishment of a High Court Bench at
Aurangabad in Marathwada of Bom-
bay State. This demand relates to
Police. He could have at least said
that an Inspector-General of Police
should have been stationed there.
Therefore, it does not appear to be
relevent, So far as the other cut mo-
tions are concerned, unless any hon.
Member wants a particular cut mo-
tion to be put to the House separately
I will put all of them together.

~The cut motions were negatived.
Mr. Speaker: I will now put De-
mands to the vote of the House.
The question is:
“That the respective supple-
mentary sums not exceeding the

amounts shown in° the third
column of the Order Paper be
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granted to the President to def-
ray the charges which will come
in course of payment during the

charges which will come in course
of payment during the year end-
ing the 31st day of March, 1957,

year ending the 31st day of
March, 1957, in respect of the
following demands entered in the
second column thereof:

in respect of ‘Police’.”
Dzmanp No. 57A— LAccApive, Mini-
.COY AND AMINDIVI ISLANDS

“That a supplementary sum not
exceeding Rs. 3,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1957,
in respect of ‘Laccadive, Minicoy
and Amindivi Islands’.”

DeManp No. 61— RELATIONS WITH

Demands Nos. 52, 52A, 53, 53A, 54,
57A and 61.”

The motion was adopted.

[The motions for Demands for
Supplementary Grants which were
adopted by the Lok Sabha are repro-
duced below—Ed.]

Demanp No.

DemaND No. 52— Casiner

“That a supplementary sum not
exceeding Rs. 4,56,000 be granted
to the President to defray the
charge which will come in course
of payment during the year end-
ing the 31st day of March, 1957,
in respect of ‘Cabinet’.”

“That a supplementary sum not
exceeding Rs. 2,55,000 be granted
to the President to defray the
charge which will come in course
of payment during the year end-
ing the 31st day of March, 1957,
in respect of “Zonal Councils’.”

DeMaxp No. 33—Drni

“That a supplementary sum not
exceeding Rs. 3,34,09,000 be grant-
ed to the President to defray the
charge which will come in course
of payment during the yearend-
ing the 31st day of March, 1957,
in respect of ‘Delhi’”™

Demanp No. 53A—HriMACHAL Prabesn

“That a supplementary sum not
exceeding Rs. 2,42,00,000 be grant-
ed to the President to defray the
charge which will come in course
of payment during the year end-
ing the 31st day of March, 1957,
in respect of ‘Himachal Pradesh’”

Demaxp No. 54—PoLrice

“That a supplementary sum not
exceeding Rs. 5456,000 be grant-
ed to the President to defray the

52A—ZoNAL CoOUNcCILS

STATES.

“That a supplementary sum not
exceeding Rs. 29,32,000 be grant-
ed to the President to defray the
charge which will come in course
of payment during the year end-
ing the 31st day of March, 1957,
in respect of ‘Relations with
States’.”

DEMAND No. 116—OTHER CAPITAL
OUTLAY OF THE Ministry of Communi-
cations.

Mr. Speaker: The House will now
take up the Demands in respect of
the Ministry of Communications, that
is, Demand No. 9 (which is a charged
item) and No. 116. I shall first place
Demand No. 116 before the House.

Motion moved:

“That a supplementary sum not
exceeding Rs. 26,50,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1957, in
respect of ‘Other Capital outlay
of the Ministry of Communica-
tions’.”

Forty-five minutes are allotted for
this, with special reference to Avia-
tion. The hon. Members who want to
participate in this debate may rise.—
Shri Basu, Shri Kamath, Shri Tulsi-
das, Shri Velayudhan and Shri Vittal
Rao. Very well. :

The Cut Motions indicated are
Nos. 53, 55 and 56.

Shri Kamath: Also No, 18,
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Mr. Speaker: And No. 18 also. Hon.
Members will pass on the chits and I
shall announce them together. As I
said, there are forty-five minutes.
Possibly the hon. Minister may take
fifteen minutes.

The Minister of Legal Affairs and
Civil Aviation (Shri Pataskar): Ten
minutes.

Mr. Speaker: Theri we have thirty-
five minutes. About five hon. Mem-
bers have stood.

Shri Kamath: The hon. Minister is
new to the job; he may require more
time.

shri K. K. Basu: He is quite cap-
able.

Shri Pataskar: Or you may give me
fifteen minutes, Sir. I wanted to be
more liberal with them.

Shri Tulsidas (Mehsana West): This
is a question of Civil Aviation, this
Demand No. 116. We have got a sum-
mary of the budget estimates of
revenue and expenditure for the
Indian Airlines Corporation for 1956-
57. We have also got the summary
of the budget estimates of the Air
India International Corporation for
1956-57. We find from these budget
estimates that the expenditure, parti-
cularly of the Indian Airlines Corpora-
tion, is mounting up very rapidly.

14:22 hrs.

[MR. DEPUTY-SPEAKER in the Chairl.

And the result which has been shown
here is that the operating deficit in
1954-55 was Rs. 87 lakhs, it was esti-
mated at Rs. 174 lakhs for 1955-56
and the revised estimate is Rs. 152
lakhs, and for 1956-57 the estimate
is Rs. 206 lakhs odd, with another
Rs. 20 lakhs on interest on bonds and
so on in 1955-56 and Rs. 9,68,000 in
1956-57. What I weuld like to know
is this. I find that since these Indian
Airlines as well as the other Air
India International have been nationa-
lised, since the last three or four
years, the operating results are not
very promising at all. On the cont-
rary, the results show that there have
been continuous losses in the opera-
tion of these two airlines. I presume
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that the item which is mostly responsi-
ble for this increased expenditure is
fuel and oil, which expenditure has
increased from Rs. 289 lakhs to about
Rs. 320 lakhs, and the revised esti-
mate for 1955-56 is Rs. 357 lakhs—
that is, salaries and allowances and
fuel and oil. I would like to know
whether this item of fuel and oil
includes the excise duties which the
Govtrnment charges on fuel and oil.

Then, I would also like to know
about depreciation. The provision
mad2 for depreciation is almost the
same. The figure is about Rs. 40 lakhs
in 1954-55, Rs. 60 lakhs in 1955-56,
and the revised estimate for 1956-57 is
about Rs. 68 lakhs. Are these provi-
sions for depreciation made according
to the Indian Income-tax Act or on
any other particular basis. I would
like to know the basis.

Then, 1 understand that the Indian
Airlines Corporation are going to
have a new planes from next year
onwards. Well, I would like to know
whether the revenue will be increased
only because of the increased services.
which they expect to put in view of
the new planes which are going to be
put in operation, or because of the
new lines which they are going to
put up. Because, I find that the
revenue estimates for 1956-57 are
Rs. 722 lakhs, as compared to Rs. 595
lakhs, which is an increase of about
Rs. 127 laks. I do not know on what
basis the estimate has been made.
The operating result, of the Indian
Airlines particularly, is so very dis-
appointing that we do not know when
these two Corporations -will be able
to make both ends meet.

One who travels by these Indian
Airlines Corporation services will also
bear me out that the service that you
get now, compared to what one used
to get before they were nationalised.
is far from satisfactory. There is a
tremendous difference. Even the
upkeep of the planes is bad; they are
not kept in the same way as before.
And ewen in regard to services, whe-
ther it is the question of food or any
other amenity to the passemgers, the
service is far from satisfactory. I do
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[Shri Tulsidas]
not know why it has gone down. Even
though the services have been so
much reduced, and the service is not
so efficient, still the results are not at
all satisfactory.

I was travelling only the other day,
coming back from Calcutta. And I
found that the scheduled departure
time of 1-15 was not kept up. And
when 1 particularly asked for the
reason, they said that some V.LP. had
not turned up and so they were wait-
ing. But the other passengers who
had to go by the plane were waiting
for more than half an hour. We are
supposed to report ourselves half an
hour before the scheduled time of
departure. And they were all wait-
ing (because some V.IP. had not
turned up.

Shri Pataskar: What was the date
and time?

Shri Tulsidas: I think last Monday.
It left half an hour late.

Shri Pataskar: From Calcutta to
Delhij?

Shri Tulsidas: Yes. I am only
pointing out this, because after all if
the Indian Airles or any other lines
have to function properly, they must
be looked at not merely from the point
of view of any particular V.I.P. but
they must look to the convenience of
the other passengers also, and see
that they are not inconvenienced.

I have alsoseen that whenever any
of the passengers come ten minutes
later than the reporting time, they
are even refused tickets. I say ten
minutes later than the reporting time;
I am not referring to the time of
departure. Even if they have already
booked their tickets, they are told,
nothing doing, you have come ten
minutes late. When the ordinary
passengers are finding these difficuties,
in the case of V.IP.s, even if they
do not come, the plane is kept wait-
ing. That is not at all satisfactory;
I should rather say, it is not fair.

I would like the hon. Minister to
give us some idea as to how the lines
planes
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replaced, if so, in what way, whether
new planes are coming, whether new
lines are being opened and whether
these planes will operate on the. same
lines or on the new lines.

Mr. Deputy-Speaker: The following
are the cut motions intimated in res-
pect of this Demand, and they will
be treated as moved: Nos. 53, 55, 56
and 18.

Failure to provide living accommoda-
tion for staff with a view to make
some saving.

Shri K. K. Basu: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 26,50,000 in respect
of ‘Other Capital Outlay of the
Ministry of Communications’ be
reduced by Rs. 100.”

Futility of purchase of three .boe-
ing 707 Jet Aircrafts.

Shri T. B. Vittal Rao: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 26,50,000 in respect
of ‘Other Capital Outlay of the
Ministry of Communications’ be
reduced by Rs. 100,”

Loss incurred by the Indian Airlines
Corporation
Shri T, B. Vittal Rao: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 26,50,000 in respect
of ‘Other Capital Outlay of the
Ministry of Communications’ be
reduced by Rs. 100.”

Continuing gap betu7eqn income and
erpenditure of the Imian Airlines
Corporation and Air India Interna-
tional
Shri Kamath: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 26,50,000 in respect
of ‘Other Capital Outla y of the
Ministry of Communications’ be
reduced by Rs. 100.”
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Mr. Deputy-Speaker: These cut
motions are now before the House.

Shri K. K. Basu: Mr. Deputy-Spea-
ker, I have a cut motion in respect
of Demand No. 116, cut motion No. 53
in respect of housing accommodation
either for office or for staff. The
Government has given a note in which
it is said that there is a saving of
Rs. 25:5 lakhs expected in the pro-
vision made in the current budget for
residential and office accommodation
for the Indian Airlines Corporation.
I do not know what proportion of
this represents expected saving on
office accommodation and what pro-
portion represents savings in
accommodation for staff. I want to
emphasise this point. When there is
an acute demand for greater facilities
and accommodation for staff, I do not
understand how the Government has
come forward with a note of satisfac-
tion saving that they have been able
to save so much under this head.
Unfortunately, my hon. friend is new
to this department. He will have to
go round to see exactly the conditions
in which the staff is working. Even
in a place like Calcutta, where the
Dum Dum airport is five or six miles
away from the city, except a very
small percentage of the staff, the others
have to stay in the city and report
for duty. I know fully well that
there is no knowing when the duty
will end. One is asked to work from
8 to 12 hours. I some plane is late
or there is some trouble, he cannot
go away till relief comes. It has very
often happened that when they have
to come back to their homes late at
night, there is no public conveyance.
Unfortunately, these people are not
even provided with transport to their
homes. Now, we have aerodromes in
many outlying places; in many places
even ten or 20 miles away, from
town or any habitation. No accommo-
dation is provided for them. As a
matter of fact, for several years,
there has been a continuous demand
for staff accommodation. In the
Civil Aviation department, the staff
is semi-skilled or skilled. There are
very few unskilled people. There has
been an insistent demand for accom-
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modation and every time, Government
has been saying that they are try-
ing to do things. But, they have
failed. The staff of the Civil Aviation
department have been sent to do
air-dropping of supplies, in NEFA
areas etc., in spite of their protest
that this is not part of civil aviation
work, but part of military work.
They are asked to go to places where
even tent accommodation is not pro-
vided for temporary shelter. In this
state of affairs, how did the Govern-
ment come with this note of satis-
faction that they have been able to
save some money. I do not know
exactly what proportion of this had
been earmarked for residential accom-
modation for staff. I want to empha-
sise that when there has been so much
demand for residential accommoda-
tion, Government should have spent
whatever meagre funds were allotted
for this. Otherwise, you cannot ex-
pect the Civil Aviation department to
run the work efficiently. At least the
minimum necessaries of life should
be provided for the staff. I hope the
hon. Minister will see that these
grievances are redressed.

Shri T. B. Vittal Rao: Sir, I have
moved cut motions numbers 55 and 56.
Under Demand No. 116, a sum of
Rs. 52 lakhs is being asked for Air
India International, for the purchase
of three Boeing 707 jet aircraft. They
are to cost Rs. 11'5 crores. This is
the only information given in the
note. There should have been a
longer explanatory note, a comprehen-
sive note on the point. We are going
to purchase aircraft worth Rs. 11°5
crores, that is, each aircraft will cost
Rs. 38 crores. What for are these
being bought now? Which route will
be served by them? Where is the ne-
cessity to purchase them at this high
gost? Only the other day, the Finance
Minister told us how we had to con-
serve our foreign exchange resources.
An important point that I wish to
bring to the notice of the House is
this. While purchasing these air-
crafts, we must be very careful. Who
has gone there to inspect these air-
crafts? Will they be suitable for our
conditions? Is there a workshop which
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could properly overhaul and main-
tain them? These are the points that
have to be taken into consideration.
1 make special mention of this, because
we had Herons. What happened?
As sooon as they arrived, there was
a structural change. We had to
spend money. Although the amount
was small, we had to spend money.
Later on, they were grounded for
some time which meant that the air-
crafts was not utilised. That means
loss of revenue. I do not understand
the necessity for purchasing this air-
craft. I would like to know whether
glopal tenders were called for, and
from which country these have been
selected. All these things should have
been given in a little more detailed
manner when the Government is
going to advance the money.

Then, I come to the question of loss

incurred by the Indian Airlines Cor-
poration. We have taken it over in
1953. Even now, we are incurring
losses. We have been given some
statistics. Whether full capacity of
these Skymasters, etc. are utilised,
how much is un-utilised, all these
things have to be borne in mind.
This Corporation is being subsidised
by the Government in various ways.
It is subsidised by sending our air
mail at very great cost. Though we
get the mail delivered quickly, it is
a sort of subsidy to the airlines Cor-
poration. How long- will this conti-
nue? We have seen a big provision
of Rs. 26 lakhs made for a building.
Of course they are not undertaking
this building this year; probably it
will come next year. When we are
incurring such a loss, why should we
spend lakhs like this?

Finally, the employees of the Air-
lines Corporation have submitted a
memorandum to the Chairman of the
Corporation. 1 request the hon.
Minister to request the Chairman to

* sit with them, and discuss and nego-
tiate with them,—the charter of de-
mands was presented long ago—and
come to a satisfactory settlement so
that we may have a contented staff
and the services also may run efB-
ciently. B ?‘Q
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Shri Kamath: Sir, I am moving cut
motion No. 18 in respect of Demand
No. 116. I do not wish to refer to the
points that have already been made
by my colleagues earlier. I would
only invite the attention of the hon.
Minister for Law and Air, who is new
to this particular department, to the
serious state of affairs in the Indian
Airlines Corporation with regard to
the increasing gap, alarming gap
between income and expenditure in
recent years. When the Bill to nation-
alise the air lines was brought before
the House and when this matter was
discussed, the then Minister, Shri
Jagjivan Ram, gave the assurance that
the air lines would be popular and
would run at a profit, that in any case
they would not run at a loss, but later
experience has shown that this gap
continues to increase year by year.
The Government must institute
enquiries into. the matter so as to
ascertain why balance is not being
struck between income and expendi-
ture in the Indian Airlines Corpora-
tion.

In the last budget session, so far
as I can recollect, the matter of Heron
ajrcraft was raised by my friend Shri
Gurupadaswamy and some other
colleagues also, and the then hon.
Minister did say something to the
effect that all was not well with the
purchase and working of Heron
aircraft. I do not know what
the position now is with regard
to them, whether it. is almost
a dead loss now, whether they have
been re-sold at half the purchase
price or even less. I hope the hon.
Minister will enlighten the House on
this particular matter.

I would suggest very seriously that
the headquarters of the Indian Afr-
lines Corporation should be shifted
to Nagpur. Nagpur is in the centre
of India and is a clearing station or
port for all the air lines in this coun-
try. It can also be converted into
an International airport and we can
bring it up to international standards,
because so many planes pass through
it and there is the night air mail
also in our country. 1 hope Govern-
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ment will give earnest thought to
this matter of shifting the head-
quarters of the Corporation from
Delhi to Nagpur. If the Estimates
Committee has not given any thought
to the matter, I hope they will exa
mine it and make a recommendation
to this effect that the Government
might in the very near future imple-
ment this suggestion of mine, It will
be very welcome and popular in the
country also. People would welcome
it if the headquarters are shifted from
Delhi to Nagpur, and it will be much
more convenient and much more suit-
able from all points of view.

In the end there is one matter
which it is rather awkward for me to
raise, but with due deference to the
sentiments and susceptibilities of my
colleagues here, I would raise it.
I would be happy if the gap betweer
income and expenditure to which 1
referred would to a certain extent be
made up by the new facilities “hat
have been granted to hon. Members
of Parliament with regard to air
travel, but considering the space tha’
we have got in the planes in this
country I would ask the Government
to consider seriously this point. There
are seven hundred and odd Members
of Parliament who have been given
this consession. It is a concession
rate so far as they are concerned.
The money will be paid by some
other department of Government, but
the Member himself will have to pay
a little less, much less than the other
passengers, and so it is a concession
rate for the Member. The argument
may be trotted out that we have
given a similar concession or more
than that concession for railway
travel, but I suppose—I am sure you
and the House will agree with me—
that the railways and airways in our
country are not on the same footing,
and compared with Europe, England
and America, our air service is still
in its rudimentary stage. It will
expand in the near future, but at the
present moment it cannot cope with
so much pressure of traffic, with Mem-
bers of Parliament travelling on their
private business. That has been made
clear in the circular of Parliament,

17 DECEMBER 1956

Supplementary 3196

Grants
that Members are entitled to travel
by air on parliamentary work, and
they will get 1} times the air fare
as T.A. and on private business they
can travel at a concession rate. I
think this principle will not be fair
until we have the air services in the
country well developed and have
accommodation in these planes to
enable Members of Parliament to tra-
vel even often, but so as not to
inconvenience other private persons,
businessmen and others who take to
the air for expedition of their work.
I would therefore ask the Minister
whether this has been done with a
view partly to eliminate the gap
between income and expenditure, and
if that is not so—if that is not going
to happen—I will seriously ask the
Government to withdraw such con-
cession to Members of Parliament to
travel by air for private business, as
this concession rate is wholly discrimi-
natory and should not have been
sanctioned by Government, and even
if the approval has been given, this
approval should be withdrawn and
this concession should also be with-
drawn.

=t fagrem fag (Frer iEq-
afeor) : IuTSRE WEEW, ¥ AT ¥
T ¥ § aae S o0 @ 61
A T # oaws RewT S
g ' ot 3@ a7 FERTA ® "
T N aT gl W R T g
AW av @ ™ § T it aF sw
&7 9TeT A% 7 gfvafaw € &y
&, afes FaTwr &Y g2 <@, Wi axmd
Y 7 & w &\ W R A=
e aFaT § 7 ol wfede § ww
qaw e o a1 fF foes aeede
sRe &, 99 W Toww foew
WA & A W AT JEA At /Yoy
IAET IOX 78 fawr ar fF mt a=wr
@ faww o e @ ) foew
W FE FOAR @ § WR
37 %t e waw & waw ww, @
TR RN e
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sE frg® ot age ft & ey
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17 DECEMBER 1956

Supplementary 3198
Grants

i g #t € ff 5 agi 0 @&
T FSHER ], T8 I R0 e §, fom
F WIS AT TR AT @ §
W™ F ag F #F arfir ¥ s
FTR ST A Fg § OF vl Y few
AR w7, & fm 7 @ g o
ogT & T | wafeg A g @
g & wr NEg § AQuwr afaw
T® FT & 91, I agT 7=y .47
T_h F W A AT AT AT )
AT Q9T T &Y qF, Y ¥ ¥ F7 Wee<-
dz 2 7 afew gt oy, A Ffr e

@ A w7 v g frow
qUT 92T ¥ FISHY Wew qfaw 9«
WA gE R & F s a

& FdT ¥ WX 99 A ey o W7
qFAT & W Qur afaw g gl
& T & 7 2w § i @ W aret
A & A% qEY urE T FOU § 1 &P
3o 7T 3y wefudl Y Py o agr
# 7 uferer ¥ w15 et 3 2@
T SR F @I 9 &7 OF
g W & 5 e age wfew &
it o a TEe | awwmar
afeatie & sl A fr @ e
7 o # gfawr fawr o @, A
e § fF ¥aw faoma o a1 -
#faee v & 3@ gfaeT w1 a1 a1
qHY § | HTHTOT A T AT Y 39
gfaar &1 9 T ST dwaT HO
Fre e W T Fag § o
wgrT ¥ frad & w=ax aga SuwRT @
T 1 ST F fod aE® ey
Y feeell aF ®7 3 57T W T
fFm R @ 9@ W) @ '



3199 Demands for

F fFar 5@ # FQ9 gEET A
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Shri Ramachandra Reddi (Neliore):
The summaries of the budget estimat-
es of revenue and expenditure of the
Indian Airlines Corporation and the
Air India International for 1956-57
give certain figures which are both
interesting and intriguing. In the
revenue account, we find that during
1954-55 the Indian Airlines Corpora-
tion received a revenue of Rs. 68543
lakhs, while the budget estimate for
1956-57 is Rs. 788 lakhs. This shows
that there is a definita increase in the
revenue by about Rs. 1'03 crores or so.

From the expenditure column, we
find that in 1954-55 the total deficit
was Rs. 97-54 lakhs, while the esti-
mated deficit for 1956-57 is Rs. 216:51
lakhs. Whereas the intome has in-
creased by about a crore of rupees,
we find that the deficit also has in-
creased by more than a crore of
rupees. Thisfhows how the Indian
Airlines Corporation is working. I
would request the Minister to give us
some more details in regard to this
matter.

On going through the figures in res-
pect of the Air India International,
we find that the revenue for 1954-55
was Rs. 483:66 lakhs; while the esti-
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mate for 1956-57 is Rs. 837'45 lakhs.
On the expenditure side, we find that
the figure was Rs. 46971 lakhs in
1954-55 while the estimate for 1956-57
is Rs. 83673 lakhs. Even here, there
is a large increase in the operational
charges etc. I do not know what pro-
posals Government have to decrease
the expenditure and to increase the
profit.

It is very necessary in the interests
of the economy of the country that
these two corporations must find out
ways and means of running these
services in a more economical manner,
so as to show to the country that Gov-
ernment are capable of running these
two corporations as efficiently as any
other private corporation would be
capable of. Otherwise, it gives us a
very disconcerting picture that Gov-
ernment are not capable of running
these commercial enterprises in the
way in which they ought to run it. It
also indicates that there should be a
greater caution exercised by Govern-
ment in undertaking such trade enter-
prises.

Shri Biren Dutt (Tripura West):
Before you call the Minister, may I
put one question to him? Why is it
that the stewards and air hostesses
working "at the Calcutta airport are
not getting the same pay though they
do the same job? The stewards get
less than the air hostesses, though
they are doing the same job.

Shri Feroze Gandhi (Pratapgarh
Distt. West cum Rae-Bareilly Distt.):
The men get less dnd the women get
more. That is his point.

Shri Kamath.
equal work.

Equal pay for

Shri Pataskar: Broadly speaking,
three main questions have been raised
by the cut motions that have been
moved. The first of these relates to
ithe loss sustained by the Indian Air-
lines Corporation. Now, the facts of
the case are as follows. As hon.
Members are aware, formerly, there
were seven or eight private companies
which were running sérvices on diff-
erent lines, and Government were
giving them some subsidy from 1st
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March 1949. It was calculated at the
rate of so many annas per Imperial
gallon of petrol consumed on all the
internal services.

The amount of subsidy granted to
the airline companies during the pe-
riod 1949—52 was Rs. 33'91 lakhs in
1949, Rs. 52:5 lakhs in 1950, Rs. 51:66
lakhs in 1951 and Rs. 35 lakhs in 1952.
From these figures, it will be found
that even the private companies were
not in a position to make profit, in
spite of the fact that Government
were giving them subsidies. More-
over, there is also the fact that we
have introduced these services only
recently. When a new venture like
this is started, naturally, it can be
expected—as my hon. friend Shri
Tulsidas will know very well—it is
bound to suffer some loss in the be-
ginning.

There were also certain other pecu-
liar difficulties. Of course, I have not
gone very deep into this matter, but
it is natural to expect that when a
variety of private companies are
taken over, they create problems of
their own. For instance, as a result
of the taking over of all these private
companies by one corporation, the
wage bill has increased by
Rs. 40 lakhs a year. Inevi-
tably, these companies were paying
different rates. In this connection, 1
would request hon. Members to take
into account that the private compa-
nies were giving some subsidy and this
made some lee-way. As a matter of
fact, this Corporation has been contri-
buting to the excise revenue Rs. 90
lakhs and more; it may vary from
year to year, but the figure is some-
where about that. It will be realized
by the House that best efforts are be-
ing made by the Corporation to run
this service on scientific lines.

15 hrs.

Then there was a question asked
about depreciation. So far as 1953-54
1s concerned—this refers to period of
¥ months only—the total loss was
Rs. 79-48 lakhs, the depreciation was
Rs. 27:07 lakhs and the loss minus de-
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preciation would come to Rs. 52:41
lakhs. Then for 1954-55, the total
loss was Rs. 90-15 lakhs and the de-
preciation was Rs. 40-62 lakhs. In
1955-56, it was Rs. 119°40 lakhs and
the depreciation was Rs. 59-01 lakhs.
The rest are only estimated figures.

Shri Tulsidas: How was deprecia-
tion calculated?

Shri Pataskar:
erent rate.

Shri Tulsidas: What is the basis?

Shri Pataskar: They are charged
on some basis, which I would not like
to give to the House without examin-
ing in detail. I tried to get the infor-
mation but I would like to check it
up and then only say on what basis
it is being calculated at present. I
think that the profit is taken out on
the basis on which they have been
taking it out in the past in respect of
several other companies, because I
think that in respect of some Aero-
planes the rate proportion is not the
same, but I would not venture to give
any definite reply before I examine
the question a little more closely. So,
it will be found that this is really a
new service; of course there are seve-
ral causes which really contribute to
all these, because they have to pay
also interest on bonds and borrowings.

Shri Tulsidas: That is separately
put up.

Shri Pataskar: Yes; hon. Members
will realize that efforts are being
made and will continue to be made to
see, to run the service—we are all in-
terested in seeing that our idea of na-
tionalization does succeed—and. of
course, I think in the beginning it
should be expected that there is bound
to be some loss......

Shri Tulsidas: How long will it
continue?

L

Shri Pataskar: As my hon. friend
knows if you ask somebody if he
would say for how many years he
would incur loss, it would be very
difficult for him to answer. Of course,
if there is anything wrong, that can
be checked. But by merely. saying
whether there*is a loss in a particular
would not be“the criterion.

They are at a diff-
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So far as accommodation for staft is
concerned, I might point out that every
possible effort is being made, because
the Corporations also realize that they
must make suitable accommodation
for their employees; otherwise it
affects their work. So far as Bombay
is concerned, the Air-India Interna-
tional Corporation is building about
500 tenements and the Indian Air-
lines Corporation have requested the
A-I-I. to build 100 tenements the
work is going on.

So far as the staff at Calcutta is
concerned, they are trying to do it by
getting more suitable sites. So far as
the staff quarters at Delhi and Cal-
cutta are concerned, the Corporation
is thinking of doing it within the funds
available to them and they will try
to do it. They themselves realize that
there will be 16ss in efficiency if the
staff are not provided with adequate
quarters. This is a matter which is
receiving their attention.

Then I come to the point with res-
pect to the purchase of three Boeings.
The estimated cost of three Boeing
707 Jet aircraft is about Rs. 1150 cro-
res and this is subject to the condition
that an amount not less than
67 per cent. of the  total
cost will be raised by the
Corporation through a foreign agency.
This is intended to save foreign ex-
change. This is being done because
the aeroplanes which are fitted with
jet engines are being used in many
other places and it is thought that we
have to keep our lines in the Interna-

tional field. Even if we advertize, we '

will not be getting them till 1960, The
Air India International, I believe,
which is now being run has got a good
reputation. As compared with the
other International lines, it is not suff-
ering a loss and they think that the
best policy is to see from now on-
wards, that is after 5 or 6 years, we
are not left behind and we get also
engines which would be capable of
working in competition with others
because the other International Com-
panies also are trying to purchase
their scientific stores and they could
get their jet aircraft and that is from
the prospective pojnt of view that
these proposals have’been put through.
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They are, I might say, not finalized
and the tentative agreement is that
these Boeings could be delivered in
1960. They are not immediately
available anywhere. The only amount
that is required in this scheme is that
required for completing the agreement
with the concern itself......

Shri Kamath: How are the Herons
functioning?

Shri Pataskar: They are function-
ing, according to the report, quite well
enough, because hon. Members will
find that there is no report of any
accident.

Shri K. K. Basu: Do not suggest.
Shri Kamath: God forbid!

Shri Pataskar: By God’s grace, we
will not have any dccident hereafter.

Mr. Deputy-Speaker: Order, order.
Let the hon. Minister be allowed to
speak.

Shri Pataskar: Naturally the Herons
also need suitable modification. We
have the Dacotas which are considered
as being very old. They are not being
manufactured here. These are all
matters which the Corporation is na-
turally considering; they have to main-
tain the service and all of us want
that there should be expansion of ser-
vice.

As regards the charges being high,
on the one side, we know that we are
losing very heavily and on the other
side, we tried to reduce the fares and
this was not the right thing to sug-
gest.

Shri Kamath: What about the
M.Ps. air passes? ‘

Mr. Deputy-Speaker: That we will
see later on. I shall put all the cut
motions together to the vote of the
House.

The cut motions were negatived.

Mr. Deputy-Speaker: The question
is:

“That a supplementary sum not
exceeding Rs. 26,50,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
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ing the, 31st day of March, 1957,
in respect of ‘Other Capital Out-
lay of the Ministry of Communi-

L

cations’.
Ti}e motion was adopted.

Demann No. 89.—OtaeR ORGANI-
SATIONS UNDER THE MINISTRY
OF PRODUCTION

Mr. Deputy-Speaker: Motion mov-
od:

“That a supplementary sum not
exceeding Rs. 2,28,45,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1957,
in respect of ‘Other Organisations
under the Ministry of Produc-

tion".

Devmanp No. 138—OTrHER CaPITAL
OUTLAY OF THE MINISTRY OF
PropucTION

Mr. Deputy-Speaker: Motion mov-
od:

“That a supplementary sum not
exceeding Rs. 13,28,76,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1957, in respect of ‘Other Capital
Outlay of the Ministry of Produc-
ﬁon'.”

Shri Kamath: On a point of order.

Let us have quorum once a day at
least.

"Mr. Deputy-Speaker: The bell
may be rung--Now there is quorum.
The hon. Member may proceed.

Shri K. K. Basu: My cut motions
are Nos. 60 and 61. One relates to the
purchase of the shares of the Hindus~
tan Machine Tools Factory at a high.
price. The other is in’respect of the
National Coal Corporation.

Mr. Deputy-Speaker: That perhaps
is not admissible. It is, moreover,
unintelligible also. But I will look
into it. .

Shri K. K. Basu: My proposition is
this. We have now decided that all
the coal mines in the public sector
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should he handed over to a Corpora-
tion owned by the nation. We have
further decided that the head office of
this particular organisation should
be moved to Ranchi.

1 am fully conscious and alive to the
decision of the Ministry that the head
office of the coal producing organisa-
tion should be near the producing
region. As such, the Bengal-Bihar
coal region will, for the moment at
least, have the head office, because
the largest share of coal extract-
ed from the public sector is in that
area. But what I am worried about
is this. I was told that Ranchi had
been selected as the headquarters of
this particular organisation, and that
it was intended that the permament
head office should be at Ranchi, and
that a house worth about Rs. 6 or
Rs. 8 lakhs was going to be purchased
for the location of the head office.

My proposition is this: Ranchi is
not suitable from the business point
of view. It may be suitable for the
officials who might like to live in a
congenial climate where city-like faci-
lities are available. If the Govern-’
ment have decided, as I was under the
impression, that as a temporary mea-
sure, Ranchi has been selected for the
head office, I would not have any
quarrel. But what I want to point
out is that the main coal region will
possibly develop near abeut Bokaro.
So it is absolutely necessary that the
head office should be near that area
and not at Ranchi. Therefore, I want
a clarification as to whether the Minis~
try has finally decided on Ranchi as
the permanent headquarters of this
organisation and that a house worth
Rs. 6 lakhs is going to be purchased
for the purposes. I fully subscribe
to the view that the head office of
the coal organisation should be near
the future coal bearing region which
will be Bokaro. So it should be locat-
ed either at Bokaro or at Dhandbad
where we have got ‘to develop the
mining area. .

Then I want to make another point
about transfer of staff. We had
quite a number of coal mines owned
by the railways which were ulti-
mately handed over to the Production
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Ministry. There was quite a number
of staff working for years—more than
12 years or so—in a permanent or
quasi-permanent capacity. When a
National Coal Corporation is being
formed as an autonomous body, it
is the bounden duty of the Govern-
ment to give opportunity to the staff,
voluntarily, not by force, to come
and join it. I was told that the mem-
bers of the Coal Commissioner’s staff
are not offered any option or any
opportunity to come and join the
National Coal Corporation where
better facilities and terms and con-
ditions of services are provided. On
tie other hand, other departments
are being asked to send in names of
the staff who may avant to join this
Corporation.

I want to emphasise this point that
those who have been working in a
similar line for years in a permanent
or quasi-permanent capacity should
have the first claim, if they so choose,
so that continuity of service and effi-
ciency in the porduction unit are
maintained. I hope the hon. Minister
will bear this in mind and see that
the demands of the staff are fully met.

The other cut motion relates to the
purchase of shares of the Hindustan
Machine Tools Factory at a very high
price. Messrs. Oerlikons were the
- joint partners in this enterprise,
according to the contract. I do not
understand why the Government have
become so charitable to a foreign ins-
titution as to buy the shares at a
very high price. It has been
repeatedly stated by every committee
which has been asked to go into the
working of this organisation and even
by vparliamentary Committees like
the Public Accounts Committee and
the Estimates Committee, that this
agreement has not been worked pro-
perly by the firm of Oerlikons, and
they have failed to perform their part
of the contract, as they were required
to and as they agreed to, under the
terms of the agreement. In spite of
the best possible efforts of our Gov-
ernment, because of the lack of expert
advice, the Factory could not work ac-
cording to expectation. Even today,
we are far from reaching the
target of 400 lathes per year. Now
that we are not in a position to scan
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the quality of the expert advice pro-
vided by the foreign firm, we want to
purchase their shares at very high
price, and still continue their parti-
cipation as expert advisers. I would
like to know from the Minister
whether there is no scope under the
agreement to demand compensation
or damage from this particular foreign
concern for giving improper, inade-
quate and even, if I may say so, wrong
advice in respect of the working of
the Machine Tool Factory. 1 would
say that Government, instead of buy-
ing at a very high price their shares,
should ask for damages, if we possibly
can.

With these words, I move my cut
motions.

The purchase of Hindustan Machine
Tools shares at a high price.

Shri K. K. Basu: I beg to move:

‘“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 13,28,76,000 in respect
of ‘Capital Outlay of the Ministry
of Production’ be reduced by
Rs. 100.”

Location of the Head Office and also
the appointment and the terms and
conditions of the employees.

Shri K. K. Basu: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 13,28,76,000 in respect
of ‘Capital Outlay of the Ministry
of Production’ be reduced by
Rs. 100.”

Failure of Government to start a
project for exploiting lignite from War
Kalai in Kerala State
Shri V. P.”Nayar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 13,28,76,000 in respect
of ‘Capital QOutlay of the Ministry
of Production’ be reduced by Rs.
100.”

Favouritism and mnepotism in the
matter of = contracts and selecting
architects in the H. M. T. Ltd.

Shri V. P, Nayar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 13,28,76,000 in respect
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of ‘Capital Outlay of the Ministry
of Production’ be reduced by 100.”

Plight of workers in Neyveli
Shri V. P. Nayar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 13,28,76,000 in respect
of ‘Capital Outlay of the Ministry
of Production’ be reduced by Rs.
100.”

Firstly, 1 want to say something
about this Hindustan Machine Tools.
In this matter, I have had the privi-
lege of visiting the institution twice;
once as Member of the Public Ac-
counts Committee, when I knew how
thel. accounts were being maintained
and once as Member of the Estimates
Committee when I happened to have
an occasion to know the details of
budgetting. If you remember, from
1953, I have been putting a series of
questions' about the participation of
Messers Oerlicons in this factory. At
one time, when I visited the Hindustan
Machine Tools Factory, I saw about
80 or 90 young Swiss engineers or
technicians, all of whom the Minister
said were experts. I talked to most
of them and found that most of them
did not have any degrees in Engineer-
ing. However, they were accepted as
specialists and with their help we
know what it has come to now. Gov-
ernment are now forced to buy the
shares of Messrs.® Oerlicons to the
extent of 10 per cent or so. A firm
which ought to have paid Rs. 30 lakhs
in a total contribution of Rs. 3 crores,
after one or two years, after having
been in overall control, Government
say, cannot subscribe Rs. 10 lakhs.
Obviously, there were other difficul-
ties.

This institution was not properly
managed from the start. I know the
Chiet Executive of this factory was
once upon a time a diplomat, later on
a Director of Disposals and ultimately
he was shunted on to the Hincustan
Machine Tools. It happened that in
his regime it became almost a dispo-
sals factory. I know something about
lathes and I also know the quality and
specifications of the machinery which
they make. I was amazed to find that
the OQerlicons had recommended even
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the import of ordinary bench-vices
which could well have been made
here. Hundreds of vices were import-
ed from other countries and they
could, be seen there.

I do not want to say anything about
the experts because my cut motion
specifically relates to one item, the
mismanagement of the affairs of this
factory. Before I go into that ques-
tion, I would once again request the
hon. Minister to kindly appoint a com-
mittee to go into the details of work-
ing of this factory because, as we
know, this factory is intended to pro-
duce some of the vital requirements
of the future industries of India.

In an answer to one of my Qques-
tions—in 1953 by the end or in the
first session of 1954, I do not remember
which--the hon. Minister gave an
answer that for the requirements of
staff cars for the factory, two Ford
cars were purchased and the order
was placed with a firm in Delhi while,
within a mile of that factory, there
was in Bangalore George Oakes,
agents of Ford Motors. The cars were
imported at Bombay, taken to Delhi
and driven to Bangalore for use, al-
though Messrs. George Oakes have
been the authorised distributors for
Ford cars in the south with their
headquarters in Banaglore. I know
how it hapened. There was a very
close relation of the person who plac-
ed the order in one of the companies
in Delhi which also had the agency
for distribution of Ford motors in
Northern India.

I am specifically drawing the atten-
tion of Government to another matter.
Apart from the official visit, when I
went there incognito, I was told that
for the construction of some workers’
quarters in the factory and for some
officers’ quarters, a Consulting Archi-
tect’s firm of Delhi was appointed.
You kpow the architects who do draw-
ings and prepare the round estimates
get a commission of 5§ or 6 per cent.
My information was that the buildings
would cost about Rs. 30 to Rs. 40 lakhs
and the architects who were asked to
be in charge of it was a Delhi firm,
the managing partner of which
happens to be the son of the then
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Managing Director of the Hindustan
Machine Tools. Nothing could be
more disgraceful. However much you
may defend such action, if this is to be
the case in public limited companies
on which Government has a mono-
poly of investment, the public will
lose confidence. ' It would not be pos-
sible for the U.P.S.C. to be called for
all this. I do not want to take up the
time of the House, because, time and
again, I have raised this issue in res-
pect of other appointments in other
institutions. These institutions, un-
fortunately, are the paradise for the
relations of officers who are high-up
either in the Production Ministry or
in the factory itself. With such con-
ditions, it is impossible for us to con-
ceive of any good which will come
out of this. If the hon. Minister is
further interested—I do not want to
give names because it detracts from
the decorum of the House—I can_give
him some names also.. But, for the
allegation that the contract for the
architect’s work was entrusted to a
firm of which the managing partner
happens to be the son of the Mana-
ging Director of the HM.T,, I submit,
it is time that we cry halt to such
nonsense. We cannot tolerate it in
any government undertaking. If the
Government are keen, I would request
them to appoint a committee. I am
not saying that from Delhi, the Minis-
ter of Production, however fair he may
be, could prevent the recurrence of
such favours. It may be impossible.
But in order to create confidence in
the public in State undertakings, in
order to show that State undertakings
unlike the institutions of the private
sector are no hunting ground or para-
dise for the relations of officers, it is
absolutely necessary that a very com-
petent committee should be .appointed
to go into these details and to submit
a report. We do not have time in this
Parliament-—nor in the Public
Accounts Committee nor even in the
Estimates Committee, for, probably, it

is beyond their function also—to go

into these questions. But, as I said,
it is very urgent.

There are some other cut motions
also in my name, one of them being
about the conditions of work in the
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Neyveli project. I do not propose to
go inte all the details. I shall write
to the hon. Minister about them.
But, their working conditions seem
to be very unhappy. If, in a project
of the size of the Neyveli project, the
conditions of the workers from the
very start are going to be very bad,
it would be also bad for the Govern-
ment and the future of workers for
they will have no enthusiasm.

With these words I commend my cut
motions to the House.

Shri T. B. Vittal Rao: Mr. Deputy-
Speaker, I am moving my cut motion
No. 37 relating to the working of the
Neyveli Lignite Corporation (Private)
Limited, No. 38 regarding the re-
appointment of retrenched workers
and No. 39, relating to the working
of the National Coal Development
Corporation (Private) Limited.
Working of Neyveli Lignite Corpora-

tion (Private) Limited.

Shri T. B. Vittal Rao: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 13,28,76,000 in respect
of ‘Capital Outlay of the Ministry
of Production’ be reduced by
Rs. 100.” N

Reappointment of Retrenched workers.

Shri T. B. Vittal Rae: I beg to
move:

“That the demand for a sup-
lementary grant of a sum not ex-
ceeding Rs. 13,28,76,000 in respect
of ‘Capital Outlay of the Ministry
of Production’ be reduced by Rs.
100.”

Working of National Coal Develop-
ment Corporation (Private) Limited.

Shri T. B. Vittal Rao: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 13,28,76,000 in respect
of ‘Capital Qutlay of the Minis-
try of Production’ be reduced by
Rs. 100.”

T have been, time and again, speak-
ing in this House on the problems of
the coal industry. I need not elabo-
rate. But, I would say that it is a
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very basic industry. It has been
managed departmentally so far
Government have thought it fit to
constitute a private limited company.
There have been reasons, as given out
by the Government, why the working
of the State collieries has been very
satisfactory involving loss from year
to year. Therefore, they have thought
it fit to make it a private Limited
company. Especially the State collie-
ries have brought a little credit for the
wrok conducted departmentally. There
are various reasons for it. I thought
Government would have gone into it
in a more detailed manner, how these
losses have been incurred and all
those things.

I may point out in this connection
that the very working of the State
collieries, which were in those days
in the hands of the British—and later
on coal was exploited—was conducted
in a manner most unplanned, with the
result that the working of these State
collieries, especially the one at Giridih,
has become a little difficult—*“a little
difficult” means a little more invest-
ment and most costly expenditure in
raising this coal. We are thinking of
developing the coal industry and un-
der the Second Plan period we are
going from 3 million tons to 15 million
tons in the public sector. I thought
that when we are taking up such a
huge responsibility, it would have been
better that these State collieries should
have been run at least by a corpora-
tion, by an enactment of Parliament.
But unfortunately it is only a private
limited company. This industry, as I
told you, is a key industry, and every-
body will be interested in its function-
ing. Not only that, it has to set an
example to the private sector who
have to produce nearly 75 per cent
of our total production in the Second
Plan period. Therefore, there should
have been more powers for this House
at least to see its progress, and a sta-
tutory corporation by an enactment
of this House would have been better.

The Board of Directors have been
appointed. Some of them have been
originally working in the State col-
Heries, holding high positions there,
and they have been transferred to the
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Coal Development and Production
Commissioner’s office. How these offi-
cers work will be indicated when I
say that these officers were thinking
of closing down the coal mines at
Giridih. Subsequently, a technical
committee was appointed, and its
terms of reference were whether the
coal mines are to be closed or not.
The technical committee consisted of
some experts. They went into the
whole matter and gave some sugges-
tions which the Government have
accepted, that these coal mines can be
run profitably. These officers, who
have been responsible for giving the
advice to the Government to close
down the mines, are again holding
very high positions in the Commis-
sioner’s office, and their terms of office
have been extended not by one year
but by three years. Such is the posi-
tion. On the Board of Directors one
marr has been taken as representing
labour. I do not know who actually
represents the workers in the State
collieries. If an election is held, I am
sure the present representative can-
not and will not be elected.

The coal industry has to be deve-
loped, and the way our Ministry of
Production has been functioning in
this matter is rather not very satis-
factory. For instance, only the other
day, when I was talking about the
nationalisation of coal mines, the
Minister interrupted me and said that
a Bill would be introduced in the
current session for taking over the
unworked coal mines because there
are many such coal-fields in India
which are under the ownership of the
private people, who have not been
working them fully. Their leases are
there. Now I find that the session is
coming to a close and only five days
more are there, and yet that Bill has
not been introduced.

I come to the second questior about
the report of the committee appointed
to go into the amalgamation of col-
lieries. A brief summary of its re-
commendations has been given in the
Press note. I do not know when the
Government is going to finalise the
examination of that report and the
conclusions arrived at. This is a very
important problem. There are so
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many coal mines which are not eco-
nomically run. They should be amal-
gamated and worked by the Govern-
ment so that it may be economical and
we may raise coal production as well.
I hope the Minister in his reply will
tell us at what stage is the Bill which
was supposed to be introduced in this
House, and secondly, when the report
of the committee on amalgamation of
collieries will be published.

Thirdly, I come to the Neyveli pro-
ject. That also has been made a pri-
vate limited company. On this pro-
ject we are going to spend about Rs.
58 crores in the Second Plan period.
We are told that the first ton of coal
will be raised in 1960, and when it is
in full swing, it will raise lignite to
the extent of 3 million tons annually.
I do not know when 3 million tons
annually will be raised—we are not
given any date for that. I do not
know how many more years it will
take.

One very important problem is the
movement of lignite, and if it has to
be transported from its place of pro-
duction to any other place, it cannot
be carried by open wagons as coal is
carried, but it has to be carried in
closed wagons or special types of
wagons. I do not know  whether
the Ministry has consulted the Rail-
way Ministry about the transporta-
tion of lignite. Anyway, this project,
which began its life somewhere in
1958, is going to produce the first ton
of coal in 1960, that is, after seven
years. No other coal mine in India
had ever taken so many years. After
we go to excavate, it takes only 18
months for coal to be dug out, where-
as in Neyveli it is going to take seven
years.

It was stated that it would be work-

ed by underground methods, by sink- .

ing a shaft. Now it is stated, it is
going to be worked by......

Shri T. T, Krishnamachari: I do
n_ot think the hon. Member is quite
right. I do not think there is any in-
tention of working Neyveli at, any time
by open cast quarrying. Even before,
that was the idea. [
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Shri T. B. Vittal Rao: There seems
to be something lacking. I would like
the hon. Minister to appoint an ex-
pert committee, at least of three, and
the experts should not be drawn from
the Coal Board or the Production
Commissioner’s office. They should be
drawn from outside. Let them go in-
to the whole aspect and then give a
report. The public are very much agi-
tated over this long period. The ex-
perts should submit a report within
a month or two. The public will
then know fully how this project
comes up. 1 do realise that this
Neyveli project will electrify the whole
of Tamil Nad. I am not going into
the question as to how this project
was taken up. But, I request the hon.
Minister to appoint an expert com-
mittee so that there need not be any
reserve on the part of the Govern-
ment. The targets of your plans and
programmes have not been fulfilled.

I would like to know whether the
Government have any proposal to
have two more fertiliser factories. We
have got provision for three factories:
Neyveli, Rourkela and Nangal. Where
will the two other factories, which
the Gcivernment is thinking of set-
ting up, be located? We would like
to know that.

Finally, I would like the terms and
conditions of service of the employees
who are in the Production Ministry to
be maintained. Already they have
seen three types of conditions. One
is the Central Pay Commission. An-
other is the Conciliation Board’s
award. Now, recently, they had the
Tribunalls award. I would like the
Minister to see that no worker’s wage
is cut..

The latest award of the Tribunal
should be implemented to the Neivell
project workers. There are about 232
workers who had been retrenched.
from the Neyveli project. It seems that
the project is coming up and progres-
sing. First priority should be given:
to these people while making appoint--
ments in that project.

Shri Tulsidas: Reading through the
notes on Demand No. 138, it seems
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that there was a difference of opinion
between the Hindustan Machine Tools
(Private) Ltd. and the Swiss firm. It
seems that the firm contented that it
had certain rights and was also en-
titled to receive some income free of
income-tax. As there was some dis~
pute, thé Government seems to have
purchased the rights of the firm and
then a new agreement was entered
into paying the same amount free of
income-tax. Rs. 12:5 lakhs is being
paid by the Government. I do not
know whether it is the same firm or
not. It seems to be the same firm. If
the firm had not acted up to its agree-
ment, why should we carry on with
the same firm? Many firms are avail-
able in- different parts of the world
and they are prepared to collaborate
with us in this project. This arrange-
ment is very unsatisfactory.

Again, the estimated requirement
given here is Rs. 45 lakhs. Full de-
tails are not given here. The total
amount now paid comes to Rs. 42°5
lakhs. The Government Will by taking
over the shares repay the sum of Rs.
30 lakhs to the firm. Another sum of
Rs. 12.5 lakhs is proposed to be paid
to the firm in lieu of their foregoing
their rights to 5 per cent free shares
and for other services. Thus, the
total comes to 42:5 lakhs whereas the
amount asked for is Rs. 45 lakhs.
What is the balance of 25 lakhs re-
quired for? It is unsatisfactory to
enter into an agreement with the same
firm which has not carried out its
obligations properly. I find another
lacuna. An agreement has been
entered into with the same firm for
the supply of machinery in Wedt Ger-
many. An advance of Rs. 2,41,00,000
is there; it will carry interest at the
rate of 45 to 5 per cent. In Germany,
the rate of interest is more than 7
per cent; the minimum is 7 per cent.
It any advance is given, we should
give them at this interest and it
should carry interest as long as the
machinery that we want is delivered
by them properly.

I find that agreements have been
reached with some foreign firms by the
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many firms (private) limited. We do
not know with what firms agreements
had been reached. Once it becomes
a private (limited) firm, we do not
know many things. The House never
gets those agreements. ‘Whenever
such agreements are entered into by*
these Government firms, this House
should know the details about them.
Previously they were known as Cor-
porations but now they are private
limited firms. The House does not
know the details of these agreements.

Shri V. P. Nayar: It is intended
to take away Parliamentary control.

Shri Tulsidas: That is the trend
now-a-days. Even though they have
been registered under the Companies
Act, this House must be given all the
information. Formerly, they were
all part and parcel of the Budget Esti-
mates. For instance, take the case of
the Coal Development Corporation.
Its expenditure was part and parcel
of the Budget and we used to get all
the information. Once it is registered
under the Companies Act, then we
get only the balance sheet and the
profit and loss account. Other de-
tails are not given. I would like to
know the agreements entered into by
the Hindustan Machine Tools (Pri-
vate) Ltd. and the Neyveli Lignite
Corporation (Private) Limited with
the other foreign firms.

With regard to demand No. 89, it
relates to the grant for the Ambar
Charkha Programme. This House
would like to encourage and put
through this programme in as short a
time as possible. A lump sum provi-
sion 3f Rs. 50 lakhs is made here for -
revolving credit for production and
sale of Ambar yarn and cloth. The
other lump sum provision is for ex-
penditure incurred on the interim
Ambar Charkha Programme and the
sum provided is Rs. 69.32 lakhs. No
details are given in respect of these
two items. Some details should be
given as to how the expenditure is
incurred and so on.

Shri Ramachandra Reddi: In regard
to Demand No. 89, a few remarks
bave been made by my friend Shri
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‘Tulsidas, and I would not have stood
now to make any further comments
upon them but for the fact that very
few details about the working of the
Ambar Charkha programme are avail-
able in the note given under the De-
mand. Some of these figures are really
baffling. It is said:

“Opening of 50 Saranjam
Karyalayas (Manufacturing cen-
tres)—Rs. 8,90,000;

Opening of additional 100
Parishramalayas (Training cum
production centres): — Rs.
12,75,000™.

and so on, and so forth. This comes
to nearly Rs. 30 lakhs. If the way mn
which these karyalays are going to be
worked and the way in which the
recruitment has been thought of for
these karyalayes had been given, the
House would have appreciated the
work of the Government. Anyhow, it
has to be remarked that the Govern-
ment would do well in the adoption of
a go slow policy in regard to Ambar
Charkha programme. We all note that
for sometime past, there has been a
raging controversy between the two
departments or Ministeries — the
Ministry of Commerce and Industry
and Ministry of Production—about the
utility or otherwise of the Ambar
Charkha. Somehow or other, they
seem to have compromised between
themselves without perhaps the
country knowing what exactly the
nature of the compromise is and to
what extent the compromise is use-
ful for the country. Anyhow, it is
necessary that the House should know
what exactly they are doing and know
exactly for what purposes ¢he Govern-
ment is spending all these monies.

One peculiar item and a big figure
are noted here:

“Opening of a small workshop
for repairing Ambar Charkhas in
Alipur Centre, Delhi— Rs. 46,000".

I think everyone of the Members
of Parliament here must have seen
an Ambar Charkha and its working.
The big workshops of the type that
is envisaged do not seem to be neces-
sary at all. Any carpenter or anybody
with a smal Imechanical intelligence
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would be able to repair Ambar
Charkhas. All these several items of
expenditure show that there is some
extravagance behind them. I should
think that the Government must have
a policy of caution and go-slow with
a view to see that the amount sanc-
tioned is spent with some economy.

Recently, we have heard in reply to
a question on the floor of this House
that an award of Rs. 1 lakh has been
promised for evolving an Ambar
Charkha of a better type. When that
reward is there and the possibility of
having a better Ambar Charkha is
envisaged, I do not see why so much
of money should be spent upon this
programme and with so much expe-
dition.

‘Especially, item (xii) at page 120
shows that the expenditure incurred
on the interim Ambar Charkha pro-
gramme comes to Rs. 69,32,000. I
would like to know more details about
this interim expenditure and to what
extent the expenditure of Rs. 69 32,000
can be justified.

The Deputy Minister of Production
(Shri Satish Chandra): Mr. Deputy-
Speaker, most of the points repeated
by the hon. Members are not new to
this House. They have been raised
several times during the course of the
year. Some of them have presented
from the last budget session.

The location of the headquarters of
the Coal Corporation has been a sub-
ject-matter of several questions in this
House. Answers have already been
given. Shri K. K. Basu thinks that
Ranchi is not a proper place for the
location of the headquarters of the
Coal Production and Development
Commissioner. The hon. Members of
the House are aware that the new
collieries to be opened in the State
sector will be spread over a large area
while the existing collieries are mainly
situated near Bokaro or Dhanbad,
several new collieries are to be opened
in Madhya Pradesh and other regions.
Ranchi was considered to be a central
place, easily accessible from all the
collieries. Bokaro and Dhandbad are
also not far from Ranchi, and
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are within a few hours’ driving dis-
tance. The shifting ef the headquar-
ters of the Eastern Command from
Ranchi to another place made it pos-
sible to find out accommodation easily
at that place. Ranchi is by no means
a big city as has been made out here.
On the one hand, there has been com-
plaint from the Members opposite
about the transfer of office from Cal-
cutta to Ranchi and on the other
hand about the location of the head-
quarters at Ranchi which is described
as a place with urban amenities which
has got more amenities and a big city
life. The two things are ‘obviously
contradictory. After taking all factors
into account, it was considered that
Ranchi will be the most suitable loca-
tion for the headquarters. It was
easy to find accommodation there for
the offices and for the members of
the staff. The way in which the head-
quarters have settled there and the
members of the staff and the officers
have found accommodation, I think
that Ranchi has proved to be a good
choice.

- 1586 hours
[SHrRT BARMAN in the Chair]

Two or three hon. Members have
referred to the question of Purchase
of shares from Messrs Oerlicons who
are technical consultants for the
Hindustan Machine Tools Ltd, at
Bangalore. There appears to be some
misunderstanding about the figures
given in the explanatory note. I
would only say that out of the Rs. 45

lakhs which are to be paid to Oerli-

cons, Rs. 30 lakhs were paid in cash
by Oerlicons as a partner of the
Hindustan Machine Tools.

Shri V. P. Nayar: Was it in rupees?

Shri Satish Chandra: In Swiss
francs and they have to be repaid in
Swiss francs.

Shri V. P. Nayar: Was it spent in _

Switzerland for machinery?

Shri Satish Chandra: The amount
went to the general pool of share
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money, and was paid to the Govern-
ment of India. Rs. 30 lakhs were
paid in Swiss francs by Oerlicons
and the same amount is being repaid
to them. It was their cash contribu-
tion to this factory. The remaining
Rs. 15 lakhs will be paid to cover the
allotment of 5% free share in lieu of
the technical services rendered by
Oerlicons and interest on their cash
contribution in terms of the agree-
ment entered into with them. The
amount should have been more. In
terms of the original agreement, they
were to be allotted five per cent free
shares for the technical services ren-
dered by them. No other cash pay-
ments were to be made. As the share
capital of the Hindustan Machine Tools
Factory now is Rs. 4 crores, they
would have been entitled to Rs. 20
lakhs in the form of free allotment
of shares in the Hindustan .Machine
Tools. Instead of those Rs. 20 lakhs,
by negotiation it has been decided
that they will be paid a sum of
Rs. 124 lakhs only. This sum repre-
sents the fee paid to them for setting
up the factory, for helping us to estab-
lish the factory, for drawing up the
plans of the factory and for the
technical services rendered by them
from the date they came into the pic-
ture upto the date of revised agree-
ment. :

Shri V. P. Nayar: Is jt a fact that
this firm, Messrs. Oerlicons, were
only functioning as technical consui-
tants and designers? Do Govern-
ment have any information whether
Messrs. Oerlicons run a factory any-
where in the world?

16 hours

Shri Satish Chandra: All I can say
is, from what I have seen myself,
Oerlicons are one of the best and the
most important manufacturers of
precision machine tools in ~ Europe.
I the hon. Member happens to be
in Switzerland any time, he might
well like to visit the factories run
by them.

Shri V. P. Nayar: Send me.
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Shri Satish Chandra: About their
performance here, I think they have
tried to do their best. The factory
that has been planned is one of the
finest. Whether we have been able
to make full use of it or not is a
different matter. I think, in due
course it should be possible to use
it to the best advantage of the
country. Now the above figure
for Rs. 42} lakhs.

Rs. 2% lakhs have been put there
in round figures because, out of the
5 per cent interest on their cash con-
tributions to be paid to them for the
first five years of the working, some
of that amount has been paid and
. some remains to be paid. Rs. 2} lakhs
is the rough estimate representing the
interest charges which are due to
them. I may clarify here that the
interest that has been paid to Oerlicons
is not free of income-tax. Only the
repatriation ~of the capital or the
money that is being paid to them for
the services rendered by them that
is, in lieu of the free shares which
should have been allotted to them is
to be paid back to them free of in-
come-tax. . But, the interest or the
profit that they have earn here in
this country are subject to income-
tax. Income-tax has been deducted
from whatever amount has been paid
to them in the past and income-tax
will be deducted from whatever
amount is to be paid. So, that makes
the total of Rs. 45 lakhs.

An hon. Member raised some
questions about the Hindustan
Machine Tools Limited—the appoint-
ment of architects there. That is a
very old story which has been nar-
rated several times in this House and
also corrected many times.

Shri V. P. Nayar: Can the hon.
Minister refer to any specific ques-
tion asked on this subject?

Shri Satish Chandra: If the hon.
Member looks intc the Budget
debates, he will find that this mat-
fer came into the discussion and a
full answer was given.
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Shri V. P. Nayar: 1 have not said
that it is a current matter. ¥ said,
because such things were happen-
ing; people have no confidence in it
I know the story much better than
the hon. Deputy Minister. He was
not in the Ministry of Production
then.

Shri Satish Chandra: What hap-
pened was this. The Hindustan
Machine Tools Limited wanted an
architect for the @onstruction of
their offices and some other buildings.
They came to know that the Council
of Scientific and Industrial Research
had employed some good arehitects
and asked them if they could lend the
services of their architects to draw
up plans for their offices and residen-
tial houses to be built at the factory.

Shri V. P. Nayar: They did not
consult the W.H.S. Ministry.

Shri Satish Chamdra: The W.H.S.
Ministry need not have been consult--
ed in the case of a company. They
wrote to the Council of Scientific and
Industrial Research, which deputed
its own architects to do this work.
That company of architects happened
to have a partner who was the son of
the managing director.

Shri V. P. Nayar: That we expect-
ed.

Shri Satish Chandra: The architects
of the Council of Scientific and
Industrial Research had planned up
some laboratories and buildings all
over the country, and they were
asked to draw a plan for the factory
building which was a small job, cost-
ing a few lakhs of rupees. They did
it for which about Rs. 30,000 were .
paid to that firm through the Council
of Scientific and Industrial Research.

Shri V. P. Nayar: I can give the
story of that also.

Mr, Chairman: Let the hon. Deputy
Minister give the story.

Shri Satish Chandra: I may tell
for the sgatisfaction of my hon
t{iend. Shri ¥. P. Nayar, that the
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fees paid to this firm of architects
were much less than those usually by
the Government industrial undertak-
ings or by the Government to other
architects. A part of this fee was
retained by the Council of Scientific
and Industrial Research, because those
architects were already working for
the Council. So, a part of it has gone
to the Council and only a small
amount has gone to this firm of archi-
tects.

My hon. friend Shri Nayar has
again raised the question of the pur-
chase of some motor cars. The Ban-
galore dealer, according to my in-
formation, quoted a higher price than
the Delhi Dealer. These are facts
which can be verified by the hon.
Member, it is not proper for me to
take up the time of the House by
narrating such small incidents. If thé
hon. Member does not feel satisfied,
I am prepared to give details as to
how much was quoted by the Banga-
lore firm and how much by the Delhi
firm for delivery in Bangalore. It
was found cheaper to purchase a car
at Delhi than at Bangalore.

Shri V. P. Nayar: Was there not
a Government Order ia force then
that the requirements of Govern-
ment and Government-owned com-
panies should be confined strictly to
Indian-assembled cars like Hindustan
ete? This was an imported car.

Shri Satish Chandra: That is a
fresh issue which he is now raising.

Mr. Chatrman: Let the hon. Minis-
ter conclude; then, the hon. Member
may put his question, if any.

Shri Satish Chandra: I can go into
that also. May be, some car was
not available or some car was found
to be cheaper. These are minor de-
tails. This car was already available
in the country and probably there
was difficulty in getting another car.
I do not know the facts, but from
what 1 know, this car was available
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at a cheaper price in Delhi than at
Bangalore.

Shri V. P. Nayar: It is very
strange.

Shri Kamath: Strange things hap-
pen, after all.

Shri Satish Chandra: Many things
have been said about the working
of the Hindustan Machine Tools
Limited. There were some initial
difficulties. Manufacture of precision
machine tools is an entirely new
thing in this country. There have
been delays, but now the target of
400 lathes per year is well witl}in
sight. In fact, Government are con-
sidering proposals by which this tar-
get can be further stepped up. It
would not be fair to say that the
Hindustan Machine Tools Limited
have been a complete failure or a
burden on the country. Of course
there have been some Swiss engineers
there, but it has been the effort of
the management to reduce their num-
ber gradually as more “and more
Indians are being trained for the job.
There has been considerable reduc-
tion in their number and gradually
the number is likely to diminish very
much, till all the posts are taken over
by Indian personnel.

Shri Vittal Rao said something
about the Giridih colliery. This ques-
tion has been raised at least half a
dozen times during the last few
months in some form or the other
The losses incurred by Giridih Collie-
ries have worried my friend very
much. These collieries, as I have
often stated and I shall repeat it,
have been worked for over eighty-
five years. A normal commerecial
concern will have no option but to
close them down and not to extract
any further coal. But because these
are a State collieries and because
there is good quality coal underneath,
Government have been working that
colliery in spite of the losses. It has .
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been explained several times that if
the collieries are closed, there would
be objection that Government has
lost good quality coal, we have wasted
so much quantity, there is dearth of
metallurgical coal in the country, and
therefore it was not a proper act.
Government appointed a committee,
to which the hon. Member himself
has referred, to see if these losses
could be minimised and if the coal
which could be extracted can be cheap-
ly taken out, so that the reserves are
not lost to the nation for ever and to
see at the same time if there is a
possibility of reducing these losses.
I cannot hold out any hope, nor has
the Committee held out any hope, that
these collieries can ever run at a pro-
fit; they are bound to run at a loss.
The only question is if these losses
can be minimised, and it has been
recommended that they can be mini-
mised if we do not insist on every
ounce of coal being taken out. It is
a question of having an optimum
medium as to what quantity of coal
we lose and what losses we incur.
It is on the basis of these facts that
some directions have been given, or
are in the process of being given, so
that the losses are minimised and
whatever coal can be easily extracted
is taken out.

I have been asked to state the posi-
tion of lignite mining, that is to say,
when 3% million tons of lignite are
going to be raised annually. An hon.
friend—perhaps Mr. Vittal Rao—has
said that it is possible to do so in
eighteen months. Well, Sir, the time
schedule fixed by those who know
about it is that it will be possible to
reach a production of 3} million tons
per annum by May, 1960. I was re-
cently in West Germany and happen-
ed to see one of the biggest lignite
mines there, and also had a discussion
with the highest executives in that
mine. I was told that we were hav-
ing a very optimistic time schedule
and that it would be & marvellous
achievement if we could reach that
target. Well, it my friend Mr.
Vittal Rao thinks otherwise and
thinks that eighteen months’ time
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is sufficient to remove the over- bur-
den of 150 feet in order to reach the
lignite bed and start extraction—when
we have yet to import machinery from
outside, and crores of rupees worth
of machinery which have been
ordered have to be manufactured in
that country and then delivered fo
us some two or three years hence,
and we have to start work with some
conventional type of earth-moving
machinery—I can only say that bhis

‘estimate is too optimistic, and it will

not be proper for me to assert that
matters can be expedited with the
speed that he desires.

Shri Kamath: He
than you do.

Shri Satish Chandra: Perhaps.

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah):
Without the beard.

Shri Kamath: You can also grow
one if you want.

Mr. Chairman: Order, order.

Shri Satish Chandra: Anyhow, his
arithmetic is also not correct. May,
1960 from now on is not seven years.
It will take about 3} years to reach
that target.

works  faster

The power station of 200,000 k.w.
will be ready by almost the same
time, so that as soon as lignite is
excavated, the power station starts
functioning.

The fertilizer factory is being
planned to produce, as the House
knows, 70,000 tons of nitrogen; the
actual quantity of fertilizers will be
much more depending upon the fertili-
zer to be produced and its nitrogen
content Anyhow, the fertilizer factory
will come up a little later, and so also
the briquetting and carbonising plant.
The briquetting plant and the carbo-
nising plant should be ready sometime
in 1961; and this will be the last item
in the project; first mining, then
thermal power station, and, after
that, the fertilizer factory; and
then comes the briquetting and



3229 Demands for

[Shri Satish Chandra]
carbonising plants. In the mean

time a pilot plant is being obtained -

under the T.C.M. Aid, which will be
put up at Neiveli to carry, on practi-
cal tests, so that it may be determin-
ed as to what type of briquettes
would be suitable and what processes
should be adopted for carbonising
the lignite on a large scale.

The transport problem will, of
course, be considered fully before
that stage is reached. But it is a long
time, and transport will not be a
terrific problem because the seven
lakh tons of lignite which is proposed
to be briquetted will give only about
halt the quantity of carbonised bri-
quettes which will be used as domestic
or industrial fuel.

The only thing that cremains for
me to deal with is about the workers’
conditions at Neiveli, to which re-
ference was made. I would submit
that the workers there are being
paid exactly the same emoluments as
were being given to them by
the Madras Government up
to 1954 or 1955 when we took over.
The present is a temporary phase.
The Lignite Corporation has been
formed very recently; its work is yet
to be developed; there is not much to
do. In fact, there is some retrench-
ment at present, because the investi-
gations are over. The mining machi-
nery has yet to arrive. I can assure
the House that the workers’ wages, or
the conditions of service will not
be worse off than what they are
in other industrial undertakings in
that region. Thdt is the only thing
that I can say at present. But all the
other persons who are employed by
the Neiveli Project have been brought
on the Central scales of pay. As far
as the workers are concerned, they
are being given the wages which
were being paid to them. There has
been no reduction; the same wages
are continuing; and will continue to
be the wages of the industrial workers
in that area. -

Now, Sir, objections have been
raised about the Ambar Charkha
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programme. My hon. friend oppo-
site thinks that there has been extra-
vagance in complementing the Ambar
Charkha scheme. Without going into
details I would assure the House that
the members of the Khadi Board are
probably more cautious about spend-
ing money than anybody else. We
might disagree with their approach to
certain problems; we might disagree
with their way of thinking or their
method of work. As far as I can see,
they generally try to avoid infructu-
ous expenditure. The details of the
expenditure are already given in the
Explanatory not. I have not been able
to understand what Mr. Reddy wants
to know about the opening of 50 Sar-
anjam Karyalayas for which Rs.
8,90,000 are to be spent. Saranjam
Karyalayas are workshops for the
manufacture of Ambar Charkhas, etc.
ploying a number of carpenters, etc.
In an Ambar Charkha there are some
iron parts also like rollers and gears,
which are manufactired here.’

Shri Ramachandra Reddi: Can
they not be manufactured by placing
orders with private companies?

Shri Satish Chandra: Of course,
it could be done. But the entire
purpose of the Ambar Charkha
scheme is to provide employment to
the :people and if everything is to be
done on a centralised scale, as my
hon. friend would like it to be, then
there will be no use for the Ambar
Charkha itself.

Some orders have been placed
with commercial firms. But, as far
as possible, an attempt is being made
to get the work done by village
carpenters and village blacksmiths. I
may say, for the information of my
hon. friend that probably the price
at which the Ambar Charkha has
been ordered with big commercial
firms is slightly more than the price
at which it is manufactured by
village ‘artisans. We have placed
orders with commercial firms and
have found that it is more costly
to go to them. Their overheads are
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higher and their margin of profit is
higher. So it is cheaper to make them
through village artisans rather than
to go to big commercial firms.

Mr. Chairman: I think the hon
Minister has dealt with all the
points.

Shri Satish Chandra: Sir, I have
finished. If, however, hon. Members
require any further details about
Ambar Charkha, I shall be only too
pleased to give through -correspon-
dence.

Shri T. B. Vittal Rao: The thon.
Minister has not stated anything
about the Bill which the hon. Minis-
ter of Production has assured us
would be introduced during the cur-
rent session—regarding the acquisition
of uneconomic mines.

Shri Satish Chandra: The Bill is
almost ready; it only requires some
finishing touches and if the House
is prepared to sit longer, it could be
discussed in this session. But we
are all anxious to adjourn on the
21st or 22nd.

Mr. Chairman: I shall put all the
cut motions together” for the vote of
the House.

Cut Motion 81 is ruled out, as it
does not confine to one specific
matter.

The cut motions were negatived.

Mr. Chairman: I shall put the
demand to the vote of the House.

The question is:

“That the respective supple-
mentary sums not exceeding the
amounts shown in the third
column of the Order Paper be
granted to the President to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March 1857, in respect of the
following Demands entered in
the second column thereof-—

Demands Nos. 89 and 138
The motion was adopted.
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[The motions for demands for sup-
plementary Grants which were
adopted by the Lok Sabha are
reproduced below—Ed.]

DeEmMAND No. 89—OTHER ORGANISATIONS
UNDER THE MINISTRY OF PRODUCTION

‘“That a supplementary sum not
exceeding Rs. 2,28,45,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1957, in
respect of ‘Other Organisations
under the Ministry of Produc-
tion".”

Demanp No. 138—OrtHER CAPITAL
OUTLAY OF THE MINISTRY OF
ProbucTION

“That a supplementary sum not
exceeding Rs. 13,28,76,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1957, in_respect of ‘Other Capital
Outlay of the Ministry of Pro-

"

duction’.

Mr, Chairman: The House will now
take up the Ministry of Natural Re-
sources and Scientific Research. The
Demands are Nos. 78 and 86. Hon.
Members will indicate the cut motions
which they would like to be treated
as moved.

DeEmManDp No 78—MINISTRY OF NATURAL
RESOURCES AND SCIENTIFIC RESEARCH
Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 96,000 be granted tc
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1957,
in respect of ‘Ministry of Natural
Resources and Scientific Re-
search’.”

DEMAND No. 86—MISCELLANEOUS
EXPENDITURE UNDER MINISTRY OF
NATURAL RESOURCES AND SCIENTIFIC
RESEARCH
Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,25,000 be granted
to the President to defray the
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charges which will come in course
of payment during the year ending
the 31st day of March, 1957, in
respect of ‘Miscellaneous Expen-
diture under Ministry of Natural
Resources and Scientific Re-

(XY

search’.

Shel V. P. Nayar: My cut motions
are Nos. 48, 49, and 50.

I have given these cut motions on
these two demands with a view to
focussing the attention of Government
on a very important matter. If you
will kindly see the cut motions 49
and 50 you will find that it stresses
the need for a revision of the oil
agreements in force and the omission
to include lubricating oil.

Shri T. B. Vittal Rao: Who is the
Minister who is going to reply?

An Hon, Member; The Finance
Minister.

Shri V. P. Nayar: He can reply to
any debate.

Mr. Chairman: In fact, he is res-
ponsible for the Demand.

Bhri V. P. Nayar: You will find
from the explanatory note that Gov-
ernment have set up a committee to
advise them on the location of the new
oil refinery in India, While the addi-
tion of an oil refinery is very welcome,
I submit that Government should not
fall into the trap in which they have
already fallen. If you go through the
Planning Commission’s Report you
will find that in the case of three re-
fineries for which we have already
given permission, Government have
committed a very grave omission. The
Planning Commission say at page 409
of their Report—

“The processes and crudes
selected by the three petroleum
refineries do not provide for the
production of lubricating oils and
petroleum coke which have con-
siderable importance to the indus-
trial economy.” ’

In our refineries we distil the
crudes and take two, three or four
products. But it is stated by the
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Planning Commission that a very im-
portant item—lubricating oil has
been left out. As you are aware, the
modern process in the fractionation or
fractional distillation of crude is to
send up the liquid to be distilled into
a high tower and the various fractions
are accumulated at different levels
and removed. I do not want to go into
the physical chemistry of these
crudes. I submit that such an im-
portant article, which is as important
as either aviation spirit or motor
gasolene or other products which are
taken, has been omitted from the
agreements. India has a programme
for the making of more and more
machinery, starting from the smallest
and going up to the biggest machines.
In this age, you cannot move a single
machine unless you have lubricating
vil, (which has no substitute) over
which unfortunately, foreign enter-
prises have control. It is difficult also
to have another refinery for the
manufacture of lubricating oils alone.
Because, in the fractionation of these
crudes, you cannot manufacture lubri-
cating oil alone with any profit. It has
to be one of the several products
which are normally got by the distil-
lation of crudes. Therefore, when we
have already three oil refineries and
when we propose to have another oil
refinery, we must remember this
point. We are told that by the end of
the Second Plan, we may be able to
meet the requirements of this coun-
try in aviation spirit or motor gaso-
lene or kerosene. But, we shall not
have one ounce of lubricating oil
made in this country. - It will mean
that although we are increasing the
pace of industrialising our country,
we will still have to depend for mov-
ing even the smallest machinery on
imported lubricating oil. As a matter
of fact, with a little more sense, these
firms which have agreed to have
distilleries here could have been made
to select such crudes as would give
this most important material for
moving machinery. They have not
done so. I do not, therefore, want
the Government to fall into the trap,
as I said before. Because, irrespective
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of the fact whether oil  is distilled
here from crudes imported from
Middle Eastern countries or any other
place, you will find that India's
dependence for lubricating oil will
continue and continue, it appears,
almost for ever. We have not made
any attempt in this direction, When
once I was discussing this question
with one of the officials, he said that
we have got the Fuel Research Insti-
tute and we may try to have vegetable
oils converted into lubricating oil,
which is nothing but fantastic. We
know that vegetable oils can never
be converted like that as a substitute
for lubricating oil or mineral oils as
the former is chemically unstable.
Therefore, when you consider spend-
ing any amount on any committee or
getting down any experts for adding
one more refinery, we must also con-
sider how far it is possible to use the
good offices of the Government or the
influence of Government with the re-
fineries which have already started
producing and, if necessary, to make
them change the selection of their
crudes, in order that we may become
self-sufficient in lubricating oils also
as in the case of petroleum and petro-
leum products. I expect that the
Government will give some thouzht to
this proposition.

My cut motion No. 48 deals with the
lack of proper geological survey and
lack of proper maps of areas where
mineral industries are under-deve-
loped. The report of the Planning
Commission says that the exploitation
of minerals is now under the direct
responsibility of the Centre.

Shri T. B. Vittal Rao: Even now
the Minister has gone to Kerala.

Shri V. P. Nayar: He has gone for
election, I suppose.

We find a note that the development
of mineral resources is not uniform
throughout India because some of the
areas have already been developed,
there has been some exploitation of
some minerals and no further exploi-
tation is possible. In the case of
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certain other districts, more especiaily
in the south, you will find that al-
though we know from the very
scrappy information at our disposal
that there are a variety of minerals,
the Government of India does not
seem to have taken into consideration
the absolute, imperative necessity of
having a complete geological survey.
Just now, the hon. Minister for Pro-
duction was saying that it requires
seven years for extracting coal. In
the case of certain other minerals, it
may take more. That is all the more
reason why a very honest attempt
should be made by the Government
to have complete mapping with a
view to find out the geological forma-
tions of under-developed areas in the
matter of minerals. You will be
astonished to know that although in
India today there are about 6 lakh
workers in the mineral industry, my
poor State has no worker at all in
the real mining industry. We have got
about 600 to 800 people collecting
sands. They are also called mineral
workers. They pick up minerals. We
do not have a single mine worker in
the whole of Kerala. As I said, it is
very difficult to start working a mire
after 24 hours. The problems are very
complicated. But, you cannot tackle
the problem unless an attempt is made
now, to find out the details of geolo-
gical formations. Government, in
spending money on this department
should lay this necessary emphasis in
the matter of developing the minexal
resources of under-developed places
in so far as such resources are con-
cerned

I have also given another cut mo-
tion in regard to the exploitation of
lignite which is reported to ke avail-
able in very large workable quantities
right in the centre of my constituency,
namely Warkalai. This is a matter
which has come up before this House
often. I have been consistently agitot-
ing for it from 1952. There has been
no session without a question on
lignite of Warkalai or some other
place near about the then Travancore-
Cochin State. The same answers are
given even in 1956. Despite the fact
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that now it is the direct responsi-
bility of the Central Government,
when we ask the Government whe-
ther they have done anything in the
matter at least of giving information
on the availability of lignite in War~
kalai, we are told that Dr. Chacko, who
was the Director of Geology in 1912 —
after him, nothing has been done—
has said that there are 300 millior
tons of lignite in 50 or 100 square
miles. We are told that the Warkalai
lignite, when analysed in the Imperial
Institute in London, as early as 1921
or 1922, was found comparable with
any other lignite available in India.
As regards technical details, I was
amazed to find that it has been stated
in one of the reports, that our lignite
contains a very rare substance re-
quired for the development of the steel
industry, vanadium oxide. With all
these materials in the bowels of the
earth there, mot even a survey report
is available. I therefore request the
Government to have sympathy and
find funds for an immediate investi-
gation of the geological formations of
that State and also to have a complete
mapping thereof at least when we
have money. I hope, the Finance
Minister, with his very clever
approach, will be able to find some-
how some money for the developmer:t
of Kerala to which he is always soft
and give us some more projects for
developing the mineral resources. That
would change the face of Kerala be-
cause the problem there is lack of
proper basic industries. Unless you
tap the mineral resources, it is im-
possible. I submit that this cut motion
may be taken into consideration so
that something may be done to ame-
liorate distress there.

Mr. Chairman; These are the cut
motions indicated to be moved::

Demand No. 78—Nos. 14, 33, 48
and 49.

Demand No. 86—Nos. 50 and i5.

“\
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Emoluments of foreign experts
Shri Kamath: I beg to move:

“That the demand for a suppie-
mentary grant of a sum not ¢x-
ceeding Rs. 96,000 in respect of
‘Ministry of Natural Resources
and Scientific Research’ be re-
duced by Rs. 100.”

Delay in submission of the report of
the Committee on the location of a
new Oil Refinery in India.

Shri T. B. Vittal Rao: I beg to
move:

*“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 96,000 in respect of
‘Ministry of Natural Resources
and Scientific Research’ be reduced
by Rs. 100.”

Lack of proper Geological surveys

and lack of proper emphasis in areas

where Minerals Industry is un-
developed.

Shri V. P. Nayar: I beg to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 96,000 in respect of
‘Ministry of Natural Resources
and Scientific Research’ be reduced
by Rs. 100.”

Need to revise the ‘oil agreements’
now in force.

Shri V. P. Nayar: I beg to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 96,000 in respect of
‘Ministry of Natural Resources
and Scientific Research’ be re-
duced by Rs. 100.”

Omission to include lubricating oil as
one of the products to be. manu-
factured in India

Shri V. P. Nayar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 2,25,000 in respect of
‘Miscellaneous Expenditure under
Ministry of Natural Resources
and Scientific Research’ be re-
duced by Rs. 100.”
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Reasons for joining the International
Union of Biochemistry.

Shri Kamath: I beg to move:

“That the demand for a sup-
plementary Grant of a sum not
exceeding Rs. 2,25,000 in respect
of ‘Miscellaneous Expenditure
under the Ministry of Natural Re-
source..s and Scientific Research’
be reduced by Rs. 100.”

Mr. Chairman: All these cut motions
are now before the House,

S8hri Kamath: 1 have moved cut
motions No. 14 and 15. Cut motion
No. 14 has a bearing on Demand
No. 78. I shall briefly state the points
which, I hope, the Minister would
answer in the course of the reply.

Mr. Chairman: We shall finish this
Demand by 5 p.m.

Shri V. P. Nayar: Then, is there
guillotine?

Shri Kamath: That is tomorrow. I
will invite the attention of the Minis-
ter to the egregious inconsistency, be-
tween the head and tail, between the
first sentence and last sentence of this
foot note (a) in page 117. It contains
the statement that during the finan-
cial year 1955-56, an expenditure to
the extent of Rs. 3 lakhs was sanc-
tioned in connection with the visit of
Russian experts, etc.

The tail of it reads:

“As the Budget Estimates for
1956-57 were finalised before the
expenditure on the Russian dele-
gates was sanctioned, and the
extent of the expenditure which
would have to be incurred during
1956-57 was not known, no provi-
sion could be included on this
account in the current year’s ori-
ginal estimates.”

In the beginning we are told that
the expenditure was sanctioned in
1955-56, and apparently thé budget
estimates for 1856-57 were finalised in
1855-56. I do not know how this can
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be explained. I hope the Minister will
try to explain this discrepancy.

1 would then invite his attention to
another aspect of this particular mat-
ter. We are told nine Soviet experts
were engaged or invited to do this
work for a total remuneration of
Rs. 3 lakhs. We have not been told
what the scale of remuneration and
other fees are. I wish he would tell
the House what the scale of remunera-
tion and other fees are, whether they
are uniform, whether there are big or
small or medium experts among these
nine experts. On an average it comes
to Rs. 33,000 each. I would also like
to know for how many years they
have been engaged, whether it is a
contract job—I suppose it is not a
contract job on the face of it—and
how much of the job remains to he
done, and whether Government will
come again with another Supple-
mentary Demand later on, because I
find that last year Rs. 2.05 lakhs were
paid. The Minister may also tell us
whether these experts started the
work and how far they have pro-
gressed with their work.

1 thought Tovarisch Nikita Krus-
chev, the First Secretary of the Soviet
Communist Party, when he was in
India last year in the exuberance of
goodwill generated by subscription to
Panchsheel, promised at a public
meeting at Calcutta or Bangalore or
Bhakra-Nangal, I forget where, all
sorts of aid to India and his words
were, as far as I can recollect, to this
effect, “If you want to have the tech-
nical know-how, just ask for it, we
will give it.” After that I thought he
would treat Indla very favourably in
ﬂ}is matter, may not be in other
matters but in this matter, and that
he would give technical aid, practi-
cally free, to India more or less. But
I would ask the Minister to tell us
whether Mr. Kruschev has kept his
word in this matter, whether we
have got the technical know-how from
Soviet Russia as per the terms pro-
mised by him or on the usual terms
given to other countries, whether
India is a most favoured nation in this
matter or just an ordinary nation and
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not a Panchsheel country, the Panch-
sheel to which both India and Russia

have subscribed.

With regard to Demand No. 86, my
cut motion is No. 15. It would appear
from the footnote that India could not
pay or did not pay a small amount
of Rs. 2,000 or so towards its contri-
bution to the International Union of
Geodesy and Geophysics. I do not
know whether we could not pay the
amount because we are so very poor,
that we could not afford it, or some
other factor intervened and this small
payment could not be made. What
were the hurdles that came in the
way of the small payment by India to
this International union? It is rather
bad that we should not pay small
amounts to international organisations

when we have become so inter-
national minded.
There is another footnote stating

that India is also likely to join ano-
ther organisation, This is bad language
I think. The Government must come
with a definite decision to this House.
There are two words there “also
likely”. What is this? The Govern-
ment does not know its own mind in
various matters, but in small matters
at least they should make wup their
mind if not in big matters.

16-45 hrs,
[{MRr. DEPUTY-SPEAKER in the

Mr. Deputy-Speaker: 1 would in-
vite your attention to page No. 118.
Will you be so good as to refer to
item (iii) on that page? This sort of
thing should not be encouraged or
cvuntenanced by this House at all.
India is also likely to join the Inter-
national Union of Biochemistry. I
have nothing to say against this Inter-
national union. It is a good union as
far as it goes. Of course, it is a very
small sum. I do not quarrel with
the sum, Rs. 475, less than Rs. 500, but
in the background of the earlier Union
to which we could not pay Rs. 2,000
Government tells us that they have
not made up their mind, but that

Chair]
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they are likely to join. They might _
not have decided at the time this was -
printed or was given to the press, but
I would like to know whether they
have made up their mind finally at
least now. I would also like to know
what the functions of this union are
and how India will benefit by joining
it. I would therefore request the
Minister to throw light on the various
points I have raised. I commend my
cut motions for the acceptance of the
House.

Shri T. B. Vittal Rso: My cut
motion is:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 96,000 in respect of
‘Ministry of Natural Resources and
Scientific Research’ be reduced
by Rs. 100.” (Delay in submission
of the report of the Committee
on the location of a new Oil Re-
finery in India).

Following strong feelings expressed
by the people of Assam regarding the
location of the fourth refinery, a com-
mittee was appointed under the chair-
manship of Shri Vasist, and a Ruma-
nian expert was also asked to assist
this committee. If I remember cor-
rectly, the committee was appointed
some time in the beginning of Sep-
tember, and the committee was asked
to report within two months. It is
nearly four months now, and the com-
mittee’s report has not been received
as stated by the Deputy Minister of
Education, Dr. K. L. Shrimali. Thie
delay will upset our programme.

Today we are producing only 4
lakh tons of crude oil in India as
against an annual consumption of 4
million tons. That is we are produc-
ing only 10 per cent. The demand is
likely to go up to 7 million tons by
the end ef 1961 according to the plan-
ners. So there is great necessity to
exploit the oil resources. We also
insist that this programme of setting
up refineries and refining crude oil -
should be done quickly because there
is plenty of oil in our country and it
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Regarding the oil that is refined at
Digboi, we do not know when that
agreement was entered into, but it is
detrimental to our national interests.
For instance, while the oil that is got’
out from the Digboi wells costs Rs. 28
per ton, it is sold to the refinery at
two or three times that rate, not on
the basis of production costs, because
it is fixed on the basis of the inter-
national price for oil, that is the Gulf
of Mexico price. This, I feel, amounts
to an infraction of our sovereignty.
That is why there is the immediate
need to finalise this matter.

On account of the delay in this
matter, the setting up of the refinery!
at Bhavnagar is also being delayed,j
because unless this refinery is set up,
the question of the Bhavnagar re-
finery will not be taken up. When we
compare our production with that in
other countries, we find that we raise
only a very small quantity of crude
oil. For instance, Iran, Iraq and West-
ern Asia raise oil to the extent of 162
million tons annually. Even a small
country like Rumania raises 11 mil-
lion tons. So, it is very necessary that
something should be done to raise our
production immediately. :

In view of some strong feelings ex-
pressed by the people of Assam and
some people from Bengal—now, Bihar
has also been brought into the picture
—the question had to be referred to
an expert committee. Wherever the
refinery may be located, I hope that
as soon as the report is received, it'
will be published and Government's
decision thereon will be arrived at
very quickly without any loss of
time.

Shri L. Jogeswar Singh (Inner
Manipur): I shall eonfine my remarks
to the question of the oil refinery in .
Assam, and the delay in the matter of
the exploration of oil and the ex-
ploitation of other minerals in the
under-developed areas of the eastern
part of India.
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First, I shall take up the problem of
'the setting up of the oil refinery in
Assam. As you know, Assam is an
under-developed State. The policy of
the Government of India is to ensure

‘regional development of the country.

In other parts of the country, many
industrial programmes have been
taken up, but so far as the eastern-
most State of India, namely Assam, is
concerned, no such programme has
been taken up. Even in regard to the
oil refinery, the matter has been re-
ferred to an expert committee, and the
work is being delayed pending their
decision. I do not know why they are
not in a position to come to a decision
as quickly as possible, so that the
legitimate demands of the people of
Assam may be met. I see no reason
why justice should not be done to
Assam,

As you are aware, Assam is the
largest oil-producing centre in India,
and there are very great possibilities
for the raising of crude oil in that
State. If the oil refinery is located in
Assam, then Assam will become indus-
trially developed, and, naturally, the
communication problem also will be
solved. So, it is very necessary that
this oil refinery should be set up in
Assam. If the legitimate demand of
the people of Assam is not met, and
justice is not done to them, then it
will adversely affect the prospects of
success in the general elections, be-
cause the people of Assam are agitated
very much, and rightly too, over this
issue.

I now come to the question of the
delay in the exploitation of the
mineral resources in these areas. I
would suggest that the Ministry of
Natural Resources and Scientific Re-
search should have some sort of com-
mittee, on behalf of the Planning
Commission, to find out all the mineral
resources that are available in those
under-developed areas. Whenever this
problem had been posed before the
Ministry in the past, their only
answer has always been that owing to
the absence of proper communication
facilities, these areas could not be
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surveyed for mineral resources, either
under the First Five Year Plan or
even under the Second Five Year
Plan; so, communications should first
be developed in these areas, so that
the exploitation of the mineral re-
sources will follow in turn. But I
would suggest that the exploitation of
mineral resources should not await
the development of communications.
Otherwise, the bountiful résources of
these under-developed areas will re-
main untapped.

I would urge the Minister to set up
a committee entrusted solely with the
work of the development of these
under-developed areas, so that the
problems of these areas may be
brought to the notice of the authori-
ties and the legitimate demands of
the people of these areas may be
met. .

With these words, I support the Sup-
plementary Demands for Grants.

Shri T. T. Krishnamachari: First 1
shall take up this question of the oil
refinery in Assam. The report of the
committee has now been submitted
to the Ministry concerned. I think it
was submitted on 10th December, and
naturally, it has to be considered.
But the mere submission of the report
on the particular project does not
mean that the refinery comes into ex-
istence immediately; there are various
other factors; particularly, there is one
important factor to be considered,
namely the question of technical as-
sistance, and the finding out of foreign
exchange. Anyway, the point made
by Shri T. B. Vittal Rao and Shri L.
Jogeshwar Singh seems to suggest that
a committee was appointed, but it was
doing nothing. The committee has
submitted its report. It was received
on 10th December, and the report will
be processed.

Then, Shri Kamath was, in his usual
mood, inquisitorial.

Shri Debendra Nath Sarma (Gau-
hati): On a point of information. May
I know whether the decision regarding
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the location of the refinery would be
announced before the general elections
or not?

Mr. Deputy-Speaker: How can
that assurance be given?

Shri T. T. Krishnamachari: I am
afraid it will be very difficult for us
to say anything about it, because,
after all, there are other conditions to
be enquired into. If the position is
that Assam is going to consume all the
product of the refinery, then it is a
different matter; if it is not, then there
is the question of transport as well.
I can hold out no hope of any particu-
lar date before which a decision could
be announced.

Shri Kamath, who is not here, has
raised certain questions. But I do not
know if it is the desire of the Chair
that I should reply to them at all, the
hon. Member not being here.

Shri T. B. Vittal Rao: He has gone
out for coffee. He had been sitting
here from the morning.

Mr. Deputy-Speaker: Other hon.
Members are anxious that a reply
should be given.

Shri T. T. Krishnamachari: He has
raised the question of the appointment
of the Russian experts. So far as the
language of the particular foot-note
is concerned, it might be that it is in-
felicitous. The officers who draft this
foot-note have not had the benefit of
a foreign education like my hon.
friend Shri Kamath, and they have
learnt their English in this country.
But what the foot-note seeks to con-
vey is that we had programmed to
spend Rs. 3 lakhs on the Russian ex-
perts; some money has been spent in
the last year, and what remains i0 be
spent‘this year is just a matter of
Rs, 85,000. Another Rs. 11,000 is going -
to be spent on account of the Rumani-~
an delegation that is coming here.
The break-up, which he wanted, is as
follows: Return air passage to the
Russian experts, Rs, 70,000; remunera-
tion on the basis of Rs. 95 per day for
the experts and Rs. 65 per day fo;'
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the Interpreter, was about Rs. 1,60,000
travel and other hotel expenses were
of the order of about Rs. 70,000. The
total was Rs. 3,00,000.

17 hours.

He has also asked me why we have
suddenly decided to join this particu-
lar body, the International Union of
Biochemistry. The suggestion came
from the Council of Scientific and In-
dustrial Research, that India should
join it, and India should become a vot-
ing member of that body. That is why
the decision has been taken. He also
asked why the subscription of abuct
Rs. 2,000 to be paid to the interna-
tional Union of Geodesy and Geophy-
sics was not paid. Actually, I must
confess that this was due to
the fact that we asked the High Com-
missioner’s* office in London to pay
and we were told that they had paid
it. Later, they found out that they
had not paid. Therefore, it had to
come in the current year’s budget.

These are, of course, lapses. In one
case, the lapse is because we did not
recognise the existence of a scientific
body earlier. The other lapse was be-
cause somebody had overlooked to
pay the money. That disposes of Shri
Kamath.

Then I come the points raised by
Shri V. P. Nayar. He raised the ques-
tion of lubricating oil. I quite recog-
nise the value of lubricating oil. I
think sometimes that if only it could
be.used for lubricating our own minds,
there might be a little more clarity of
thinking. But it happens that so far
as the three refineries are concerned,
they are not producing  lubricating
oil. The question has not been raised
because of the relative importance of
lubricating oil as against the other
products in these refineries. Since he
has raised this question, perhaps when
the refineries are going to expand or
if there is any such proposal, the
matter might be taken up.

So far as the Assam refinery is con-
cerned, at the present moment it is
producing about 15,700 tons. Any
question of its expansion to production
of lubricating oil will depend upon the
chemical contents of the crude oil

~
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that is produced by the Assam Oil
Company in the producing section.
Since the hon. Member has drawn our
attention to it, it will certainly be kept
in mind.

The other question was about the
exploitation of mineral resources in
India, particularly in Kerala. The
hon. Member would realise that it is
not quite possible overnight to ex-
pand the technical staff necessary for
this purpose. The staff at the dispo-
sal of the Ministry is being doubled.
Steps are being taken towards this
end.

There is also the other fact that, as
we were before, during the First Five
Year Plan period our powers to make
geological surveys in certain States
were not there. Now the position has
certainly changed. As I said, the Mi-
nistry is taking steps to expand the
technical personnel available and it
aoes propose to cover as far as possi-
ble within the shortest period of time
the several areas in India which are
worthwhile being covered by geologi-
cal surveys.

Then a point was raised about lig-
nite. I think this question has been
raised before. If and when the staff
is available, we should certainly take
up this question of surveying wher-

* ever there are possibilities of develop-

ing lignite. But the future of lignite
ldepends very largely on the lignite
iexploitation in South India, about
which hon. Members have spoken just

" about an hour back.

While I am grateful to my hon.
friends for having pointed out what
might be called even lapses or, one
might say, the lack of urgent atten-
tion to these matters, I should only
say that all these matters—there are
several of them which require imme-
diate attention on the part of a scien-
tific department like the Ministry of
Natural Resources and Scientific Re-
search—are being looked into, and the
only plea that I can put forward for
the delays in having a coverage all
over India is that it is not possible for
us to produce the necessary technical
personnel. It is not money that is
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standing in the way; it is technical
personnel and equipment. In many
cases, we have got to go out of this
country to secure equipment, and it
not easily available. So an atempt is
being made strenuously and conti-
nually for filling up the lacunae and
it is hoped that we might be able,
before the end of the Second Plan
period, to say that our coverage is
reasonably full, even though it is not
complete.

I do not think I need add anything
more to what I have said because it
deals in part with the various queries
raised by my hon. friends.

Mr. Depnty-Speaker: I shall now
put the cut motions to the vote of the
House.

Shri T. B. Vittal Rao: I beg leave
of the House to withdraw my cut mo-
tion No. 33, since the report has been
submitted.

The cut motion was, by leave, with
drawn.

Mr. Deputy-Speaker: I shall now
put the other cut motions to Demands
Nos. 78 and 86 to the vote of the
House. ’

‘The cut motions were negatived.
Mr. Deputy-Speaker: The question

“That the respective supplemen-
tary sums not exceeding the am-
ounts shown in the third coloumn
of the Order Paper be granted to
the President to defray the charg-
es which will come in course of
payment during the year ending
the 31st day of March, 1957, in
respect of the following Demands
entred in the second column
thereof: Demands Nos. 78 and 86.”

The motion was adopted.

. The motions for Demands for sup-
plementary Grants which were adop-
ted by the Lok Sabha are reproduced

below.
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DEmMAND No. 78—MINISTRY OF NATU-
RAL RESOURCES AND SCIENTIFIC Rz-
SEARCH

“That a supplementary sum not
exceeding Rs. 96,000 be granted
to the President to defray . the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1957,
in respect of ‘Ministry of Natural
Resources and Scientific Re-
search’.”

DemManNp No. 86—MISCELLANEOUS Ex-
PENDITURE UNDER MINISTRY OF NATURAL
RESOURCES AND SCIENTIFIC RESEARCH

“That a supplementary sum not
exceeding Rs. 225,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1957,
in respect of ‘Miscellaneous Ex-
penditure under Ministry of
Natural Resources and Scientific
Research’” ~

DISCUSSION RE FIXATION OF PAY SCALE
AND OTHER SERVICE CONDITIONS OF EMP-
LOYEES OF LIFE INSURANCE CORPORATION

W» ..Mr. Deputy-Speaker: The House

will nq( proceeding with the 23 hour
discussion on fixation of pay scales
and other service conditions of emp-
loyees of the Life Insurance Corpo-
ration.

So far as time allocation is con-
cerned, 15 minutes for each speaker
would suffice; perhaps the Mover
might require 20 minutes,

Shri Sadhan Gupta (Calcutta South-
East): More.

Mr. Deputy-Speaker:
have 25 minutes.

Shri A. M. Thomas (Ernakulam):
So many other hon. Members would
like to speak, so that some division of
time may also be made, having regard
to the number of speakers.

Mr. Deputy-Speaker: Let the
Mover conclude his speech. Then 1
will try to find out what the number
of speakers is and what time should
be allowed to each Member.

Let him
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Shri Sadhan Gupta: Mr. Deputy-
Speaker, Sir, I am raising this dis-
cussion with a feeling bordering on
anguish. While the Life Insurance
Corporation Bill and the Life Insu-
rance (Emergency Provisions) Bill
were under discussion, when the
policy of nationalisation itself was
under withering attacks from capital-
ist interests on boh sides of this
House, I had given my wholehearted
support to the Bills. I had supported
the Bills not only on behalf of myself;
I had supported them not only on
behalf of my party, but, what is more
important, I had supported them on
behalf of the insurance employees,
with whom I have had long intimate
connections.

The employees were the most en-
thusiastic supporters of nationalis-
ation and the former Finance Minister
recognised it when, during the debate
on the Emergency Provisions Bill, he
gratefully acknowledged that the first
to congratulate him on the decision
to nationalise life insurance were the
All India Insurance Employees’
Association, which is the organisation
of the insurance office employees, and
the Federation of Hindustan Emp-
loyees’ Association, with whom I also
happen to be connected for the last 7
years.

When the Life Insurance Corpora-

tion Bill was before the Select Com- °

mittee, the All India Insurance Emp-
loyees’ Association made valuable
suggestions in its memorandum re-
garding the organisational structure
of the Corporaton, integration of
business and other matters. I ecan
tell you from my knowledge that
some of the important suggestions
have been accepted, particularly in
' regard to the organisational structure
of the Corpopation and integration of
existing business. Of different com-
panies 1 feel distressed to see that
in spite of this huge goodwill of
the employees with which the
Corporation was born, the affairs
have been so conducted that today
the employees have been com-
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pelled to think in terms of strike.
The other day, on 5th December,
more than at least 95 per cent. of the
office emrloyees had gone on one-day
token strike. In many centres, the
field staff also co-operated with them.
The field staff today is also thinking
in terms of strike. Why has this hap-
pened? The Deputy Finance Minis-
ter would have us believe that it is
because of wicked outsiders tampering
with the poor employees. The Fin-
ance Minister is much more frank.
According to him, it is the party to
which I belong that keeps the agita-
tion going and growing. I have no
quarrel with his English. It is good
English, for who can doubt the Fin-
ance Minister’s ability to learn well
from our erst-while masters, especi-
ally their loves and hates and the
way to slander our party. It is not so
good poetry, although it is good Eng-
lish, for the inspiration behind such
thing is likely to be anything but
poetic. But it is a bad diagnosis for
although there may be rhyme in it,
there is completely no reason in it.
However, I shall not emulate him in
trying to prove the case merely with
invectives. I will pile up facts on
facts till his curious logic cracks up
and pulverises under there weight.
Why are the office employees dis-
satisfied? Are their pay scales so
magnificent and munificent that out-
siders had to intervene to convince
them that it was not? Was it so per-
fect that a “red” light was necessary
to discover the defects in them? Let
us look at facts.

You know that in any wage struc-
ture, the basic pay is an important
element. It determines the amount of
future retirement benefits like gratuity
and provident fund; it determines the
quantum of bonus in case bonus is
paid; it determines the question of
seniority when the question of promo-
tions come up. Now, what is the
dispensation of basic pay that the
Government has given? The scales
fixed are, Rs. 55-220 for clerks and
Rs. 30-60 for subordinate staff. If
you compare these scales with tne
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standards generally reached in insu-
rance companies prior to nationalisa-
tion and afterwards, you can realise
how mercilessly these scales have
been slashed down.

Compared to the Rs. 55-220 scale
fixed for the clerical staff by the
Corporation, you will find that the
National Insurance Company had a
suale of Rs. 80-280, the foreign com-
panies had a scale of Rs. 80-280, the
Oriental, a scale of Rs. 80-320, the
Industrial and Prudential, one Rs.
70-330, the Hindustan, Rs. 80-325, New
India, Rs. 80-335. Very few compa-
nies had less than Rs. 65/- as start-
ing pay. There was, therefore, a cut
of between Rs. 10/- and Rs. 25/- at
the start and anything between Rs.
60/- and Rs. 115/- at the end, in basic
wages alone. The same trend of fixa-
tion of basic wage has been maintain-
ed in the insurance industry even
after nationalisation. The Indian
Trade and General Insurance Company
has adopted a wage scale of Rs. 80-290,
the Jaya Bharat Rs. 80-337/8/-,
Zenith, Rs. 80-337/8/-, British India,
General, Rs. 80-337/8/-.

Coming to the subordinate staff,
peons, bearers, liftmen, daftaries and
others, let us see how they have been
treated, as regards their basic pay.
The Corporation scale, as I said, is
Rs. 30-60/-. National Insurance had
Rs. 35-70, the New India had Rs. 30-
75, the Oriental, Rs. 35/- to Rs. 75/-
and Hindustan, to which I belong as
President of their Employees’ Associa-
tion, had Rs. 37 to 128/~ for subordi-
nate staff. You will, therefore, find
that there is a gap of from Rs. 8 to
Rs. 7 at the start and of Rs. 10/- to
Rs. 58/- at the end.

Let us now take the other element
in wage structure, the dearness
allowance. Under the Corporation’s
dearness allowance schemes, the maxi-
mum: that a clerk can get is Rs. 65/-.
In the National, it is Rs. 80|-, in Orien-
tai, it is Rs. 93/-, in Hindustan it is Rs.
‘95|-, in New India, it is Rs. 135|- and
<3 averseas companies, at present cost
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of living indices, it is Rs. 2128]-.
There is, therefore, a discrepancy of
betweenRs 15land Rs. 147|8|- in
dearness allowance.

The difference in total emoluments
is even more astounding. Here are
certain revealing figures—a compa-
rison between the Corporation pay
scales and the scales in certain insu-
rance companies where the pay scales
were fixed with bilateral agreements.
The figures relate to differences in
monthly total emoluments at the 1st,
5th, 10th, 15th, 20th, 24th and 26th
years of service. In the Corporatior,
for the first year, in the case of clerks,
the total emoluments are Rs. 125/-,
only in 5 big cities; otherwise it is
Rs. 105/-. In the —

Industrial and Prudential itis 120/-,

Natio al » 130/~
Oriental »  I38/-
Hindustan » 1408/
New India . » 43/~ and
Foreign companies » 185/~
At the fifth year,
Rs. As. P.
In the Corporation,it is. 145 o o
Industrial and Prudcnual . 145 0 ©
National, . . 15§ 0 ©
Oriental, . . . 158 o o
Hinduslan . . . 169 7 o
New India . . 180 o o
Foreign companies . . 238 2 o

At the 10th year,

Corporation, . 170 o ©
Industml and Prud:nml . 18312 ©O
I(E)Iﬂemnal1 . 20210 ©
ational, . B . . 209 4 O
I-hndust::n, . . . 213 6 o
New Indis, . . . 232 8 o
and
Foreign companies . 27812 0
At the I 5th yenr,
Oorpommn . 214 0 o
Industrial and Prudcntml 241 14 ©
Oricntal, . 259 0 O
National, . . . . 265 0 O
Hindustan, . . . 266 3 o
New India, . . . 29§ 0 o
and
Foreign com.panies, 3II 4 ©
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At the 20th year,

Corporation, . . . 260 0o o
Oriental, . 31612 ©O
Industnal a.nd Prudenunl . 320 0 ©
Hindustan, . . 32514 ©
National, . . . . 330 0 ©O
New India, . . . 378 8 o
and
Foreign companies, . 371 6 o

At the 24th year,

Corporation, . . 305 o o
National, . . . 360 0 ©
Oriental, . . . 380 o o
Hindustan, . . 383 o o
Foreign companies . 413 0 ©
New India . . 49 © o

At the 26th year,the Corporation scalk is
completed and it is still Rs. 305/-, National
scale is also completed and 1s at Rs. 360/-,
Ouiental is st Rs. 413'-, H ndustan at Rs.
415/- and Industrial an Prudential, Rs.

438/12/- and New India, Rs. 454/13/-.

Similar are the fi-ures for subordinate
staff and they are also revcaling.

FRirst year,
Co Rs: As: P.
ration, 7§ 0 O
N;ﬁ;onal 73 © o
H.mdus!m, 77 o ©
Oriental . 81 o o
New India, 87 o o
and
Foreign companies 100 0 ©
Fifth year
Corporation, . 80 o o
Naticpal, . . 83 o o
Hindustan, . 87 o o
Oriental, . . 91 0 ©
New India, . 97 © ©
. and
Foreign companies 10§ 2 O
Tenth year
Corporation, . o o
National, . . 3‘7) o o
Hindustan, . 102 0 ©
Oncm;l,'. . 103 0 O
New Indiz, . 197 0 O
and
Poreirn companies, . 110 0 ©
Fifieenth year,
Corporation . . 110 0 ©
National, . . . 112 0 ©
Hindustan, . . 114 © ©
Foreign companies, . 114 0 ©
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Oriental, . . 116 0 ©
and .
New India, . 121 0 ©

Twenticth year,

Corporation still . . 110 0 ©
National, . . . 118 o ©
Foreign compnmcs . . 120 0 ©
Oriental, . . 126 0 ©
New Indm, . . . 142 0 ©
and .
Hindustan, 146 8 o

To give the dlsmal story behind these
dry figures, a clerk of the Corporation
gets anything from Rs. 5 to Rs. 60
less a month during the first year,
Rs. 10 to Rs. 93/12/- less a month
during the fifth year, Rs. 13/12/- to
Rs. 108/12/- less at the 10th year,
Rs. 27/14/- to Rs. 97/4/- less at the
15th year, Rs. 56/12/- to Rs. 118/8/-
lesr a month at the 20th year, Rs. 58
to Rs. 144 less at the 24th year and
Rs. 85 to Rs. 149/4/- less a month at
the 26th year. The Corporation
subordinate staff would get Rs. 2 to
Rs. 25 less a month at the first year,
Rs. 8 to Rs. 25 less at the 5th year,
Rs. 7 to Rs. 20 less at the 10th year
Rs. 2 to Rs. 11 less a month at the 15th
year and Rs. 8 to Rs. 36/8]- less a
month at the 20th year. This differ-
ence leaves out of acccount the
brigandage prepetrated by the Gov-
emment by robbing most employees
of one-fifth to one-sixth of their
basic wages by the incomprehen-
sible decision to beprive them ot
anuual bonuses to which they.
had practically earned a right.
Commerce of the 6th October of this
year estimated that a clerk in Oriental
would lose Rs. 5,772 under the Corpo-
ration pay scales during 25 years of
service, a clerk in Hindustan would
lose Rs. 14,352 during the same period,
and a clerk in New India would lose
Rs. 14,400, in addition to the bonus,
which each of these clerks would
stand to lose under the Govern-
ment’s dispensation. No léss
obnoxious than the picking of the
employee’s pocket is the novel for-
mula for fitting which has been adopt.
ed. In any adjustment, it is usual first
to adjust in accordance with basic
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wages and then to add on the
allowance. But here just the opposite
has been done. Where dearness
allowance is less than the Corporation
scales, a part of the total emoluments,
a part of the wages equal to the dear-
ness allowance admissible under the
Corporation scales is to be allocated as
dearness allowance and the rest is to
be regarded as basic wages, and ad-
justment is to be made accordingly.
One illustration will show the injus-
tice that it would work. An employee
in the Railway Employees Co~opera-
tive Insurance draws Rs. 175 after 25
years of service. This consists of Rs.
150 as basic wages and Rs. 25 as city
allowance. Under the new formula
of adjustment, Rs. 55 out of Rs. 150
will be adjusted towards dearness
allowance, and the basic wages will
then be fixed according to the new
rules of adjustment at Rs. 98; Rs. 27
will be treated as personal pay and
Rs. 50 will be the dearness allowance.
Thus his basic pay is reduced by Rs.
52, and he is deprived of about eight
years’ benefit in basic pay and his
oorresponding terms of seniority, and
what is more, he will not succeed in
reaching the top of his new grade,
even the new truncated rate of Rs. 220,
which the Government has provided
for him. This would be the loss of
the former employees of most medium
and small-sized insurance concerns,
and certainly of the old employees of
those concerns, for the dearness
allowance is much less in proportion
to the basiec wages. The most heart-
less act of the Government has been
to deprive the employees of the annual
bonus. Through hard struggles the em-
ployees have earned practically a
right to receive an annual bonus in
most concerns. Though the earst-
while employers did not formally re-
cognise this right, yet bonus was in-
variably paid when demands for it
were raised, and, therefore, it was. as
good as-a right. Industrial tribunals
have repeatedly held that bonus is a
temporary  satisfaction of the gap
between actual wages and living
wages. Industrial tribunals also have
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held repeatedly that the object of an
enlightened industrial policy should
be to makle progress towards living
wage. The Government have thrown
these rational and salutary principles
to the four winds and deprived the
employees of their bonus. I do not
think the Finance Minister will be
able to maintain that insurance
employees, whether in office or in
field, have reached the standard of
living wages. If he did so, the Cen-
tral Government's Family Budget
Enquiry Commission would contradict
it.

Apart from principles, the inhuman
character of this decision will be
patent when you think how hard the
employee has to try on festive occa-
sions to fulfil his obligations to his
family. On the occasion of Puja or
Diwali, every employee wants to see
his wife and children happy by re-
turning their drab lives by a few
seasonable presents, and bonus comes
in very handy for this purpose. But
it is useless to expect the Finance
Minister to appreciate this aspect, for
he has neither been connected with
employees to know their hardships
nor can he expect to learn it from
experience for he certainly faces no
such difficulties. But as far as the
employees are concerned, it is the
Jnost provocative step that the Finance
Minister could have taken, it is an
attack on the happiness of family
life which the employees cannot be
expected to tolerate with equanimity.

After all this record of banditry, of
cut in basic wages, of slashing down
dearness allowance, of reducing total
emoluments, it is idle to say that the
ferment among the employees is the
doing of outsiders. It is indeed the
height of impertinence to say so, be-
cause insurance employees....

The Minister of Finance and Iron
and Steel (Shri T. T. Krishnama-
charl): Mr. Deputy-Speaker, the lan-
guage that my hon. friend is using may
or may not be Parliamentary, but pro-
gressively he is getting worse—bri-
gangade, picking somebody's pocket,
impertinence. I do not know if it is
correct to say so.
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Dr. Krishnaswami (Kancheepuram):
Absolutely parliamentary.

Mr. Deputy-Speaker: Order, order.
When an objection is taken, the judg-
ment should not come from the same

Shri N. C. Chatterjee (Hooghly):
We are only making a submission.

Mr. Deputy-Speaker: It may not be
strictly unparliamentary, but it is not
degirable to use these words. I thou-
ght the hon. Member was trying to
persuade the other side with the
strength of his case and the arguments
he was advancing, but perhaps it was
prepared outside this House and there-
fore it is so strong......

Shri Gadgil (Poona Central): Is
that your ruling, Sir, that outside peo-
ple can utter unparliamentary words?

Mr. Deputy-Speaker: I did say
that it is not exactly unparliamentary,
but even then it is not desirable that
such words should be used. At least
it is not only that we have to convince
others, but even if one feels that he
cannot convince the other side, one
should appear to argue as if is trying
at least to convince the other side;
there must be that attempt.

Shri Sadhan Gupta: The Finance
Minister has insulted both the insur-
ance employees and our party by say-
ing that we have engineered this, and
I have certainly the right to contradict
him in the strongest of terms.

Mr, Deputy-Speaker: Then perhaps
1 am justified. It is out of that anger
+hat it is coming, or the anguish with
which he began. I hope from now
onwards he will use more moderate
words, and the same purpose, I sup-
vose, will be served.

Shri Sadhan Gupta: Apparently
thie Finance Minister thinks that em-
ployees are mere sheep and goat and
that they are led by others. Although
it is not strange he should think them
to be so because he has perhaps been
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in the habit of employing them and
noi understanding their position, I
can assure you that they are mostly
educated men who very well under-
stand their problems and their good.
In any event the figures I have quot-
ed are enough to convince the most
ignorant of men that his pocket is be-
ing picked. 3

This is not all. There are a thou-
sand and one other provocations.

Mr. Deputy-Speaker: Should I ring
the bell as 25 minutes are now
over?

Shri Sadhan Gupta: I was going on
and I was interrup This is not
all. There are a thousand and one
other provocations of a major or
minor nature.

Shri T. T. Krishnamachari: He has
got a lot more figures to read out.

Shri Sadhan Gupta: There are a
thousand and one provocations of a
major and minor nature. Privilege
leave has been, in effect, reduced; sick
leave has been drastically curtailed.
In the former insurance companies,
gratuity was admissible even on resig- .
nation and in many cases gratuity up
to 20 months’ basic pay was admis-
sible. . Today, there is no gratuity on
resignation. There are other pin-pri-
cks too numerous to be detailed here.
Even after these, the Finance Minister
would have us believe that it is the
doing of communists. So much about
why office employees are dissatisfied.

What about the fleld staff? It was
an irony of fate that under the for-
mer insurers, the field staff—inspec-
tors and organisers—had no security
of service, although they were the sel-
lers of security. At that time, this
was not a great handicap. There was
a mad competition for securing busi-
ness. So, the field employees who fail-
ed to fulfil their quota with one com-
pany and therefore had their salary
reduced or withheld or their service
terminated, could easily find employ-
ment in some other company on an
equally good remuneration. There-
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fore, although their salary was relat-
ed to the amount of business which
they could secure and although—with-
holding or reduction of salary or even
termination of service was frequent
no organised effort came from the
field staff to remedy these evils. The

' system of appointment on a contract
basis on the principle of relating
emoluments to output of business and
premium income-—all these things con-
tinued but without much protest from
the field staff.

As a result, all sorts of unethical
practices developed. As the emphasis
was on output of business, as the
worth of a company, its appeal to
prospective policyholders depended
on how many crores of new business
it was able to secure, the practice de-
veloped of getting business anyhow
and of getting any kind of busi-
ness. As a result, unethical practices
like rebating, appointment of benami
or dummy agents, etc. followed. The
object was anyhow to fulfil the quote
of business. These practices were in-
evitable in a contract business of ap-
pointment. Section 31(a) was intro-
duced into the Insurance Act by the
amending Act of 1950 with a view to
check these practices. |

Even then, the insurer continued
either to violate the Act directly by
appointing pro rate inspectors and or-
ganisers or to evade it by providing
for reduction or enhancement of salary
on certain outputs but by not strictly
maintaining the proportion between
output and salary.

Now, one would have thought that
the Government, after natlonalisation,
would have stamped down its foot on
this unethical system. But, to the as-
tonishment of all, it is being maintain-
ed; - The decision is to watch every
field employee till the end of Septem-
ber 1957 and then to categories them
on their output of business. The same
insecurity of service will continue and
the same unethical practices will go
up. This will result in great hard-
ship to the field staff.
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Everyone knows that the output of
an employee does not always remain
steady. Formerly, if a field employee
lost his salary or service owing to re-
duce output in one year, he could
at once shift to another company and
earn a livelihood and could show a
better output. Now, under the Cor-
poration, he cannot do anything of the
kind. Therefore, for a fluctuation in
business, for a thing which is usual in
this kind of business, he stands the
risk of being thrown out on to the
streets for everf

This is not an idle fear. The Cor-
poration has raised the agents’ quota
from Rs. 3,000 to Rs. 40,000. An agent
today is expected to bring in a mini-
mum business of Rs. 40,000 to keep
his agency. Even ‘n th2 case of ag-
ents, this figure may not be uniformly
meaintained. The more efficient agents
are seeking employment in the general
insurance line and the inspectors are
being deprived of their services and
consequently of their output. Under
these circumstances, if this year |is
taken into account—this year, which
is an unusual year—in determining
the claim to categorisation, many
field employees will suffer a great
injustice.

But, the greatest objection to this
contract system of appointment of
field staff—an objection which is the
concern of all supporters of nationali-
sation is that it will completely defeat
the Corporation’s laudable objective
of spreading insurance to the low in-
come groups. By an equal amount of
effort it is much easier to secure a lar-
ger volume of business in policies of
bigger dimensions on the lives of more
well-to-do sections of the community
than policies of smaller dimensions
from sections like the industrial
workers, peasants and so on. This
section will need a lot of canvassing
before they can take out a policy.
‘When they have taken one, they will
have to be visited repeatedly for see-
ing that they pay their premiums in
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time. If they fail to pay, it will be
difficult for them to make good the
default.

All these services will not result in
the volume of business but will diffuse
social security in that section of the
community where it is most needed.

Is there any wonder that when
all these just principles are overlooke
ed, the field staff will feel disgrunt-
led? It is, therefore, no use hood-
winking the country and this House
by saying that it is the communists
who are responsible for this discon-
tent and the Government is the em-
bodiment of justice and fairplay. If
we want the Corporation to be the
great institution it deserves to be,—the
great institution it deserves to be,—the
to see it to be, the Government must
solve the problems on the basig of
justice and fairplay,

I have already stated the standards
which the office employees had achi-
eved in their emoluments. Let the
Government realise that this standard
was not achieved by the grace of the
employers. They tried their level
best to thwart the employees’ de-
mands. They praded the restrictions
on expense ratio and adopted all
other devise, including reckless vic-
timisation, to resist the employees.
In spite of all that, these achievements
were secured. The office employees
had to make many sacrifices and to
undergo much repression to achieve
these standards. It is well for the
Finance Ministers to realise that they
cannot be expected to bear thig talk
on their livelihood.

The excuses and justifications ad-
vanced by the Government do not
bear any scrutiny. Itis suggested first-
ly, that the employees need not com-
plain against this because the emolu-
ments of the existing employees are
guaranteed. This isonly a half-truth
for every employee will have his
emoluments slashed down by at
least one-fifth or one-sixth of the
basic pay by the deprivation of bonus.
But, even if it were so, the emplo-

17 DECEMBER 1956

Fization of Pay 3264
Scales and other
service conditions
of Employees of
Life Insurance
Corporation
yees are not mere selfish friends who
would look to their own selfish in-
terests; and ignore those of their
brother employees.

Apart from this, the so-called pro-
tection of emoluments will result in
vastly discriminatory earnings for the
same kind of work and for the em-
ployees with the same efficiency or
even for employees with better effi-
ciency. Secondly, it has been said
that the pay-scales have been fixed
according to the Government’s stand-
ards. Even if it were so, there is no
justification for this. The starting
pay of Rs. 55 was found by the Cent-
ral Pay Commission in 1946 to be the
subsistence level at the index number
of 160. When we know that the
dearness allowance has never been
increased sufficiently to neutralise the
rise of prices, it would be apparent
that the total emoluments fixed would
be below the subsistence level and
would not amount to fair wages.
That is why the Government emplo-
yees themselves are agitating for a
Second Pay Commission. No em-
ployer has the right to deny fair
wages when he is able to pay it

But, the pay-scales do not even
conform to the Government standards,
I understand that the pay of a Gov-
ernment clerk in the big cities is a
minimum of Rs, 137/8/- and not
Rs, 125 as is prescribed for the Cor-
poration employees. However, even
if, it were the Government’s standard,
there is no justification for imposing
it on insurance employees as they
had already achieved better scales
and wages and conditions. By all
canons of justice, those achievements
must be respected. Any attack on
them will result in perpetual dis-
content and inefficiency. Secondly,
the corporation is not on a par with
the employees on the administrative
stde of the Government. It is a con-
cern which can earn what it pays to

-its employees. It is no use setting

insurance employees against Govern-
ment employees. It is an old rotten
trick of capitalist origin which every
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employee knows by heart and through
repeated experience. The Govern-
ment employees will not grudge
their brothers in the Corporation the
fruit of the achievements they have
won through sacrifice. The Govern-
ment themselves have recognised this
difference in the case of the Reserve
Bank where pay starts at Rs. 90 and
goes on to Rs. 300 or more. Besides,
the Reserve Bank employees get many
other allowances. The same is the
case with the State Bank employees.

Mr. Deputy-Speaker: The hon
Member has said within 30 minutes
as much as any other Member would
have 'said in a full hour. He may
conclude.

Shri Sadban Gupta: The Corpora-
tion as a financial venture is no less
sound than either the Reserve Bank
or the State Bank,

Lastly, even after the nationalisa-
tion, the Empire of India which is
being administered by an administra-
tor who is controlled by the finance
Ministry has increased the salary
from Rs. 53 to Rs. 75. There is no
case, therefore, why insurance em-
ployees should not be given the fruit
of the standards they had achieved
and the pay which the Corporation
can afford to pay. And indeed, the
Corporation can afford to pay. Before
nationalisation, out of Rs. 55 crores
premium income, Rs. 16 crores rough-
ly were spent on expenses of man-
agement. Out of this, only Rs. 25
crores went to the office em-
ployees and Rs. 2:5 crores to
field employees. Rs. 4.58 crores
went to the agents and Rs. 58
lakhs went to medical examiners,
The balance of about Rs. 10} crores
were appropriated by the higher paid
staff in the management. Today,
much of the Rs, 10} crores should be
available to satisfy the demand of
office employees and fleld staff and to
provide security of services for the
field staff, In fact, only a fraction of
this sum will be required to meet
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their demands—the demands of the
employees of both categories—in full.
Therefore, there cannot be any reason
why you should not concede their
demands in full

in particular, I want to sound a
warning about recklessly interfering
with the employees’ right to get the
bonus. The office employees or the
tield employees have been accustomed
t bonus, and there is no justifica-
uon for denying it. Even in the
State Bank, which is a Government
concern, or which is a quasi-Govern-
ment concern, bonus continues to be
paid. I know the Finance Minister
will raise many objections to the
figures that I have just given. I do
not accept the validity of those
objections, because the figures
are self-evident, but, if the Fin-
ance Minister thinks that he can
prove his objections, then it is not
we who are competent to decide it.
He and the Corporation must git
across a table with' representatives of
the employees of the All-India In-
surance Employees’ Association as far
as office employees are concerned and
the representatives of the fleld staff,
and I can assure him that if there is
any objection which can possibly
appeal to reason, the employees will
be the first to be reasonable.

The employees -have been wanting
nationalisation since 1951. They are
even now ardent enthusiasts of na-
tionalisation and they do not want to
go back to the malpractices of the
private sector. It is at least more
than the Finance Minister can claim
for himself,

Mr. Deputy-Speaker: He begap
with nationalisation of the life insur-
ance business and he should now end
with the same note.

Shri Sadhan Gupta: It is an open
secret that the Finance Minister was
and is still opposed to natienalisation,
and therefore, if he thinkg there is
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no ground or need to consider again,
he must sit with the employees, but
he must sit with the employees with
an open mind and a reasonable atti-
tude and not with a pre-determined
position and with hardened and un-
alterable decisions. If he* were tw
say, for instance, that he would not
discuss bonus,”it would not be con-
ducive to the success of the confer-
ence.

The employees submitted a charter
.of demands in 1953 and that charter
is a reasorable basis for negotiations,
Let the Iinance Minister call a bi-
partite conference. Let him lay the
cards on the table. Let him conduct
negotiations on a basis of friendii-
riess, understanding and sympatby cft
the employees’ aspirations and a solu-
tion will certainly be found. So long he
has treated the employees like animals.
He heas not even had the courtesy to
consult them when their pay-scales
were fixed, although it wag a matter
which was their exclusive concern.
The consultation which he men-
tioned is no consultation at all,
because, before these pay-scales
were promulgated, their views on
the matter were not taken. They
were not asked to suggest alternative
pay-scales. If he does not sit at a
conference, it will be bad for the
Corporation, because, a dissatisfied
staff is certainly not the ideal condi-
tion for the functioning of the Cor-
poration. Repression will not cure
dissatisfaction; it will only worsen it
Therefore, I would again request him
and appeal to him to call a bi-partite
conference, with office employees and
fidld staff, without any pre-disposi-
tion about the Communists engineer-
ing the whole show.

Mr. Deputy-Speaker: May I know
how many Members like to speak?
They may rise in their seats. Well,
there are ten Members.

Shri A, K. Gopalan  (Cannanore):
f am one of those who gave the
motion. I may also be given a chance
to speak.
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Mr. Deputy-Speaker: Could 1 know
roughly how long the Minister will
require? .

Shri T. T. Krishnamachari: 1 think,
to reply to Shri Sadhan Gupta, I
would require half an hour. If the
hon. Members yet to speak make
other points, I would require more
time. If they do not want any reply,
I would not require any time. I have
got figures with me, and they are
probably a little more connected, than
what Shri Sadhan Gupta quoted. So,
it will take time,

Mr. Deputy-Speaker: If the hon.
Members are content with ten minutes
each, we.will be able to accom-
modate everyone of them. If they
want more, perhaps some Members
shall have to go disappointed.

Shri Gadgil: Ten minutes will be
all right.

Shri A. M. Thomas: Yes, 10 minutes
will do,

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
It is very insufficient. For those who
have studied the subject, it is enough.

Mr. Deputy-Speaker: Then perhaps
I would be calling those who are
satisfied with ten minutes. Shri N.
C. Chatterjee.

Shri N_ C. Chatterjee: Mr. Deputy-
Speaker, Sir, I am not going to speak
in anger. i

Shri T. T. Krishnamachari: O1 in
anguish.

Shri N. C. Chatterjee: Not in
anguish I am still going to make a
desperate attempt to touch the heart
of the Finance Minister who has been
called the Iron Chancellor. He has
been saying, while going about the
country, that he wants to play ‘he
role of Robin Hood. If he wants tc
play that role, he shauld have some
sympathy, some real sy'mpathy. for
the poor underdog. 1 am convinced
that these poor employees have been
a raw deal and they deserve much
better.
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My hon. friend to my left, Shri
H. N. Mukerjee, has just passed on
a fine poem on the Finance Minister.

Shri T. T. Krishnamachari: It is a
timerick.

Shri N. C. Chatterjee: It reads:

“There is a boy called T.T.K.
who rode a horse; he gave little
hay. One day, the horse said:
‘I fear I will soon be dead’; But
T.TK. said: ‘It is OK.’ ”

Very little hay is being given to these
poor over-worked horses. I hope that

T.T.K. would not say that it is really
0. K.

I am not one of those who like the
strike. I am not going to say how it
was engineered or who engineered it.
I have got nothing to do with it. But
I was approached by an organisation
called the All-India Life Insurance
Employees Association who requested
me to preside over a meeting in Cal-
cutta, which was attended by Meni-
bers of Parliament belonging -to all
parties. I had the privilege to pre-
side over that meeting. Some Cong-
ress M.Ps. were present; some com-
munist M.Ps. were also there. The
Socialist Party was represented. All
parties were there ahd we said, “We
shall try to do our best; we shall plead
for you in Parliament. Buf, do not
resort to strike or direct action.” We
assured them of a debate in Parlia-
ment if justice was not coming. We
also appealed to them that strike was
the last weapon and they should not
resort to it. Now, I do not think thot
me hon. Minister will vietimise the
'nousands of poor people simply be-
~ause they resorted to a strike. I am
worry to say that I am convinced that
justice is not being done to them.

Just look at the figures. There are
“ome of us who are sceptical of the
utility of building up a monolithic
~orporation like this, éliminating all
competition. But, Parliament has
accepted it and we must bow down
to that decision. In that spirit, I am
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talking. When nationalisation came,
there was a ray of hope and the
employees thought that it would lead
to many desirable things like eliminat-
ing wasteful competition, eliminating
fraud and “mismanagement where-
ever they were found, eleminating
duplication and that they would get
a much better deal under the public
sector than what they were getting
under the much-maligned. private sec-
tor. But, what has happened? They
have got a very raw deal; they have -
not even got the barest justice.

I am pleading for consideration at
four or five distinct points and I hope
the hon. Minister would pay some
attention to them. The first demand
is that the grade should start from
Rs. 80 per month and not Rs. 55. This
is a very fair and just demand. A a
matter of fact, after consideruble
struggle either by means of adjudica-
tions by tribunals or by agreements,
these poor employees established their
right to get a starting salary on the
grade from Rs. 80; but that is now be-
ing reduced to Rs. 55. It is very dis-
heartening. You have been saying
that the corporation will be more effi-
cient, more productive and that busi-
ness will be on a larger scale. You
have never said that nationalisation
has a failure. On the other hand, you
are saying that business is on the in-
crease and the potentialities are still
more. In such a case, why are you

reducing the salary from Rs. 80 to Rs.
557

Secondly, I am pleading for the
dearness allowance, which shoul¢ be
a minimum of Rs. 62 and not lower
than that. In regard to bonus, 1 had
~omething to do with a case in the
Supreme Court it has been held that
bonuz cannot be given in a nationalis-
cd undertaking. I do not think that
the Government should be troubled
with such a technicality. If you
honestly feel that the employees are
bzhaving well, that bonus represents
only a share-of the productive labour
which they are contributing to¢ the
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welfare of that particular sector, why
should you deprive these poor people
of bonus? They were getting bonus
from 1 to 24 months pay practically in
every single concern of repute. In the
State Bank of India, I am told that
you have given one month’s pay as gra-
tuity; call it gratuity or by any other
name. There is no charm in the
name; do not call it bonus. In the
Sindri Fertilisers, ex gratia payments
between one to two months’ salary
are being given. You may not call
it bonus, but some such benefit should
be given to the employees here also.

Fourthly, interim relief should be
given to smaller insurance companies
pending finalisation of the pay scales.
It is very very unfortunate that some
small companies were paying alto-
gether Rs. 80 to Rs. 90 and the
employees were not getting a fair deal.

Lastly, I am saying that the grade
should end at Rs. 320 or Rs. 325; you
should not put it at anything lower
than that. Probably 75 to 80 per cent
of the business was in the hands of 6
or 7 companies and these are the
figures: Oriental Rs. 80 to Rs. 320;
Hindustan Rs. 80 to Rs. 325; New
India Rs. 80 to Rs. 325 and National
Rs. 80 to Rs. 280. Therefore, roughly
in each case the grade was Rs. 80 to
Rs. 320. Why do you not have the
grade of Rs. 80 to Rs. 3207 You can
even make it Rs. 300 if you want.
They would not quarrel with you
then; they are not a pack of unreason-
able people. They have been doing
their best, all along complaining that
private sector had given them a nig-
gardly deal and hoping that a new
leaf would be turned when they come
under the public sector; but, they are
disappointed. Therefore, I am point-
ing out that what has been done is
not really fair. They should get a
better deal. The grade should start
from Rs. 80 and end at the other ex-
tremity at Rs. 320 or Rs. 325.

Although I do not agree with many
things that Shri Sadhan Gupta has
said—I wish he had not said them—I
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may point out that the time has come
when the hon. Minister should send
for the two associations. I understand
there are two associations, one with
which my friend here is connected,
and another of which no political or

"party leader is President. They have

their own leadership from among
the employees. Both the associations
should be sent for and the hon.
Minister should talk to them. . Even
if he does not do it, the least that he
should do is to set up a wage board
or something like that. The manage-
ment of the corporation andthe labour
representatives should meet together
and thrash out the problems and find
out a solution of the difficulty. I can
understand if you tell me that the
business has gone down, that you are
not getting the co-operation of the
people, that theré are disruptive ten-
dencies somewhere else. But so far as
1 know, you have been continually
saying that business has improved.

Shri T. T. Krishnamachari: No.

Shri N. C. Chatterjee: It 1ad
improved up to a certain stage, but
then you slashed the commission
rates.

Shri T. T. Krishnamachari: Do not
try to rationalise it.

Shri N. C. Chatterjee: I am not
going to ask you not to rationalise
anything. I want you to turn the
searchlight inwards and just find out
whether you have not slashed the
rates, whether you have not increasea

' the minimum which the agent should

bring forward every year froa Rs.
3,000 to Rs. 40,000. If you put in ex-
tremely harsh conditions and inequi-
table compensation, naturally there
will be set back. Therefore, sit with
them and have a wage board. They
are also interested in it. You are
not going to pay out of the public
revenues; you are going to pay _out
of the premia; that is, the policy-
holders will pay. The public sector
was paying at this rate. Therefore,
why should you also not pay that rate?
I am submitting that they have got 8
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good case on facts and figures, on the
objective standard, apart from any
rhetoric or party or political affilia-
tions. Their case is good and it de-
wands the sympathetic attention of
the hon. Minister. Otherwise, nation-
alisation will be treated as a mockery,
as a “snare and delusion”; and, it will
be a sad day both for Parliament and
for' the expansion of the public sector.

Shri Gadgil: (Poona Central): Mr.
Deputy-Speaker, I think that it is the
responsibijlity of this House to see
that the insurance employees get a
fair and reasonable deal. It was this
honourable House which subscribed
to the nationalisation of this industry.
It was the first major decision and if,
as suggested by my friend, this ex-
periment fails, the' repurcussions will
be very sad. I am, therefore, very
much distressed over this. One test
of successful nationalisation is that
the product or the output must 1n-
crease. The other test that the cost
per unit should be less and there
should be cordial relations between
the management and the employees.
We are told that the business is not
up to the mark and expectation
About the cost, I leave it aside, but
the broad fact is there that there 1s
considerable distress among the insu-
rance employees. In fact, every as-
pect of employment is complainec
about and from the heaps of memo-
randa and other statements that many
Members of Parliament have receiv-
ed, there is at least a prima facie
rase to make a review of certain deci-
<ions taken by the Government.

18 Hrs.

Mr. Deshmukh promised, when tbe
Bill was before this House, that no-
body who was in the permanent ser-
vice would suffer and the same as-
surance was given by the present
Minister in charge of Finance. He
said:

“It has been made clear that
while existing employees will be
fitted into the new scale, each em-
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ployee will be entitled to personal
pay and will also be entitled to
the maximum of the scale which
he would have been entitled to it
his services had been continued in
the particular company in which
he was employed.”

There was a further assurance by
Mr. Patel, who is the Chairman of the
Corporation:

“The emoluments and scales of
permanent employees of the Life
Insurance Corporation will be pro-
tected for the entire tenure of
their service.”

Now the Government has enough
experience of integration and conso-
lidation. These problems are pecu-
liar enough, complex enough and 1

do not want to belittle them. When
the various States were integrated
some years ago, questions about

absorption of State employees and
members of the State forces arose and
a certain line was accepted. Perhaps
that may give some guidance to Gov-
ernment; because there were small
companies and big companies and
every company had a managing direc-
tor or manager, it does not mean that
everybody should be a managing
director or manager. But in arriv<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>